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(iv)
INTRODUCTION

I, the Chairperson, Standing Committee on Petroleum & Natural Gas having
been authorised by the Committee to submit the Report on their behalf present this
eighth report on the subject “Allotment of Retail Outlets and LPG Distributorships”.

2. The Committee took briefing and evidence of the representatives of the Ministry
of Petroleum & Natural Gas at their sittings held on 12.12.2019, 30.12.2019 &
13,b7.2021 and the representatives of Petroleum and Explosives Safety Organization
(PESO) under the Department for Promotion of Industry and Internal Trade (Ministry of
Commerce and Industry) on 13.07.2021. The Committee also heard the views of
representatives of the All India Petroleum Dealers Association (AIPDA) and All India
LPG Distributor Federation (AILDF) on 08.03.2021.

3. The Report was considered and adopted by the Standing Committee on
Petroleum and Natural Gas on 04.08.2021.

4, The Committee wish to express their thanks to the representatives of the Ministry
of Petroleum and Natural Gas/PSUs, the Department for Promotion of Industry and
Internal Trade (Ministry of Commerce and Industry), and All India Petroleum Dealers
Association (AIPDA) and All India LPG Distributor Federation (AILDF) for placing their
views before them and furnishing the information desired in connection with

examination of the subject.

5. The Committee also place on record their appreciation for the valuable
assistance rendered to them by the officials of the Lok Sabha Secretariat attached to
the Committee.

New Delhi; RAMESH BIDHURI,
5 August, 2021 _ Chairperson,
14 Shravana, 1943 (Saka) Standing Committee on

Petroleum & Natural Gas.







. REPORT

" PART -1

INTRODUCTION

The Indian fuel market is one of the fastest growing in the world and. is clockmg

i

- an rncreasrng growth rate for the last decade The PSU oil marketrng compames have S

added more than 39,000 ROs durrng the last decade.

Prior to May 2002 select|on of dealers for retall outlets was done by the Dealer -
Selection Board headed by Charrman (a retired judge) appornted by the Government of
India and two members of the oil mdustry MoP&NG V|de thelr letter dated 9.5. 2002

dlSSO|Ved the Dealer Selectron Boards

Subsequently, MOP&NG vide Ietter dated 19.08.2003 tssued broad gurdellnes for -

selection of dealerships with sal|ent provasrons like reservatlon for various ‘categories,

Corpus Fund scheme no ceiling ‘on rncome for prospectlve allottees appllcabrllty of ~

multrpte dealershlp norms etc Accordmgly, the appomtment of Retari Outlet dealers wast -

"carr[ed out through a 3-tier marks baséd’ selection process |nvolv1ng (a) Evaluatlon of

Iand offered (b) Document/rnformatlon based eva[uatlon and. (c) lntewlew

N | Encouraged by the success of the transparent selectron prccess of selectton byi ',_'
' rdraw of lots for LPG dlstrlbutors it was felt by the OMCS as well as MoP&NG that this.

~ concept should also be made applrcable for selectron of Retail Outlet dealers Further |

- '_MoP&NG desrred that Reservatlon for OBC category also, needs to be. provrded in Retall .

Outlet dealershlps In vrew of the above OMCs submltted the draﬂ gurdelmes for Dealer :

selection’ and MoP&NG vide Ietter dated 1722014 conveyed the flnal approval for *

‘implementahon of Selechon of Retail outlet Dealers by Draw of Lots/B|dd|ng The

: ) Dealer Select:on Gwdelrnes for Retall Outlets by Draw of Lots/Blddlng was lmplemented )
~ with effect from 215. 2014. |

On smrlar [mes PSU/OMCs have drawn dealer selectlon gundelmes for Regular o
~and Rural retall outlets during November 2018 and publsshed advertrsements durmg._‘-l

. ANovember/December 2018 mtroducmg on- Ilne appllcatrons for allotment of reta|l outlet o

R dealershlps at varlous Iocatrons |n the country
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1.2 On berng enquired about'the- reasons behrnd drssolutron of the Dealer Se]ectron =

Board and entrustrng the responsibility of selectron of dealershrps to OMCs the Mmrstry
in its written reply submitted as under:- '

“After the drsmantlrng of the Admlnrstered Prrorng Meohanlsm in the petroleum
sector on 1.4.2002; all the Dealer Selection Boards (DSBs) in the country were

dissolved with effect from 9.5.2002. On the basis of broad.guidelines issued by o -

the Ministry, OMCs have framed their own detailed guidelines for selection of |
candidates. The step. was taken inline with. the spirit of Irberalrzatron and
empowenng OMCs with commercial freedom ' : :
1.3 On being enqurred about the reason for frequent changes in the gurdelrnes for
allotment of LPG drstrlbutorshrps at regular intervals, the Ministry in its written reply '
submitted as under '

“Changes in Selectron gurdelrnes are made from. the learnrng/ expenences/.
feedbacks to improve the. process by mcorporatlng changes/amendments to_'
marntam clarrty & transparency in the Gurdellnes : - -

1.4 When asked to furnish a note on the 'propo'eed road map- for setting up‘of'new'- |

retail outlets by OMCS |n the country, the Mrnrstry in |ts wrltten reply submrtted the._

: followrng rnformatron -

"Expansron of retarl outlet network is a continuous process undertaken by Pub[rc'

Sector Qil Marketing Companies (OMCs) in. tandem with the growth in demand-of ~~

Petrol and Diesel. Accordingly, the locations for retail outlets identified by Public
Sector OMCs are included in the State Retail Marketing Plan and are advertrsed :
for settrng up of new Retar! Outlet Dealershrps

_ Publrc Seotor OMCs have advertrsed in- Noleec 2018 for settrng of retail outlets i
‘across the country and have issued 29501 LOls as on 01.06.2021 out of which

10307 nos. of ROs have been.commissioned. As on 01.06. 2021 Publrc Sector
OmC have the network of 69521 number of retarl outlets. '

. LOI rssued and NRO commrssronrng (2018 Advertrsement) as on 01 06 2021

- . OMC - LO! rssued from 2018 NROS Commrssroned from|
R Advertrsement S 2018 Advertrsernent '

- BPCL |- 9216_,_,. . 3650

‘HPCL | ¢ .- 8364 - | .”'“-""’2981_‘

“leck e o oAMg2t -t ) o e C T BTT6
CTOTAL - = - - 28501 ] - . . 10307 - -°



' .Network strength as'on- O‘t 06 2021

OMG: No of ROs as on ~01.06.2021"
BPCL - _ 18652

 HPCL = _ 18692

~ {OCL 3 ' 32177
,TOTAL S . . 69521

V\hth reqard to LPG Dlstrlbutorshlps

 Total 1079 no. of LPG DlStl’IbUtOl’ShlpS have been altotted by Oil- Marketmg
Companles {OMCs) since 01.12.2018 till 01. 05 2020. Details are as under: .

.- OMC b 10C BPC "HPC T_otat
- No ofLOis lssued . 812 - 231 236 1079

1 5 On being enqwred about the national coverage of LPG by the pubhc sector 0|E

companles along W|th company wise data of the number of petrol pumps and LPG

i distnbutorshlps that are expected to be comm|SS|oned the Ministry in its. wrttten rep[y o '

- submitted the foIIowmg mformatlon
: “Wlth reqard to RO :
‘OMCs expect to commiission 2850 no of ROs dunng the year 2020 21

Retail outlet’ Ptanned for oommlssmnlng by Publlc Sector OMC in 2020- 21 is as

"below-- o
-oOMC |- - NRO Planned (numbers)
-~ doe )ttt 4000 -
S.BPC | 1000 -
"HPC | . . . 850
Total | . 2850

With. reqard to LPG

National LPG coverage as on O’I 07 2020 is 98. 1% OMCS expect to commlssuon L

400 LPG distributorships in the year 2020-21,

- OMC| . . Dlstnbutorshlp Target (numbers)
_oc) o ~ 200
BPC| .. 100
_HPC| 100
" -Total . .- 400

. 1.6 On belng enqwred about the reasons for clustenng of ROS in certaln areas the |

Mlmstry in. |ts wrltten reply submltted the followmg mformatlon
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“Based on-potential of markets, Public Sector OMCs set up" retail ‘cutlets™at ™~ .

identified locations taking into consideration commercial / minimum. However,
due to certain factors like inter-state borders with price advantage and truck lay-
bye, natural halting pomts business hubs etc., certain areas. become potential
markets leading to clustering of ROs”.

When asked about the number of COCO (company owned company operated) .l

LPG distributorships’ operated by OMCs and the considered view of the Minlstry w.r.t.
transf_er of the work of the allotment of RO dealers and LPG Distributors to PNGRB so

that a more robust and transparent system may be put in place, the Ministry in its

written reply submitted as under:

1.8

are necessary to set up LPG godowns as per statutory requirement in the country and . .
‘whether LPG distributors have been facmg any constramts/hardshlps in obtammg these S

“The present appointment prooess of Selection of Retail Dealers by OMCs is

robust and transparent as the same is governed by policies and guidelines, on
the broad approved guidelines of MoP&NG. OMCs under the guidance of

MOPNG has introduced to On-line application and. se!ectlon process. in 2018 to’

improve upon. transparency

LPG distnbutorsh;p is. advemsed/commlss:oned in eccordanCe.wﬁh the

provisions contained in "Unified Guidelines for Selection of LPG sttrlbutorshlp, '
2016” and there is no prowsnon of COCO in this gwdelmes S

Further, currently no proposal under consideration of the government to transfer. ‘
the work of allotment of RO/LPG dlstrlbutorshlp to PNGRB".

CLEARANCESIAPPROVALSILICENSES REQUIRED AFTER ‘ALLOTMENT

When asked to provide details of the kind of NOCs, clearances and licences that - |

NOCsf/licences, the Ministry in its written reply submitted as under:

.O-'.o =

a4}

“NOC/Licence/Approval_s required is as bei.ow

Licence from PESO under Gas Cylinder Rules 1981 .for .PG Godown.
Licence under Essential Commodities Act where it is applloable
Trade Licence/Retail Selling Licence.

 Certificate from Department of Legat Metrology in respect of welghlng scale to be
,-.prowded at the Godown ' . , ‘

Insurance Coverage.

~ GST Registration

Any other hcenoe as appllcabie to the Iocatlon ‘_
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On being enquired about the reasons behind the delay of commlssmnmg of

remaining retail outlets the Ministry in its written reply submrtted the followrng

information:

o ©

‘oooo.o‘o‘

- 0,00 ©

- For some locatlons where apphcatlons are recerved only under Group 3 (W|thout L
Iand) applicants are glven 3 months’ tlme fo arrange land before selectron :
-.‘process can be started, . o )

* process js further delayed in case of complarnts which have to be examined as ~
. per the policy. Therefore, commissioning process is a long drawn and gradual . = ©
* . process depending on the complexrty of éach location and the speed with which -

. 'OMCs have |ssued Letter of- Intent. (LOI) for 24275 locatrorrs and have_ o

~ commissioned 3959 nuniber of ROs till 20.07.2020 from 2018 advertisement, "~ -
 despite the selection process being put on hold from 10.3.2019 to 28.5. 2019, on‘“ _
- ‘account of Model Code of Conduct announced during General election. This is " .
the highest number.of LOI issued and highest number of NROs commissioned in =

“The process of commissioning of retail outlets by Public Sector OMCs is a long.

drawn process as it involves multifarious activities. Post advertisement, -
- candidates are given a minimum of one month's time to respond with- their =
application (which has been made on-line since Nov' 18). Post receipt of
response, the subsequent process of selection mvolves a number of steps as--

follows

. Draw of Lots / Bld Openlng (through (MSTC)

Declaration of Result

Submission -of document / 1SD (with provrsion to re- submlt documents in case of

rectifiable deficiencies)
Scrutiny of documents

~ Evaluation of offered land by Land Evaluatlon Committee (LEC)

Providing time to arrange land : Group 1 (2 months) &. Group 2. (4 Months)
Field Verification of Credentials (FVC) : _ .

Issuance of Letter of Intent (LOI) S

‘Obtaining District- Maglstrate NOC whrch requires clearance of vanous Govt
“departments . . ) : :
. 'NHAI approval for locatrons on Natlonal Hrghways

Submission of Fixed Fee/Bid amount
Construction. of retail outlet.

As can be seen from the above process flow, apart from mter Pub|c: Sector Ol\/lC'= :
_coordination for-bid opening/draw of lot process, most of. the activities involve

- _lssuance of Letter of Appotntment (LOA) and Comm|ssron|ng of dealershrp

approvals from-various authorities, -for which close follow up s required. The.

various approvals are recerved in absence of any smgle window clearance

Each “activity in the above process flow before issuance of LOI to the candldate o

requires minimum time to be given before proceeding to the next step. (ere t|me
for ISD/DOC Reotn‘rable deflclenoy, LEC, FVC etc ) : :




a ‘period of one year from advertisement.ever -in- the past compared to the S

prewous advertisements”.

1.10 The Committee sought to know the reasons why 2018 alldtment proceSsjis"hot_

vet finalized and what steps Ministry is taking for an early Qém'mis':'s'ioningro'f all the

allotments advertised in 2018, the representative of the Ministry. during the oral
evidence informed that. ' AN .

| T, wgR S AR qa T ¥ A el g @ ¥ e o dewl A wee
313e fonar F agd AR 3N CEeE S g @ ¥ aeh ad g ¥k
SR 3T aeet Y AR o 3 ¥ v R 3msedT & any a.ad 2018 F
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A B agT TR AT QO U ¥ AR e o aRw

e ¥ g Sewdier O N ¥ Rn o s worshan Prerl ¥ ) sevh ww
q AET eeh ¥ s qfE O TR wE el ¥, TSl der ww S #-
Awwa@mamwmw%tmwwmwr-

'.%ﬁaﬁm%ﬁﬁmamwmﬁmﬁmﬁmﬂmm@%l W_. |
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Eﬁéwaaﬂaﬁgéwmawwﬁmmﬁﬁmﬁg@?ﬂw'

éirférnmaﬁwmamr%%lmamuﬁmw&ﬂvmﬁ -
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1.11  Further, durmg oral ewdence on 08 03 2021 |t was mformed by LPG dealers l .
Assomahon that: - s S : _

aauammaaagaamammoqzmammaaugaammm
Teite ¥ o I SRR S BT, S A e o A ¥ 2018 Ao
Wzﬁrmﬁm?ﬁrméﬁﬁﬁﬁmmé?mﬁﬁwaﬁﬁﬁmmmiﬁm L
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for- RO and LPG dlstributorship appllcants tc obtain clearances without any |nord1nate

| delay, the Mlnrstry m its written reply submltted the followmg |nformat|on

Y 13 On being enquared about the steps taken by the Mlnlstry/OMCs to create a Single -

. “Presentty, for:both RO’ and LPG the process of selection is onlme After
selection, various approvals are required from different government agencies
before RO or LPG distributorship can be commissioned. These clearances are

~_obtained from District/State/Central authorities as mentioned in response to
-query no. 4 above Presently, no such on- -line smg[e wmdow mechanism exists”.

'Wmdow System so as- to comptete all formalities requrred for commissioning of RO

dealershlps/LPG dlstnbutorshlps the Mlmstry in its wntten reply submrtted as under

“Currently Szng!e window system is adopted in Madhya Pradesh and Gularat for

issuarice of No Objection Certificate’ (NOC) for establishing retail outlet. MoOPNG.
has advised the State Government authorities all over the. country regarding

S|mpllflcat10n of process of issuance of NOC by authorities. to improve the ease of L

,busmess and assrst in early commssemmng of ROs of applrcants

As regards LPG dlstrrbutorshrp,_the se]ected candldate rs contacted by the
respective OMC's field office and explained further prccesses and- compltances

- fequired for obtaining necessary NOCs and licenses: for commissioning the LPG

_distributorship. A complete hand hcldlng is done by the concerned Area /
g .Terrltory/ReglonaI Manager ‘ : : :

1.14 Elaboratmg further, on the steps taklng for mvolvmg a srngle wrndow mechanlsm

for clearances, the representatlve cf the Mlnlstry dunng oral ewdenoe submltted that

-“Wﬁiﬁm%aﬁﬁaﬁ 20181}1%13@&111%% aﬁ%ﬁm@ﬁﬂrﬁ%ﬂ{q@%
3T & g AT 1 gEeh I oY g YAy ¥ ¥ ag e off wer @ B ged wetefier g

-~ oriden AT § 97 I &) g A ARt oAt At o uw § ol awy oft afdw e
ST 81 %8 st Weft oft § B St ety worsiranrd forerdt & o s e ofdy At et
S g ol TR ST g € it e o strar §) efl sror § o wlr ¥
A8 iy o T g HAT T O gae g fAvty forar § ot ¥ gw ow wresega
ﬁmﬁlzﬁaﬁﬁgﬁwﬁénwaﬁﬁ@ﬂ—ﬁaﬁwéﬁ%ﬁﬂﬁm@?ﬁﬁ
fory st arsft g AR smTaee wAsiEr ot R o ) €1 39 Tga are ane
IS et Gﬁal‘g@rg%m%%ﬁn{%ﬁﬂamﬁ%@aﬂ?ﬁ@rtﬁém

N Waﬁ@@ﬁaﬁ@@ﬁé@% Wwﬁ%&mwﬁ%maﬁélﬁw

| 112 When asked as to whether there is any prov;smn .of on- [me smgle window system .

4
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ﬁﬁﬁﬁﬁgﬁﬁraﬁﬁﬁwwﬁmm%m@ﬁmﬁwwﬁgﬁ
Ww@%rw&ﬁmﬁmwaﬂtwﬁwﬁlmﬁ%@m%
et oft usriede gor €, F St @ie arga®

1.15 When asked as to whether OMCs can obtain clearances from various authorities
regarding the Retail Qutlet dealerships and LPG distributorships after - ensuring
compliance as required under various statutory requirements on behalf of dealers/

distributors, the Ministry in ifs written reply submitted as under:

“‘OMCs obtain clearances from concerned statutory authorities for issuance of
NOCsl/license from District authority, NHAI, PESO etc. The requisite PESO
licenses towards commrssronmg the outlets are issued in the name of the -
concerned OMC

However regarding regular operation of the Retail outlet various other
licenses/registrations like VAT/EPF/Calibration of Dispensing units & .other

measures by Legal Metrology etc. are being obtained by the RO dealers who = o

~ have to ensure comphance thereof while rnanaglng these Retail Outlets

In case of LPG dlstrrbutorshlps the LOi holder has to |n|t|ate the procees for

obtaining all” the clearances/NOC/Licences. The same is checked by the ;"

‘respective  Area/T errrtory/Reglona! Office - for the oomphanoe before
" commissioning. OMCs cannct obtain clearances from various _authorities - on
.behalf of dlstrlbutors However all assrstance through Fleld Force IS prowded to_
LOI hoiders™. : -

i FIELD VERIFICATION OF CREDENTIALS

1.16 When asked as to whether field mspeotlons anﬁd etrmmatlon of mehglble'
appllcants prror to seleotlon of candldates through draw of [ots to avoid: litigation and .
dlsappomtments the Mmlstry in its wrrtten repty submrtted the foliowmg rnformatron |

~ “With regard to RO

Scrutiny of documents and field visit for mspeotron of: land. offered by all. -

applloants which was done .earlier by -Public Sector OMCs, is very time. -

consuming process. Hence selection process was modified so that scrutiny and
land mspeotrons are done only for the apptlcants selected through draw of Iots or -
bid openmg process smce November 2018 ~ :

The candidates are oon3|dered eilglbte for select|on in- draw of lots / bld openlng E
based on the . seif- declaratlon and_ advocate certification, whrch and necessary
supporting documents / affidavits etc: are reqmred to be in. possessmn W|th the
apphoant as on the date of applrcation ST ; T
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Consequent to- the selectron of the applrcant through draw of lots of bid opening, -
a letter is-issued to the selected apptlcant which clearly mentions the following.

© “Verification "of all attested photo” copies ‘shall 'be  done With the orrgmal'“" .

documents during the Field Verification of Credentials (FVC).

Itis expected that you are in possession of ongma! documents wherever photo
_copies of documents are submitted.

“Please note that your candidature is liable to be canceﬂed in case Inrtral Securrty
Deposit is not remitted or the documents listed above are not submitted wrthm 10
days from the date of this intimation.. o : .

" Your candidature is liable to be réjected if you are not able to present the original

documents at the time of FVC on the designated date and time or during the FVC

. ifit.is found that the information submitted by you in your.on- -line applrcatron is
: felse/mcorrect/m:srepresented affecting your eligibility.”

From-the above it clear that the selection is provisional and is subject fo
~ compliance of the above strpuiatrons by the selected apphcant Hence, there is
- noscope for any confusron -

- With regard to LPG
Earlier Manual scrutrny of all. applrcatrons by OMCs was being done and only -

.eligible candidates; after-the scrutiny of applications/ documents could participate: -

~_for the draw.- The whole process was time consuming. After the Draw, the Field..
- Verification of Credentials (FVC). was done. On implementation of “Unified -

" Guidelines for Selection of LPG Distributorships”; 2016; the process of online - .+
" computerized -application and draw has been: adopted by ‘OMCs because of -
- .-better - transparency,. . - efficiency. - .:and : being.-. expedltlous The. - .
. www.Ipgvitarakchayan.in - portal allows - only the eligible candadates to submit = -
r’applrcatrons -Asséssment of eligibility is based on candidates’’ declaratlon of

o facts in the onl:ne app[rcatlon form. The’ rnformatron given in the applioat:on by ‘
... the candidate - selected. in the draw is verified during Field verification of . .
_ ' Credentials (FVC). Any compla:nts received agarnst selected candidate are also,

o “investigated at the time of FVC. The process is given in the brochure and.also .
" covered in application form. It is well known to the applicants that mere getting =

- selected in draw do not necessarrly get them the dlstnbutorshrp awarded”

1 17 The Mrnistry 1n its. wrrtten repty submitted: the followrng mformatlon about the'-"

criteria for conductlng internal f|etd mspectrons |
- “With rechd toRO .

The objéctive of the internal field mspectlons (FVC) by Pubtlc Sector OMCs i is to
verify. the correctness of the details given by the selected- candldate in- the-
- apphcahon and the documents submttted thereafter :

" Field verification is carrred out by a commlttee of two offrcers of the concerned B
oMC for the selected candldate mainly in respect of followrng '

.:-'.‘-a) Proof of age . : '
b) Proof of educational quallf[catrons a
“C) Land documents in support of ownershlp l Iease nghts
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o ,_‘.d) Reserved category certrfrcate if. applicable:-- v e

The dealer selectron gurdelrnes of Public Sector OMCs do not provrde for '-
conducting such field inspection by any third party. - '

Wrth reqard to LPG _ &

‘ Fleld vetrification of credentrals (FVC) is carried out for the candldate selected in
the Draw as per laid down procedure after the online computerized draw. FVC is
‘carried out by a committee of one officer nominated by the State LPG / Regional /
Zonal Head of IOC/BPC/HPC. FVC of selected candidate is undertaken only after
receipt of requisite fee and all the requisite documents with the concerned office
of OMC. The candidate. is required to be present while the FVC is corducted.’
During the field investigation, the information/statement made in the application -
form is verified with the documents: submitted and the corresponding .original
documents.. This. verification (inspection) is done by concerned OMC officer only,
it.is not done by third party The existing system is transparent and is working

'_,satrsfactonly : _

1.18 When asked about the average number of applicants who appired for Retalll

Outlets and LPG dlstrrbutorships in the four categones durmg the last three years the

Mlmstry in |ts wrltten reply submitted as under '

”OMCs have released an advertlsement in Nov/Dec 2018 for Retall Outlets and LT e

number of appltcants is as under (in last three years Retail has. reieased only one .“
advernsement was in 2018) o o

Number of locatronS' N ' . Average
et OMGe ~advertised ‘Number of annl:canrs appllcgnts
(A) - ® (C = B/A)
BPC 21010 117501 ' .56 -
oC 37050 181791 49
HPC E 20329 - 103795 541
: !ND TOTAL - 78389 - 403087 5 1

Further during the Iast three years (Apr18 to Mar21) OMC have recelvedg'
following number of average applrcants per LPG dlstrrbutorshlps '

Type of Distrlbutorshlps

;'_Fotal'Applic,ations

Total Loe_atibns

Avg Appllcatron _' '

per location -

(S/E?ahlfrl _Vitrak & :‘.Z'Rurban ‘ 298'(: - 55 s
_ Grarnrn,AVItrak _& Durgam '84_64 1 - 817 T 10 -

. {shetriya Vitrak

riumber OIT o
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1.23  When asked as to whether OMCs have any mechanlsm to 'prevent its employees
from applying in the process of allotment of retarl outlet and LPG dlstnbutorshlps the .
MJnlstry in its written reply submitted the following rnformatlon '

“With regard to RO - -
The selection process of Public Sector OMCs is transparent and there is no
scope for judgmental or discretionary demsaon in the selection process.

With the process of on-line receipt of application and- seleotron belng done only’ 3

through computerrzed process, there is no scope for Judgmental or dascretlonary; .

degcision in the selection process.

Further application scrutiny, land evaluatlon freld ver:flcatlon is carned out by} .

~ committees of. concerned OMCs " instead of - individuals to avoid- blas ‘The
© -committees are governed by the clear setectlon gurde!mes :
.~ The famliy members (as per defrnrtlon under multiple dealershlp norm) of the'
) employees of. Oil. Marketmg ‘Companies (who are employed at the tlme of
- -application) would not be permrtted to apply for RO deatershlp SR -

= Wlthureqard to LPG::

o _'.Famrly members (Spouse dependent ch;!dren and any other dependent personf'?_"' o o
o ,related by blood or: marrrage to the empioyee of OMC) of OMCs emptoyees are_ L
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- 1.18 When asked about the Retall outlets/LPG drstributorshrps that have not been
~ setup/pending - during the last frve years due to non, obtarnrng of various . NOCs and °

licences in the country, the Ministry in its written rep]y submitted as under: -

“OMCs are setting up Retail Outlets after obtarnlng necessary statutory approvals o

which include NOC from Distt. Magistrate, Highway access permtssron from
'NHAL wherever required & Explcswe License from PESO, ‘

The number of sites (Retail Outlets) which -could not be. commrssroned in last 5"
years and current year due to rejection/non-receipt of various NOCs/hcenses are’ .
summarlzed as per table below :-

No of DM'NOC . No of NH No of PESO Total Approval /
- Rejected NOC Rejected | Licence Rejected | Licenses rejected
BPCL | - 35 20 : 2 57
HPCL 37 -9 N 2 . 48
IOCL 94 34 - 1 129
TOTAL - 166 ' - 63 5 ' -”234

;»V_Further the cases of non- obtalnmg of various- NOCs and Ircenses in the sountry
- ‘of LPG Distributorships is not recorded separately by OMCs. Such cases are less

‘and mostly due to non- compliance on the part of apphcant related to constructrcn T

3 _of godown/ showrocm

.1 .20 When asked about the deta|ls of llcenses granted by PESO for RO’s and LPG

godowns details of licenses granted in the last four years haVe been furnlshed by
PESO at Appendrx 181l ' ' '

121 When asked what measures are -being taken to remove the bottlenecks |n _
obtaining clearances from PESO, the representative of PESO dunng the oral evrdence S
held on 13.07. 2021 lnformed that: Y ' '

"'2018a%ﬁzafeaawmseastqaﬂazﬁrmwmm\%ﬁw
mﬁmsﬁieﬁmmﬁaﬁéa%l“

’l 22 Elaboratlng further the representatrve of PESO rnformed that

mmmmmmmmemwmwm%a@
mﬂmﬂr%asammrﬁws’r qmnst ataa—erzrrasre‘r mur—raﬂ?ﬁﬁw
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not eligible to apply for LPG distributorship: Further, the Selection Guidelines are
available in public domain i.e. on the websites of the OMCs and the Portal

www.Ipgvitarakchayan.in for the  general public to see. Procéss of online™ .~

computerized application and draw has been adopted by OMCs ‘because of
better transparency, efficiency and belng expeditious”.

1.24 When asked about the existing criteria for definition of family in the allotment of

retail outlet dealerships, the Ministry .in its written reply submitted. the following -
mformatron

“As per the extant guidelines prescribed in the Brochure dated 24.11 2018 the .
applicant to satisfy the. eligibility criteria for Multiple Dealership norms for |
applying/allotment of retail outlet dealership among other criteria. A ‘Family Unit',
as defined, in case of married applicant, shali consist of individual ooncerned,
his/her Spouse and unmairied son(s)/daughter(s). In case of unmarried person/
applicant, ‘Family Unit' shall consist of individual concerned, his/her parents and
“his/her unmarried brother(s) and unmarried sister(s). In case of divorcee, ‘Family
Unit'" shall consist of individual -concerned, - unmarried - son(s)/unmarried
- daughter(s) whose custody is given to him/her. In oase of widow/widower, ‘Family
~ - Unit" shall- consist of individual Concerned unmarried son(s)/unmarried
‘daughter(s) for allotment of retall outlets. PR -

3 may kindly be noted that the land owned by family members will also be
- considered as belongrng to the -applicant (Group-1) subject to producing the

consent letter in the form of affidavitfrom the cohcerned’ famrly member(s) The . "'ﬁ".i- '

famrly members are defined as quoted below whose -
‘eFor thls purpose famlly members would comprise of -
Cpsef | 3
(i) Spouse
(i) Father/Mother including Step Father/Step Mother
| (iv) ‘BrotherlSister/StepBrotherlStep Sister | o
(v) Soh/Daughter/Step Son/Step Daughter
(vi) Sor—r_-in.-law / Daughter-in-law .
| (vil) Parents—in—lsw-

_(vii‘i) Grand _Parents_ (both maternal & paternal)”.
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*1.25 When asked -as tc- whother there are mu]hpie dealershlp norms regardmg
occupation of ‘A’ site land of dealers and reluctance in vacation of B site land of
dealers by OMCs along with the factual position. of the same, the Ministry in its written-

reply submitted as under:

"OMCs have reported that Multiple dealership norms (MDN) and land lease =
_ (occupation or vacation) are two independent issues. MDN norms as per extant -
‘.gusdetmes for A & B site dealershaps for Indlwdual applloants (propnetor/partner) :

is as below : ,

. The applicants shall meet ehgibrtrty criteria of MDN & if do not satlsfy MDN norm
applicants will be considered as ineligible for applying for the dealership

« All applicants to fulfill Multiple dealership norms as mentioned below and will be
applicable for existing and future."A"/*CC” site RO dealerships.

« Muitiple Dealership norms means that the applicant or his/her family unit’ should

not hold a "A’f*CC" site RO/SKO-LDO dealership/LPG distributors or. Letter of - -

“Intent (LOI) for the same of any Ol Company for “"A"'CC”" site RO/SKO LDO
dealershlp _ _ ) B '

Further it is to be noted that Existing “B”l“DC" S|te RO/SKO LDO dea[ers/LPG“
_distributors and LOI holders mcludmg 'famlty unlt may apply for “B“/“DC" ette RO

-_~dealersh1ps . : - - R o .'-'

SR T

126 When asked as to whether the Mlmstry/ONICs ate_. fac;ng any .o

constralntslchatlenges in expansmn of new retalt outlets in"the country, the Mlmstry':

stated as under:

“The constraints & challenges for expansion are availability of suitable land in ...
major cities/towns and getting statutory approvals to commission retail -outlets,
which results in delays. OMCs continue to resolvé the issues locally and OMCs -
have commissiened sizabte nos. of retail'outtets in the last two 'years : e

'-OMC -wise numbers of new retail outlets oommISSIoned durlng the Iast two years L

: are as under:

OMCCommissiohinQ - — 3019 20 202021

| BPC . 1448 | . 2444
) HPC o 1194 | ‘2158'---
- 1oc o 14000 | 3000

. _OMCTOTAL .~ .o 4042 | - - 7602




1.27  When asked about the growth of automobiles in the last five years end details of

15

wheelers scheme, the Ministry in its written reply submitted as under

“The subject pertains to M!nlstry of Surface transport. However, data collected by
OMCs from weblinternet on the number of vehicles added is given as below

_’l 28 When asked about the total sale of petrol (in varlants) and diesel (in vanants) '

under:

“The sales of Petrol (in"variants i.e. Branded fuels) for the last flve years in TMT

through retail outlets is glven below

~during the last five years in the country, the - Ministry in its written reply submltted as

. the number of vehloles being added in the two wheelers, three wheelers and four

-

woWheeIer BTV 851‘ EREEX 89'733 20,200,117 21179847 17.417 616

) Three ‘Wheelers 538,208 511,879 635,698[7,01,005 - 636,569 -
Passenger Vehicles|  2,780,208| 3,047,582 3288581 3,377,389  2.773.575
Commercial 685,704 714,082 - 856,91610,07,311 717,688,
\Wehicles ' . ' i J
Grand Total 20,468,971 21,863,261 24,081,312 24,557,236 - 21,545,448
Source- SIAM", '

SALES I[N TMT _ ST
omc - .2015-16 201617 201718 o
| - |Speed [PSpeed 9 Speed /PiSpeed 9  [Speed /Po[Speed 97}
“[Petrol Mo we r 7 '-/Petrol Mo w e r /7 . lJPetroI woee r A )
S Xtra pre] Power|S Xtra pre] Power MS ~ Xtra prej Power9
_ i mium |99 ~mium - 99 LV lmiume 9
BPC .| 5769 215 ) 0 | 5940 | 443 | 1.7 .} 6549 | = 400 4.9
loc 9166 | 206 - | 9433 | s98 | - - (10000 767 -
HPC 5518 | 84 | 0 5790 | 188 0.01 | 6095 | 390 - | 0.1
[TOTAL | 20453.f 505 | 0.0 -| 21163 | 1228 1.7 22644 1557 | 2.0
oMC. 201819 2019-20 - . - 2020-21 |
_ -|Speed /PlSpeed 9| - . ISpeed /PjSpeed 9 . |Speed ,lP?p-eed ?,
Petroljowe r 7 Petrolfowerf7 - IlP_etrol owerl wa'ér
MS Xtra pre| Power|MS . - | Xtra prej Power MS - '} Xtra'preg; o
- Imium .99 |- mium - 99 - N 7rr_1ium: : X'P"*l(l(l :
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. |BPC .| 7130 | 267 1.8 7548 | - 217 1.7 | roa2 | 138 "10 |
-loc 10777 | 721 - 1312 75 . 110545 | 578 | 05
HPC  |.6444 485 | 0.6 6673 578 0.8 6246 495 0.9
TOTAL 2435_0 1472 2.3 25533 1 1510 2.5 23833 1211 | 24 |
The sales of Diesel (Jn variants i.e. Branded fueis} for the Iast five years |n TMT
through retait outlets is given bhelow:
SALES IN TMT
OMC 2015-16 2016-17 201718
IHi-Speed ' Hi-Speed P '
Diesel HSD/ Diesel HSD/ Diesel H‘-Sp?rifb':f:tﬁ
( HSD) TurbodJetq ( HSD) TurbhodJet/| ( HSD) -
. . L Xtramile
: | Xtramile : Xtramile : _
BPC 17947 . 3.0 17625 . |- - 3.2 18617 31
10C 28097 04 27895 24 29099 ‘2.1
HPC | 15710 | 3.8 15619 | 4.9 | --16354-| - 14.3
 [TOTAL | 61754 |- 7.3 61138 | 102. |- 64070 19.5
Jomc 201819 “To18-20 ‘ 2020 21
1 ' Hi-Speed ~ Hi-Speed ’ Hi-Speed
~ |Diesel “HSD/  °  [Diesel . [HSD/ Diesel HSD/f ,
1 { HSD) . TurbodJetf ( HSD} - .TurbodJetq ( HSD} TurbodJet/!
' | Xtramile. | - -|-Xtramile | Xtramile
-|BPC 18881 | 23 - | 18298 2.1 16399 . | 11 -
Tele 20431 [ .14 28499 | 0.7 25231 0.4
- HPC . - 18728 . 20,9 . 16373 3.1 1-46§9 22,8
TOTAL - ,65040' | 246 | 63170 33.9 , 5629'9 : 24.3

1.29 When asked as to whether the growth of Retarl Outiets has been kept pace wrth

the growth in- automobrle sector along with the number of- retarl outlets opened durrng_; c

the last frve years the Mrnrstry |n its wntten reply submrtted as under e

“OMCs have kept pace wrth the growth in automobrte seotor by expandmg retarl i{ '

e 'out!ets to meet the fuellrng demand during the Iast five years as under

(No of Retalt outlets commlssmned)

oNC

: -2016 17

2017-18

2_018-19‘

2019-20 .

[ 2020-21

TOTAL |

465 |~

355 -

- BPC_

550 :

1448 -

2444

262 |




1.30

10C

963

17

648"

13000

6882

881 1400 |
HPC 624|669 478 | 1194 | 2158 | 5123 |
- [TOTAL | 2055 | 2087 | 1481 _ 7602 | 17267

4042

IDENTIFICATION OF LOCATION -

RETAIL OUTLETS

The Commlttee sought to know whether the Mmlstry is. mvo[vmg other'

mlnlstrtes/agenctes to streamlme the processes of land acqu;sxtton and Ilcenses,

' spe_c;aily on new highways ‘and emerging cities, the. represen_tatwe of the Ministry state_d -

“that:

: tﬂmﬁaﬁwﬁﬂ%lﬁwq ) wwuaﬂ@mﬁmmﬁfﬁﬁtﬁt‘ﬂ?ﬂl ERscoll
gl E, S g T g oI T T ¥, S e waws ds ¥ dfed o
e v A @ ¥ f SEF FOw Wreds ¥ TeRR WA @ §.
5wl ey sﬁmmi’:aﬁ?aﬁ&maﬁwmaﬁmmﬂ?ﬁaﬁ@?ﬁ%l |
Qﬂ?ﬁﬂ%ﬂgﬁmmﬁﬁg@mﬁmﬁwm@maﬂaﬁmﬁﬁ

“Hsﬁwﬁwmﬁﬁg@mmﬁmmaﬁmﬁﬁtﬁ%ﬁ?
Wﬁé@waﬁwaﬂﬁw@rm@immﬁwmﬁmﬁﬁ%

R amscdcw wetme o B 3t 3T g 8 A W §ew

'aﬁwy—@rgﬁrmmmﬁimﬁumwwémmartﬁaﬁ__""

AT @Y oldl| F HAerg & Yehelr {9l a1 AT oo, mmwasﬁ

| cyaEdr o il B off AT Esde ¥, st sredy gfaar suersy @Y wre) Ak

"mmmmaﬂmemmg&waﬁmmm;"-"

gfar g1 aroefr

Elaborating further on the toplc '

'Wmﬁmgﬁamﬁﬁmw%mmﬁsoom?m-

Vam@t%qslgga‘?r%uzﬂﬁaso@mﬁmﬁﬁaﬂsﬁaﬁwémf
: :rseasrmmawmsmmmmmmmmgg
st SRR, % e, fed oy, v, eiaocw, A, Redew i
' U’?PJT TIRE 3ﬂ?$’H W 120@ Fﬁ?}TQWEﬁf ﬁ@' EHTQ?ﬁI So, everybody has.to bid. . '

""Wmewwﬁlwaﬁzﬁwwmwﬁ%ﬂmﬁm%laﬁ'
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1.31 When asked as to whether the Ministry of P&NG has conducted any meetiné

with the Ministry of Road Transport and Highways/NHA! to identify locations

~for obtainingA land for setting up of ROs on highways in the country, the Ministry in its

written reply submitted the following information:

“As per information available, no such meeting has been conducted between
MoPNG and Ministry of Road Transport and Highways/NHAI”. ‘

Elaborating further on the subject, the representatlve of the Mlmstry during the

oral evidence submltted that:

“asﬁ@ewwﬁsmmmﬁwﬂwa@mawr@gaﬂrmma |

R ALY U W Y ) WA wedt ¥ o gy Qua Weem A faReH F oo
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1.32 When asked about the mlnimum prescnbed d|stanoe between two reta;l outlets B

for marketing and flnanmai v;ablhty of retall out!ets the Mlmstry in ltS wntten reply

submitted as under:

"*There is no minimum prescnbed dlstance between two retall outiets from the'

point of view of marketlng and flnanma! (| e. the corﬂmermal) v:abmty

- LPG DISTR!BUTORSHIPS

1.33 Locatlons for settmg up of LPG Dlstributorshlp (Shehen Vltrak Rurban Vltrak _'

Gramm Vltrak and Durgam Kshetrlya Vltrak) Will be ldentlfled based on avaﬂable refllltj='_;:.




19
sale boténtial that canl'sustatn‘economically viable operation of LPG'distributorship.—tt_
wilt also be based on data mining, involving features of a partrcular geographrcai area_._

and lts demographlc profrle The refill sale potentrat wrtl be based on several factors'

including populatlon populatlon growth rate, economlc ‘prosperity of the location and the

distance from the “existing nearest dlstr;butor To the extent possible,  new - LPG

vrrgln market as below

I . Virgin Market.—_Sheheri, Rurban Vitrak, Gramin and D'urgam' Kshetriya

Vitrak.

New dietributorship will be pianne_d in a virgin market if the refill (14.2 kg) sale petehttal

-is 50% of ceiling limit applicable for the market in the 2™ year of operation. -

In a virgin market, Durgam_Kshetriya Vitrak (DKV) will be planned in a village or a '

cluster of villages'in such areas (which do not fall under the area of operation of any
per month

I Emstlng Nlarket

of Drstrrbutorshsp Area are as under

Type - of] Populatlon as per census 2011 ; Reﬁll- ,Cei_ling Refill‘ Sale pern

Restructurrng of the LPG Dlstrlbutorshrps viz., S'he'hertv'itra"k RurbanVitrak,

" GraminVitrak and DurgamKshetriyaVitrak in the eX|st|ng market will be p!anned : ‘5

onty after _the refill sale exceeds by-50% of the _ref;ll ceiling limit of the market.

: _' D|strrbut0rsh|ps will be planned in the vrrgrn Iocatron either of an exrstrng market or:

‘existing LPG dlstnbutor) if the refrll sale potentla[ of the wtlage / cluster of w!tages is 600. -

"For an existing market the refrII celtlng Irmlt and the Fea5|b|I|ty Norm for dlfferent types -

Drstrrbutorshrp area oo o |Limit . penmonth s
- : P . |month . . ifor Feasibility|
S o : I . "mit:. . |

[SheheriVitrak - ‘ Cities with'__pop'utationivtto lakh = '; 2.0.,000 R 10,000 y

o . Cifies with 20 to 40 lakh population 15,000 7,:_300' -

_ Cities'with 1010 20 lakh pdputati_on : 12_,00(.)-. A 6',000 -

Rt_rrtaanVitrak | B Tewns.wjtl__r <10 Iakh'pc)putation. - 10,00_0 C 15:000
.Gramin.\/itrak T |Village Ciuster of vilages B0 2,500._ T

DurgamKs_hetritza\_/itrak vmag_e/_clust_erofyinages 1}50(5_ T lsoo
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CNote! s

l. The proposed refill ceiling limits for LPG Distributors will be applicable for all the- -
LPG Distributorships as defined above on prospective basis. However, the =
restructuring exercise for all the locations advertised prior to the. above policy wslt R

: continue on the basis of the pre- -revised ceiling limits. )
Il.  Existing Rural Dlstnbutorships with refill ceiling limit of 8800 per month wrtl not be
restructured applying new ceiling limit criteria under this Policy: N
. All existing RGGLYV distributorships with rmonthly refill sale of more than 1500 will "
be treated as GraminVitraK in accordance with this policy and with mandatory' -
home delivery facility. _
V.  All existing RGGLV distributorships with monthly refill sale’ of less than 1600 wrlt 7

"~ be treated as DurgamKshetnyanrak in accordance with this. policy and without .-
mandatory home delivery facility. However, as and when the monthly refill sale .
exceeds more than 1500, they will be treated as Graman|trak in accordance with = - -
this policy and with mandatory home delivery facility. .

V. This pollcy subsumes the ex1stmg Drstrlbutorshtps selectlon polfcy under _
RGGLV. R
VI .DurgamKshetnyavnrak with monthty refill sales beyond 1500 will be treated as
GraminVitrak W|th upper cellmg hm|t of 5000 per month’ with mandatory home
delivery of refills.
VIl Direct: allotment -of LPG drstrxbutorshaps to- State Government agencres for
‘ _Durgam Areas - S : :

The exrstmg system of carrymg out feaS|b|I!ty on Industry baStS as per the feasibility
study tormat wxlt contmue and approprlate technotogy may be used for |dentrfymg '

uncovered areas

V RO AND LPG DISTREBUTORSHIPS IN REMOTE AND FAR FLUNG AREAS

1.34 On belng asked about the probtems faced by OMCs in settlng up of ROs and"ri_f: ;
LPG distnbutorshlps in remote and far flung areas, the Ministry in its wrltten repty-'

submitted as under

“With regard to RO : :
- Public Sector OMCs face the following :ssues whlle setting up retail outlets in .
remote and far ﬂung areas: : C

_-Dtﬁlcult terram with logistic issues - _
~ High infrastructure and maintenance costs

Low returns on investments: (ROI) SUERTIR
' Low avarlabzhty of sates W|th spec&al reference to hllly and mountalnous terram
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Wlth reqard to LPG:

There are no problems faced in settrng up LPG Drstrlbutorshrps in remote and .

far-fiung areas, except for few in-a limited geographroai area and they are being- |
dealt effectively to expedite the oommlssronlng process”,

1.35 When asked as to whether any targets have been fixed for such areas and the

" current status as against the target, the Ministry in its written reply submitted as under; -

1.36° When asked as to whether the rules are strictly foIIowed there or some relaxatron T ‘_

“As per MOP&NG notification dated 8.11.2019, all Oil Companies / entities are
required to set up 5% ofits retail outlets in’ remote areas’in proportlon to the new -
retail outlets from the date of notification. oo

The Public Sector OMC wise details of commrssronlng of ROs. durlng 2019- 20 in
Remote areas is given below :

-'OMC | Tota! ROs ROs oomm_iss'ioned in VPeroentage
commissioned Remote Areas :
10C 1400 | 113 1 s
BPC | 1447 | 95 - - .| 68
HPC. | 1194 58 . .. | 49
Total -| 4041 | o8Bl - 6.6

_ With reqard to LPG

B No speolfro targets have been flxed for_ different format of drstnbutorshrps The:
current status of locations advertised under Unified Guidelines for Selectron of '

LPG dlstrlbutors as on 01 05 2020 is provrded as Appendlx - ill

is provrded the Mmrstry in its wrrtten reply submitted as under:

“With reqard to RO

Applioabie rules.are strictly followed.

With regard to LPG -
‘Al guidelines are uniformly followed across the country. However, ‘there are

some variations in’ Eligibility criteria, land for godown and Securlty Dep03|t for S

different types of Dlstrlbutorships

1.37 When asked as to whether any steps have been mrtrated by OMCS to mcrease:_ o

avallablilty of 5 kg oy[mders partlcularty in‘remote areas, the Mlnlstry in |ts wrltten reply"_ R

submrtted as under

"Durrng 2019-20, OMCs have extenswely promoted the 5 kg oyirnders espeolally o
among PMUY oustomers as the upfront cost of a 5kg cyllnder is Iess than that of .




22

~a 14.2 kg oylrnder OMCs have - also ensured adequate’ avallabtllty of 5. kg |
cylinders in the market.

OMCs have ensured product avallabllrty at LPG distributors partlcularly catermg
to rural areas. -

'OMCs have ensured adequate bottling of 5 kg cylinders at LPG Bottlmg plants to"
ensure availability of 5kg cylinders in LPG Dlstrrbutorshrps :

Due to all these efforts, total sale of domestic 5 kg cylinders by OlVle increased g
to 44.8 lakh cylinders during 2019-20 as compared to just 11.4 lakh cylinders
during 2018- 19” '

138 When asked as to whether any steps have been taken by OMCs,'to improve LPG

penetration in hilly terralns, the Minlstry in its written reply submitted as under:

“To improve LPG penetration in the Hilly terrains where setting up of Gramin and -
-Rurban Vitrak is not feasible, OMCs. under the Unified Selection Guidelines
issued by MoP&NG are setting- up' small format LPG Distr|butorsh|ps catled :
Durgam Kshetnya Vitrak (DKV) in such Hilly reglons '

1.39  When asked about the tenderlng system for transport of fuel tankers by OMCs in . .'

hllly area, the Mtntstry m |ts wrltten reply submttted as under:

"With regard to RO - - |
-~ OMCs have a- separate tenderlng system for transportatlon of fuel through tank :
Lorries in hilly area. For Hilly areas, offers are invited from transport contractors’

for inducting tank lorries of capacttles less than 12 KL. Whereas: for the other.

areas, tank lorries of capacities above 1 2 KL are mduoted for transportatlon of,
petroleum products : . . ‘

With regard to LPG : ' L
OMCs follow uniform tendenng system w. rt transportatton of fuel tankers and .
“their capacities in hilly area. For hllly area smaller oapaolty tankers such as 7 MT-
or 12 MT. are tendered" ' : .

140 When asked as to whether OMCs ensure that transporters do not carry‘_f"

. excesswe Ioads in hrlly areas the lVlrnrstry in tts written reply submttted as under B

| -“Publrc Sector OMCs take all measures to ensure that the transporters do. not"’ -

s carry any excessive load in-hilly area. The fitness- certificate issued by RTO, .o
PESO license |ssued by Explosive Department and Calibration chart issued by -

 legal metrology are mandatorily kept.in the system. AII these certlfrcates are_"r;_r_--.
based on the carryrng capacity ofthe tank Iorry " IR _



1.41 The Ministry i ‘_'ts ~ written  reply subrnitted that m ~ the  state of
Uttarakhand Kumaon Mandal Vikas Nigam (KMVN) has been grven LPG dlstrlbutorshtp

‘rights in Kumaon region:

“Presently 48 LPG Drstnbutorshlps are run by Kumaon Mandal Vikas Nigam
(KMVN) in Kumaon region of- Uttarakhand. Kumaon - Mandal- Vikas Nigam
(KMVN) is an enterprise of Uttarakhand State Government. Previously there
‘were' no private LPG distributorships in hills of Uttarakhand and due to high
amount of investments required for LPG dsstrlbutorshrps in hills and to_provide
LPG facility in hilly area, LPG dlstnbutorshlps were provided to KMVN as per
Government dlreotlves

In Garhwal region: (Post evidence LOPs Q. 38(|v))

presentiy 32 LPG- Dlstrrbutorshtps are run by Garhwal Mandal Vikas Nigam-
(GMVN) in Garhwal region of Uttarakhand. Garhwal Mandal Vikas ngam
(GMVN) is an enterprise of Uttarakhand State Government”.

1.42 - When asked as- to steps taken by OMCs to increase the LPG deaiershlps in rural

areas, the Ministry in its wrttten repiy submltted as under.

"There is no shortage of LPG drstrlbutorshrps in rural areas. In the adverttsement‘
~ under. Unified Selection Guidelines, 2016, more than 97% of the locations have
‘been advertised in Rural & Difficult and Speolal Areas (like Hilly reglons Forests -

.area, Tribal inhabited area, sparsely populated, disturbed area, islands, Left @

Wlng Extremism . (LWE) - affected areas). It is aiso ensured that New
" distributorship locations for setting up of LPG distributorships "(SheheriVitrak, -
RurbanVitrak, GraminVitrak and DurgamKshetriyaVitrak) are identified based on’

- the avallable refill sale potential (for 14.2 kg cyhnders) that oan sustaln
economically vrable operat;ons of LPG distributorships”. :

V. RESERVATION POLICY lN ALLOTMENT OF RETAIL OUTLETS AND LPG”
DISTRIBUTORSHIPS ‘

‘ 1 43 On bemg enqurred about the crrtena used to determine areas earmarked for RO
dealershlps and LPG distrlbutorshtps belonging to reserved oategorles the Mln;stry in
Cits wrltten reply subrmtted as under; ' '

~with reqard to RO ‘
_Locations finalized by Public Sector OMCs for setting up of Retail Outlets are-
. placed under different categories of reservations under the 200 point Roster to
* ensure adherence to percentage of reservation for each oategory mcludlng '
-SC/STs. The locations are allotted to the roster numbers based on: draw of Iot '
conducted by a three member commrttee of the concerned OMC '
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- With regard to LPG - —wov - im0 s S
In line with the reservation criteria prescrrbed in “ Unified Guidelines for Seiect!on
of LPG Distributorships, 2016”", locations finalized for setting up of LPG.
Distributorships are placed under different categories of reservation as per '200

“point’ roster (combined for three OMCs viz., IOC, BPC and HPC). For each State'

(except Arunachal Pradesh, Meghalaya, _Nagaland and Mizoram), three 200 point .

rosters are prepared - one for Sheheri Vitrak and Rurban Vitrak; one for Gramin . -

Vitrak and one for Durgam Kshetriya Vitrak. In the ‘200-point Roster’, allocation
of a reservation category against a serial number is done in such a fashion that,

.-when all 200 numbers of LPG Drstrlbutors are planned, the percentage -
reservation of each category of reservation is aohreved Contlnurty IS marntained
in the “200 point roster’.” :

1.44  When asked as to whether there are any cnterra for allotment of Eand to

applicants of ROs in respect of SC, ST and OBC sectrons the Mrmstry in its wrrtten

reply submitted as under:

" "Public Sector OMCs have "stated that availability’ of suitable land in the ™
advertised location is an eligibility criteria. for all applicants including locations
reserved for SC, ST and OBC since May 2014. Hence, all applicants including

- SC, ST and OBC are mandatorily requ;red to arrange suitable land in" the -
advertlsed locatron to be ellgrbie _

1.45 . When asked as to'Whether any steps have been {aken by the Ministry to ensure'f

access to land to reserved category apphcants of RO dealerships in urban areas, the_ T
' Mlnrstry in its wrltten rep[y submrtted as under B
 "With regard to RO

Availability of suitable Iand in the advertrsed !ocatron is an eI|g|b|I|ty crrterla for a!l '
applicants including: locations reserved for SC, ST and OBC since May 2014, -
Hence all applicants. including SC; ST and OBC are mandatorily: reqmred to

arrange suitable land in-the advertlsed Iocatron for bemg eligible. :

However, MOPNG has approved a polrcy for divestment of existing Temporary

'COCO ROs of OMCs to Pending LOI holders pertaining to advertisements prior .

to May 2014 and who are eligible to avail corpus fund scheme. MOPNG has

_ written to all the State Governments to aIIot Iand for such pendrng Corpus fund
LO! holders. = : : '

. Wlth reqard to LPG

Presently Corpus Fund Scheme has been replaced by a: bank medrated financial - -

'-»-assastance scheme to’ SC/ST LOI holders. This scheme . has been introduced

- since. OMCs’ found it- d1ﬁ|cu|t to procure landlgodown/showroom as govt. lands . -

“ were not” available and procurement . of private .lands was .a' lengthy  and -

- cumbersome . leading: to - delay " in. commissioning of dlstrlbutorshrps Since =
- . implementation. of new scheme OMCs have received applications by:SC/ST -~ - =~



g candldates offering land for showroomlgodown and dlstrrbutorshrps have been B
oommlssmned” ' : : : ‘
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1. 46 The applrcant ehgrble for selectlon should meet the Ehglbrllty Crlterra for Sheherl _
Vitrak; Rurban Vitrak, Gramin Vltrak and Durgam Kshetriya Vrtrak type -of LPG-

Drstrrbutorshlps as under

‘.D'.m

~Be ah Indian ortlzen and be a re3|dent of India.
Have passéd minimum X" standard examination or equlvalent from a recognrzed,

Board or certificate issued by Armed Forces as equivalent to X Class pass. The

criterion of educational qualification is not applicable for apphcant belongrng to

Freedom Fighter (FF) sub category under CC category.

Be not less-than.21 years and not more than 60 years in age as on the date of =

advertisement for all categories.

. -There is no age restriction for appllcants applylng for iocat;ons reserved under FF
- category.

Not be a famlly member. of an employee of Oll Marketmg Companree as on date -

of -application..

- Fulfill Multiple Deaiersh|p/Drstnbutorshlp norms. o
"Not be a signatory to distributorship/dealerships agreement termmated on -

- account of proven cases of malpracticefadulteration of any Oil Company or not - .-

- having reS|gned from Sole proprietorship of any dealershrp/d|str|butorshrp of any
PSU oil company: in order to transfer the dealershlp/drstnbutorshlp in favorof any - “.
of hisfher’ famrty member(s) as. defrned |n the Dealer/Dtstrrbutor Selectron. S
- Guidelines. ™ i
. ‘Own’ a plot of land of minimim dlmensmns speorfled below for oonstructlon of ,

- comgendum (|f any)

(PESO)) requ:red for storage of LPG in oyllnders is glven beiow

N ShehenVrtrak and RurbanV|trak shou!d ‘Own’ a plot of land wherern a reotangular ;
B plot of minimum dimensions 25 Metre x 30 Metreis available in the city or within

15 km road distance from the boundary limits from the boundary limits of location

© minimum capacity of 5000 Kg LPG.:
B 1|

DurgamKshetrryaVrtrak should ‘Own’ a plot of Iand wherern a rectangular plot. of o

- minimum dimensions 15 Metre x 16 Metre is available within the village/cluster of .~

- village limits as per ‘the advertlsed Jocation in the same state for a. storage
godown of minimum capacrty of 3000 Kg LPG : :

.

LPG godown-Or ‘Own'’ a ready LPG cylinder storage godown as on the last date .
- for submission of - apphcatron as. specified erther in the advertlsement or- -

: The minimum capacity of the LPG godown (approved and llcensed by Chref_-':_: ‘
Controller of . Explosives of Petroleum and Expiosrves Safety Organlzatlon -

- in the same State for a storage Godown of minimum capacity of 8000 Kg LPG.~ . -
~Gramin Vitrak should ‘Own’ a plot of land wherein a rectangular piot of minimum -
dimensions. 21 Metre x 26 Metre is available within 15 km road distance from the
boundary limits of the location offered in the. same. state for storage godown of,
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V. Showroom requirement is only for Sheheri Vitrak, Rurban Vitrak and Gramin ™ "~

Vitraks: The applicant should ‘own’ a suitable shop/land of minimum size 3 metre
by 4.5 metre for putting up a showroom in the advertrsed location/locality.
1.47 When asked to prowde details of reservation policy being implemented by OMCs -
in the allotment of ROs and LPG distributorships, the Mmrstry in its wrrtten reply

submltted as under:

'l‘With redard to RO

Current reservation policy of Public Sector OMCs in respect of retail outlet
dealership is as below: :

The reservation for various categories in alf the States except Arunachal
- Pradesh, Meghalaya, Nagaland and Mizoram are as under: -

“200 Pornt Roster" is maintalned separately for both Regular and Rural ROs on-,_ ,
State-wise basis individually by each Oil Company. In the Roster % reservation -
as, mentioned above is mamtamed under each- category The Distribution ™ . -
- between SC and ST wrtl vary in each state dependmg on the ratro of SC / ST in
: thestate co _ _ R '

Category SC/ST. OBC Open - Total |
Combined Category 1 (GC1) ' L '
Comprising of - . - - ,
(i) Defence Personnel & - J 9 9 T4 g
(i) Para Military Personnel / Central -
State Govt. and Central/State PSU
employees -l . . e
__Category. - _SC/ST| OBC| . Open  Total |
,-Combrned Cateqomz (CCZ) 1 ‘
Comprising of :- - I B R R
(i) Outstanding Sports Persons - 0 0 SRR O .
(OSP) & o _ :
! (i) Freedom Frghters (FF) S S
Category SC/ST| . OBC Open Total
Physrcally Handrcapped (Plﬂ 1 1 1 3
"8CIST = - - 19,60 . 19,50
OBC . o 24 , 24 -1
" .Open |0 a4as0] - 4450]
Total B _22.50 27 5050 100

- ”.Con8|denng the hrgh ST populahon in states of Arunachal Pradesh Meghalaya”

' s Nagaland and Mrzoram the Reservatron rn these States are as under -

State '_ Balance % to be

awarded to ‘Open’ |

_ Percentage of Regular & Rural RO
_ Dealersh:ps to be awarded to ST
: : category

category R
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- Arunachal Pradesh I 70 ' 30

Meghalaya . | B 80 7 >0
B Naga!and . ’ S A . : 80 e [P 20
Mizoram T 90 , " 10

With regard to LPG-- | '
 Reservation- to the various categories of people of the country has heen -
~ prescribed in the “Unified Guidelines for Selection of LPG", 2016. The percentage -
‘reservation for various categories in all the States except Arunachal pradesh
Meghalaya, Nagaland and Mizoram are as under; -

A | Open category (0) - - 50.5%
B - | Schedule castes / scheduled tribes (sc/st) 22.5%
C [ Other backward classes (obc) 27.0%

In each of the above main categones of reservatron there are sub categones as .
under -

) Reservation categones (in %)

Sub-category : _ SCIST | OBC Open " {Total
Government personnel category (GP) | .2 2 4 8
Divyang/ physically handicapped personnel (PH) -1 1 1 3
Combined category (CC) .0 0 1. . 1.
‘Women T 9 17 33
Reserved for main category any person from the . 125 15 . 275 | 55
respective category . . L

-Total ' L2256 | 27 50. 5 ' 100.'

: Defence personnel can - apply under Government P category (GP) -Defence-
‘Personnel includes disabled personnel of armed forces (viz. Army, Navy and Alri
force). for causes attributable to performance of official duty, ‘Widow(s) /
dependent(s) -of defence pers_onne_] ‘who died whrle on_oﬁlcral duty and. ex-
servicemen. : : o :

- Reservatlons in North Eastern states of Arunachai Pradesh Meghalaya
Nagaland and Mizoram are as under:

State Percentage of reservation in all ,%,fo_r women Balance % to be
' : four  types . - of - LPG] category “awarded to open
'drstnbutorshlps to be awarded - o category
g o to ST category : : . :
Arunachal Pradesh | . 48 » ' 30 . 21 .
‘Meghalaya - - b6 , T - 30 : 14
Nagaland- -~ - 56 - L | .30 ' 14
_ Mizoram . 63 30 . 7 -

148 When a'SKed' to 'brovirde details w.rt. no‘m'ber' of reserved categ'ory'non‘ performing |

deaters and dlstnbutors among Tetail outlet dealers and LPG distributors who have sold

quantrtles betow the celling hmrt the Mlnrstry in lts wntten reply submltted as under
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“‘Withrégard toRO - < .

The Public Sector OMC wise detalls of Non Performmg retarl oullets are as

below:
: ) Category L :
OMC " SC ST OBC - Ors. . . Total
[0C |.- 129 37 4 653 823
BPC | 67 | 33 | 12 | = 434 546
‘HPC | . 183 | 108 111 . 973 1375
Total 379 178 | 127 ‘2060 | 2744

With regard to LPG

LPG distributor operating below ceiling limit is not a criterion for non-
‘performance

1.49 On being asked about the criteria in determioation of r'ron"performing deaiere'hips
on ROs and LPG d[stnbutorshlps the Mlnrstry in :ts wrltten reply submitted as under

‘With regard to RO s ‘ '
Public Sector OMCs have stated that average sa[es from the RO deaiershsp _
during last six months is considered for determining the- performance of RO. '

Accordingly, Regular ROs. sellmg < 30 KLPM and Rural ROs sel]mg< 12 KLPM o
but not closed,; are categonzed as non- performlng dealershlps ' :

- With reqard to LPG
The performance is evaluated on vanous parametersllnstructron issued for
maintaining customer service: The measurable one is TDT (Targeted time
delivery) rating, whrch is based on-the time taken for dellverlng a refill after
bookmg by the dlstrlbutor These ratings are as under

Star = 85% delivery in < =2 day 'Excellent’

Star = 85% delivery in < =4 days 'Good’

Star = 85% delivery in <= 6 days '_Aver_age’

Star = 85% delivery in <= 8 days 'Below Average'
~ Star=15% delivery in > 8 days 'Poor’

— PN AN

1 50 The number of reserved category dealers and dlstrlbutors who have dlscont;nued
RO dealerships and LPG dIStribUtOl‘ShlpS
, "Wlth reqard to RO .

Public Sector OMC wise number of RO dealershlps under reserved category who _
‘have reSIQned durlng last three years are as below ‘




'under

o . Category 7 )

omc | :sc | sT ... 0BC | . Unreserved |- Total Resignations/ .
cjoc | 0 0| 3| 4
BPC N1 o]l 12 - 13
wee ) 4l o o] 3 | 4
Total -3 0 0 18 ' 21

Retail Outlet dealership is a business proposition that carries all associated risks
like any other business. OMCs provide training to the dealers-on best customer

practices and busmess sotloltatlon efforts to enable deaters to increase their
" sales..

- However, despite the best efforts 'of Public Sector OMCs, some dealers find it
- difficult to sustain their business for various reasons like financial debt, personal /
: famlly issues, change in business dynamlos etc :

- The. dea!ers with poor sales performance are also counselled and given an
‘ opportunlty under ‘Holiday Scheme’ for allowing the concerned OMC to take over

and operate the RO site for a specified time period, so that the dealer gets .~

5 f,--‘;undl\nded time:fo resolve the issues concerned with the poor performance of the
. 'RO and take back the operatlons of the RO thereaﬁer

In case. the RO dealer still decides to resign, the’ deater is given a personal
: ‘-’;hearlng by the competent authorlty before acceptmg the restgnatlon

- With regard to L PG- : - o
No SC/ST dtstrlbuto_r has resrgned or dlsoontmued operat[ons in Iast 3 years due
:_'to \nabttity reasons . | ‘ .

VI, - __CORPUS FUND SCHEME '

1. 5’1 When asked to prowde detalls related to Corpus Fund Scheme with regard to RO

deatershlps and LPG dlstributorshlps the Mlmstry 1n its written rep!y submitted as

- “thh reqard to RO

- In respect of locations reserved for SC/ST categorles fmanc:al a38tstance under
- Corpus Fund Scheme is glven by the Pub]rc Sector OMCs on award of RO
dealershlps as under '

~a) . n respect of locations’ reserved for SC/ST categortes the Qil Company W|1I
. make available ready Retail Outlet with required facilities at its.cost on the land
- offered by the candldate and procured by the Company on mutually agreed terms
, I:and condlttons ' R . : -




b)Y Oil Company will-also provide adequate working capital assistance/loan for a

full operation cycle (equivalent to 7 days Sales volume) of the operation of the

Dealerships. Both working capital amount as well as interest @ SBI MCLR -

(Marginal Cost of Funds based Lending Rate) + 1% interest per annum or 11% .

- p.a., whichever is lower, thereon will be recovered in 100 monthly installments
' 'commencing from the 13th month of commissioning of the Dealership. '

‘¢) lInitial working capital assistance is given for maximum 18 KL of MS and 18
KL HSD. Eligibility is ca[ou[ated for MS and HSD separately

d) Based on SBI MCLR (1-year MCLR) as on st of Aprll every year, lnterest
rate for Corpue Fund loan is revised for the outstanding loan amount. :

e) Augmentation of initial working capital assistance/loan provided at the time
of commissioning may be done through additional loan between two to four years
after commissioning due to increased sales and additional workmg capltal
requlrement subject to certain- oond;trons :

However, no Corpus Fund Scheme is extended to the OoBC Category appllcants

F’ubho Sector OMCs have stated that depending upon on the type of site, the
facilities are to be made available by the Dealer (as specified by the
Corporation)/Corporation as'mentioned against each type of facility. However all
locations under- SC/ST category mandatorily being advertised as CFS. locations. -
are developed as 'A'/CC. sites. However OBC locations are developed as A/CC_-_ ‘_
or B/IDC site dependrng upon the type of RO site under. whlch they are.'; .
advertised. :

S.N. -Typeof IR - TYPEOF'S]TE
: Facility '

_‘,‘A”-I‘,‘CC"’ site including CFS | ~ “B"/ “DC”SrteI _
: ,Ioca_tions N , Company Leased Slte

Provision of Facility b_y. .

A Ihfrastrdctural Facilities:

- i[Developed land with boundary. /compound wall as per . Dealer . Dealer o
[Corpn. Specrfrcatron S R

i'i.Tanks Drspensmg Unlts Slgnages Automatlon etc . Corpn." - -Corpn._

jii| Sales Office, Store Room Toilet, Electncal Room -Corpn. | Dealer

Water Connection Yard nghtmg, etc. -

iv.‘Generatoanveﬁor o oo R  Dealer . | Dealel. .

2 Compressor wrth Electronlc Gauge for All‘ Frlhng (As Corpn.f Dealer K De'aler .
| decided byOMC) ' o e DR DR

B V. Drrveway ‘.",‘-‘;- S e - Corpn. - ;'_-:Dea_i,er _ f;
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vii.| Canopy (as per Corpn. requirernent) C _'" ~ Corpn: - Dealer
Bl . Customer Convenience Facilities: . _
if Clean Drinking Water, Maintenance of =~ - Dealer L Dealer
Neat & Clean Toilet, Telephone, etc. ' . ' :

~ With reqard to LPG o Vo '
Presently Corpus Fund Scheme has been replaced by a bank medrated financial
assistance scheme to SC/ST LOI holders. This scheme has been infroduced -
since OMCs found it difficult to procure land/godown/showroom as Govt.. lands.
wereé not available and procurement “of private lands was a lengthy and
.cumbersome leading to delay in commissioning of distributorships. Currently, no -
infrastructural'facility is provided for SC, ST and OBC .distributors by OMCs.

" ‘Under this scheme the selected candidate for the location reserved under SC/ST
_category has the optron to avail the foiiowrng flnanmal assrstance scheme

1.52 When asked as to whether any mterest is prowded on the securlty deposrt
submitted by RO dealershlp and LPG dIS’[rIbutOI’Shlp applrcants the Minletry in its

wntten rep[y submltted as under

o “Wrth reqard to RO

Secunty depos:t is taken from all categories of RO dealerships by Public Sector-' -

'{OMCS it is refundable without' any interest at ‘the time of reS|gnat|on /

~ termination. This deposit is- primarily taken to adjust any dues to the OMCs-in .

- ‘.case of resignation by the dealer or termination. However, in case of termiriation; .

. of dealership on account of proven adu!teratron ! malpractlces the secunty
‘deposit is forfeited. -

| Interest is not paid on the security deposit as per the terms and conditions of the _
dealership agreement executed by and between the dealer and concerned OMC B
/as per rnformatuon glven in the Brochure for selection of RO dealer

W|th reqard to LPG

The selected candidate, before belng isstied the apporntment Ietter has to .-
deposrt interest free refundable security deposit to the. respective OMC. OMCs
issue equipment, i.e. cylinders and PRs without any advance payment'to
" Distributors for further release of New Connections/ DBCs, Further Distributors
- always also maintain inventory of equipment which is issued to Distributors free . -
- of cost. OMCs reserve the right to adjust any dues to it from the Security Deposit -
amount at the tlme of resignation/ termination. However, in case of termination of
 the dlstnbutorshrp is on: account of proven malpractrce the sard securlty depos;t
s forfelted"' ' . o . . :
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1.53-When ‘asked as'to whether the Ministry/OMCs have devised any mechanism to
safeguard interest of dealers -belonging to SC/ST, freedom fighters and defence

categortes for low sale of auto fuels at retail outlets the Ministry in its written reply -

submitted as under:

“The offer of dealere_hip is purely a business proposition and all the prospective
applicants desirous to become dealers to evaluate the business proposition. The

business viability of each dealér depends on the effort to market, management of -

- retail outlet and other factors.

There are no specrfrc norms for safeguarding dealers, regardless any category, -

including SC/ST, freedom fighters and defence categories for low sale of auto
- fuels at retail outlets. :

However, as per extant policy,. SC/ST dealersh|ps are extended working capital o
loan and fully developed retall outlet by OMCs to support them in the busrness .

venture”.
F‘or Sheheri Vitrak, Rurban Vitrak and Gramin Vitrak -

1.1 Qil Marketmg Compames (OMCs) facilitate the. selected candidate belongmg

1t0-SC/ST category in obtaining. the loan from ‘scheduled commercial bank for - ...

providing the LPG Godown, Showroom and LPG cylinder delivery infrastructure

. (LPG cylinder: delrvery infrastructure is-not applicable for Durgam. Kshetriya : , .
Vitrak). In this regard, if the banks require any margin money to be invested by © -
the candidate in providing the above mentioned facilities, OMCs éxtend financial
assistance by way of a secured joan towards such m'argin money. The margin . =~
money however be limited to Rs. 1 Lakh for Urban-market Distributorships and
Rs. 0.60 lakh for Urban-Rural & Rural market Distributorship or 20% of the total
project cost against which the loan has been sanctroned by Bank whichever is .

iower

1.2 The secured. ann towards the margin money should be provrded to
Distributorships reserved for SC/ST categories at (SBl PLR.+ 1%) interest per

ahnum. This loan as well as. mterest shou!d be recovered at the rate of 20% of‘

 distributor’s commission.

1.3 Adequate working capital Joan. at. (SB! PLR + 1%) mterest per annum, for a - :

- full operation cycle of the operation of the distributorship shouid also be prowded

- Both the working capital as well as interest thereon should be recovered in 100 . i
. equal monthly instaflments - from the13th month of commlssronlng of the.

‘ 'Dlstrlbutorshtp
For Durgam Kshetrrya Vltrak

| 21 Candidates selected for Durgam Kshetnya Vltrak (DKV) Eocatlons reserved_h'f
7 under SC/ST category are provrded a secured mterest free Ioan of Rs 1 lakh for' :
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construction of godownlother facilities. This amount should be recovered on per |
reﬂt[ ba3|s at the rate of 20% of Drstrlbutors commlssmn for 14 2 Kg as per polrcy

2.2 Locations reserved under SC/ST category, the concerned Oil _Compan.y
provide adequate working capital loan for operation of the DKV at an interest rate
of 11% per annum on reducing balance. Both the working capital loan as well as
interest should be recovered in 100 equal installments from the 13" month- of ,
commissioning of the DKV".

1.54  When asked as to whether OMCs appoint muitiple committees to negotiate rent '
evaluation for RO deatershrp, the Ministry in its wrltten reply submitted the followrng

mformatlon

“Public Sector OMCs have _stated that no COCO is provrded to- any Individual
land owners. Permanent COCOs are operated through service providers
. appornted for a short term as per extant guidelines and are selected through a
laid down selection guidelines. The temporary COCOs are allotted to pendlng
eligible category LOI holders mainly constituting of SC/St category

Based on the offer of rentals received from the land owners, appropnate '
‘negotiation committees are formed. Multiple negotlatlon commlttees are not
appornted for- an offer recelved fora partlcular tand”. :

1.55 On being asked about the rent/lease fixation done for ROS based on COCO

~ pattern, the Ministry in its written reply submltted the following mformation

 “Public Sector OMCs have stated- in case offered land is found eurtable for new

outlets/COCQOs, valuations are obtained from empanelled Government Valuers

- and negotiations: are conducted by an approved negotiation committee. Once

mutually agreed terms of lease/ purchase are arrived at, sale deed or lease.deed

is executed after approval by the competent authonty Prior to execution of -

lease/purchase, legal search is conducted through an empanelled advocate of

' the OMCS" :
1.56 - The Cornm|ttee' sought to Kknow the status'of refu'ndoic corpus fund “to the"

. dlstrlbutor who have completed or repaid the assrstance extended to them via corpus

: fund to Wthh the representatrve of the M[nlstry submitted that

“mwaﬁmmomﬁmmﬁa%ﬁﬂmw%tmﬁ”

wmmﬁ@mmmwmgqqh{ﬁmmw?:?mmﬁmw
;,%lwﬁﬁmﬁzﬁrmeaﬁmmﬂemwﬁmﬁw—q@aﬁmﬁm%
. mmﬁwwwawmlmaﬂtaﬁgﬂmﬁmm
‘--wamaa»-atl\‘
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-1.57 When asked to ‘furnish the details of ~petroleum products wherein OMCs ™
implement reservation policy, the Ministry in its written reply submitted as under:

“With respect of appointment of dealer/distributors, Reservation policy is provfded '
by Public Sector OMCs for Retail MS/HSD dealerships, LPG drstnbutorships and
SKO/LDO dealerships oniy

- Reservation policy is provided by Public Sector OMCs in appomtment of
‘transporters for POL products”. : :

1.58 When asked as to whether the Ministry is considering to include economically
weaker sections as well, the Ministry in its written reply submitted as under:

“No such proposal is under consideration in this Ministry”.

VIIL DEALER COMMISSION FOR RETAIL OUTLETS

1,59 On being asked about the criteria for the commission prowded by oil markettng ;
compames (OMCs) ta LPG distributorships, the Ministry in rts.wrltten reply 'sub_mrtted as

under:;

“Distributor commission consists of establrshments cost and- dellvery cost The

commission is same for all class and all type of markets ‘of the dlstrlbutorsh[p R -

However, the commission is dlfferent as per the packages of the cylmder :

The elements are as under

Establishment Expenses
Manpower Cost (Estabhshment)
Revenue Expenses
Godown & Showroom
Financial Expénses
Owner Remuneration

- Delivery Expenses.
Manpower Cost (Delivery)
Vanabie Cost

m|g|o |m@ (2> |

e

1. 60 When asked as to whether OMCS have taken cognlzance of madequate marg;ns _'
of commlssmns recezved by retall outlet dealers in the country and the’ measures"
‘|n|t|ated to address the grlevances of RO dea!ers the Mmlstry in its wrltten reply '

. _submltted as under o

The pnces of petro[ and dlesel have been made market determrned by the

Govemment wrth effec’r from 26. 06 2010 and 19 10 2014 respectlvely Slncef‘ L




then, th'e‘F{ub!-ic Sector Oil marketing Companies (OMCs) take appropriate

decision on pricing of petrol and diesel in line with international product prices

" and other market. conditions. Revision of .Dealer*s -commission on petrol and

dresel is also decided by the OMCs from the dates mentroned above

- A committee was constituted by MoPNG under ‘the . chalrmanshrp of Jomt, "

Secretary (Marketing), MOP&NG for devising a suitable mechanism for fixation of
dealer commrssronlmargrn After considering the inputs/suggestions. from various

 _stake holders, including Dealer's bodies/associations, the Apurva Chandra

1.61

- rural and urban areas to which the representatrve of the Ministry mformed durmg ofal . - °

Committee report, Ministry advised OMCs about enhancement of dealer's margin
on petrol and diesel effective 01-07-2011. MOP & NG also advised that decision -
of actual comm;ssron to be paid to the dealers for petrol (MS)-is to be taken by -
OMCs.. :

Thereafter, Ministry vide their letter no. p-20028/2/2014-PP dated 22nd October S

2014 advised OMCs to take necessary action with regard to revision in dealer's
margin for diesel (HSD) dispensed by them under intimation to Ministry.

_ Subs_eqtrently, the dealers’ margi.n for MS&HSD have been i'ncr'e—a-sed .'by OMCs
. from time to time broadly based on the Apurva Chandra Committee:

reoommendations. The dealer's m‘argin has been last revised w.e f. 01.08.2017".

The Committee desi.red'to:-know' whether the oomntission of deater's is same in - |

- evidence held on 12.12. 2019 that

1.62

g, @Wﬁmﬁ?m@ﬂ%l”-'

The Commrttee pointed out the recommendatrons of Apoorva Chandra Report' |

regarding issue of wages to labours at retarl outlets and dealer Commlssrons and the ,

 selective [mp!ementatlon of the report by the M!nrstry to whlch the representatrve of the. S

Mlnlstry submrtted durmg oral evtdence that

[ SN s e 5 kA o, s

| mmmm%eamam%mmamamwr-"

M:tttaﬁévrt’l?»r“zrﬁr% mﬂamﬁaﬂ?h% mmmmawm

el wedl & T S we a1 a%aémam%rwmﬁmzﬁraﬁu

m%ﬁﬁeﬂrmatmﬂmé’r%%msﬁaﬂmﬁvﬂeé@% a% HX

%tﬁme%lamwméﬁ% a‘rsﬁstra’araﬂ?frmm% qe’
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: m%%mwmqmwam%ﬁmmaﬁwﬁmaﬁ
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1.63 The All India: Petroleum Dealers Association (AIPDA) have pointed that Ministry-
has taken a vindictive attitude towards them for approaching High Court and the dealers
commission have not been revised since 2017. .During the oral evidence held on
08.03.2021 they have informed that: | | '

AR fIeprra & 76 a¥ 2017 AT whafierT A ger S W &1 Ugiel e | Se 70
) Y e o1 3R 3R T U IR olex 3BT AT el GART 70,000 TUL 26T A
A7), 37T 9% 100 TG & HX IR 1000 ofieY FAHdr & oY Ueh oirg $U 7 e HIed 2ldT
&1 AEIS 3R 3EH SN A1 9% T ¥, 30 376 I ofY 3ea €1 A el fraw €, 7w 3
MBWWW%ﬁUmmﬁasﬁmwﬁﬁ@mﬁﬁm U SR ST

AT IS, ﬁwaﬂmmﬁﬁw%lmammzomaﬂmmsaﬁmm
R 5 fararent gord el 6 B 1 S[omS 39K 1 oferady &Y 57 3t 3o trafed ¥,

: aﬁaﬁrﬁzﬁma%ﬁammﬁﬁmmm%mmrmaﬁﬁ
mmwmwmrmmmammmﬁﬁmem
mmmaaamawwmmmwaamma ».

are; w3t Rivrer oot o 7% Rl Ram) arar ivoaredt eond dach § Re g ean faams

P # v A, SAT T T SHT Swen A B, aatam%am"mtréraaﬁ
mrmwwammmm% mﬁﬁwmmﬁzmsamﬂa—c
ﬁ?mmmlaatatm‘éa%l” '

1.64 The Committee enqurred as to whether the Mlnrstry |s takrng a harsh and punrt;ve -
action to those who have approached the court for relref in certam cases. to whlch the

representative of the M:mstry informed that:

“Vindictive action certarnly shouid not be there Peop!e have a r!ght to go. to court”

and we do not contest that at ali. The only. issue is that, in case dealers are taking -

commission which is based on a partrcular wage to be. patd to their workers and

they pay less wage and retain that monay,"l am told that the money which is : - |
being retained is runnrng into thousands of crores..Otherwise, we have to reduce B

their commission.. So; either of these two has to be done because it is-all money

- coming from- consumers Consumers are. paytng a hlgher amount and wages are L

o berng pald at a Eower rate That is the on!y major pomt” R
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1.65 On belng enqurred about the commmsron for dealers for Retail Outlets (RO) last
. rewsed a]ong With OMCs have stopped revrsmg oommlsSIon owrng to legal cases flledt

by _Petroleum _D_ealers Associations on the issue, the Mmlstry in its written reply
submitted as‘under:,

- “The deaiers margrn has been Iast revrsed w.e.f. 01.08. 2017 Currently the
dealer margins are being paid as revised on 01.08.2017. OMCs had been

- revising dealer margin for dealers till August 2017 but thereafter it has not been
revised due to dispute raised’ by dealers/ dealers Associations  in 2017 against

"+ the MDG 2012 amendment on the rmplementatron of obhgatlon of wage -
payment _

7 Some ot the Dealers/ Dealers Assocratrons had filed Writ Petitions before various |
. High Courts challenging the amendments to MDG 2012 |mplementatlon which
3 lncluded the wages payment {an element of dealer margm)

- The OMCS had filed Transter Petrtlons before the Hon'ble Supreme Court for
transferring all those Writ Petitions. The Hon’ble Supreme Court, vide its Order
© . ‘dated 27,11.2017, have. disposed of the Transfer Petitions and requested the -
- ”Dethl High Court to decide - the Writ Petition No. .10334/2017 pending before it. -
- Further, the Hon'ble SC have permitted the affected parties to intervene before:
“ the Delhi High Court. Accordingly, the Hon'ble Delhi High Court have heard. three

. Wit Petitions. along ‘with ‘six intervention applrcahons Jomtly,_ whlch were - .

. -drsposed vrde Order dated 18 3. 2020

. ~,Ol\rle have frled the appeals under LPAs in the Hrgh Court of Delhl agamst the-. s
B ]earned srngle Judge Order passed on 18" March, 2020 ' |

Hon'ble Delhr ngh Court Dwrs;on bench on 27 01.2021 granted stay on the Ld

Singte Judge order dated 18 03 2020 The matter is presently posted for further S

"dates & sub-judlc:e o

| http //16‘4 100.69. 66‘/|upload/dhclRASMudqement/t8 03— -
: 2020/RAS180320200W103342017 182305. Ddf

x 68 On bemg enquwed about the reason for challenglng the Delhl ngh Court order |

on Dealers Comm|ssron by OMCs, the Mrnlstry in its- wntten reply submltted as under

. _“|n order to motivate the employees ‘of Retall Outlets to provide better quallty of
.- service 'standards -and to deliver the’ assurances. given to customers. in‘terms of -
" quatlty quanhty, cleanliness and behaviour on forecourt, OMCs had ad\nsed that

dealers pay OMCs: notified: wages which ‘is arrived -on the basis of ‘Central
' -Mrmmum Wages (applicable for Construction ‘workers) or statutory: ‘minimum’

- -wages as notifred by State wh|chever is hrgher ‘The Dealers Assoo|at|on have o
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- been requestlng to- eenelder Central Mlnlmum Wages for Tevision in -Dealer
margin.

Subsequent to dealer margin revision, OMCs advised the dealers to pay the
OMC notified wages to the employees/staff of dealers. OMCs amended
Marketsng Discipline Guidelines 2012 (MDG) in Oct 2017 to lmp!ement above,
among other provisions.

Some of the Dealers/ Dealer Associations have challenged the amended
~ provisions of MDG 2012 (amended in Oct 2017) before various courts which
included the wages payment (an element of dealer margin).

The OMCs had filed Transfer Petitions before the Hon'ble Supreme Court for
transferring all those Writ Petitions. The Hon'blé Supreme Court, vide its Order

- dated 27.11.2017, have disposed of the Transfer Petitions and reguested the
Delhi High Court to decide the Writ Petition No. 10334/2017 pending before it.
Further, the Hon'ble SC have permitted the affected parties to- intervene before
the Delhi High Court. Accordlngiy, the Hon'ble Delhi High Court have heard three
Writ- Petitions along -with six intervention apptlcatlons Jomtly, which were -
disposed vide Order dated 18 3 2020. :

The Hon Delhl High Court Judgement dated 18. 03 2020 brleﬂy on payment of | o

wages is as below -

. Dealers will not-be compulsorily required to pay wages/salaries to staff, which are -

~higher than statutorily notified min. wages stipulated by State Government/UT.

« R.O. dealers will not be.called upon to pay other benefits like PF, contribution to
ESIC, Bonus, Earned l.eave/Annual Leave and Gratuity unless they are reqmred
to extend these benefits under the relevant statutes.

. Statutoryrules need to be‘foliowed but OMCs cannot levy monetary penalty.

OMCS obtained the legal opinion on the order of the Ld'SingIe Judge dated _-
18.03.2020 from -the Solicitor General of India, who.-had opined that the
Judgement is unsustainable under law & it negates the beneﬁc!a[ statutory mtent
and fit case for appeal™. s :
1.67 When asked as to whether there are any provisions iSs'ued by'the MoPNG/OMCs
to revise the commission regularly for LPG dlstr:butorshlps mdexed to mflat;on the '

~-Ministry in its written repiy submitted as under:

"Dlstnbutorshlp commission for ND LPG varies every month based on the
‘ formuta related to the worklng capxta[’ . : ‘
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IX. CUSTOMER TRANSFER POLICY OF LPG DISTRIBUTORSHIPS

1.68 “Whan asked as to ‘whether the Mlnrstry/OMCs are oontemplatmg foi |mprove LPC

penetration where the number of customer may be small or low,-the Ministry in its .

written reply submitted as under:

“In order to increase LPG p'enetratlon where the number of customers may be

small or low, there is provision .for setting. up Gramin Vitrak and Durgam
. Kshetriya Vitrak ' (DKV) under the Unified Guidelines for Selection of -LPG
‘ 'Drstrrbutorshrps DKVs are set up in Difficult and Special Areas where number of
- customer is small or low (like Hilly regions, Forests area, Tribal inhabited area,

sparsely. populated disturbed area, islands, Left Wing Extremlsm (LWE) affeoted
' areas), where setting up. of even Gramrn Vitrak is not feasible”. S

1.69 When.asked to furnrsh a copy of the Consumers Transfer Polioy folloWed by

OIV!Cs to enstre 'd'is'tribution of consurners a'mong' the LPG distributorships the Ministry
have subm;tted copies of the Customer Transfer Polrcy followed by OMC on rntra-

oompany & rnter-company (Appendrx -1V & V)

A, 70 When asked as to whether the Consumers Transfer Policy has been cha[lenged
'by some LPG drstrrbutors and the present status of the cases challenging the

o Consumers Transfers Polroy by a few distributors,- the Mlnrstry inits wntten reply

-submlttedasunder e S S .' R

T “BPCL dlstrlbutors in Kolhapur frled petltron CwpP 8573 / 2018 agarnst transfer of

~ customer policy in Hon. High Court of Mumbai. The polrcy on intra company

- customer transfer has been quashed by Hon Mumbai High-Court. BPCL filed -

" "Review Petition in Bombay High Court on 16.11.2019 and SLP No. 2425 of 2020
on 06.01. 2020 in Supreme Court agarnst the sard order S .

lOCL also frled SLP before the Supreme Court on 22. 01.2020. IOCs SLP was. -

" tagged with BPCL's SLP. Thereafter, around 22 Writ Petitions were preferred by

IOCL ‘distributors before the High Courts across the country. I0CL filed Transfer -

: 'Pet|t|on 5 before the Supreme Court of India”.

171 When enqwred about the extant cellrng limit. of customer base for LPG

dlstrrbutorshlps for lVletro crtres Urban areas, Rurban areas and Gramin areas, the

M|n|stry inits wrltten reply submrtted as under :

P
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"T'As per Unified Guidelines for Selection of LPG Drstr|butorsh|o, the refill- cailliig™
limit and the Feasibility Norm for different types of Dlstnbutorshlp Area are as

under:
ype ' Population “asRefill . CeilingiRefill Sale per month for: .
lof  Distributorshipjper census 2011 - |Limit . - perFeasibility limit -
area . month B D o
SheheriVitrak ~ [Cities with population >{20,000 " 10,000
- - M0 lakh ' : -
Cities with 20 to 40 lakh/15,000 7,500 -
" |population ) N
Cities with 10 to 20 - lakh|12,000 6,000
: population - a
Rurban Vitrak Towns with < 10 . lakh|10,000 5,000
: population - L ,
Gramin Vitrak Village / Clusten5,000 2,500
_ : of villages ' S
- Durgam ~ ‘\Village © / - Cluste{,500 =~ - 600
[Kshetriya 'Vitrak"' of Vrllages I R

172 When asked to. prowde the . number of LPG d|stnbutorsh|p agencles havrng
hlgher than the cellrng limit, the Mlnlstry in tts wntten reply submltted as. under '

“OMC have- reported that as on. 01.01. 2021, out of total 22 217 PG
dlstrlbutors allotted under Marketlng Plan 6 658 are above cellmg Iimlt"

1.73 - When asked to provrde the number of, LPG distnbutorshlp agencles havrng lower )

than the oellrng limit, the Mlnlstry in |ts wntten reply submrtted as under

" SOMG have reported that as on 01.01.2021: out of total 22“2'17' LPG
dlstnbutors allotted under Marketing Plan, 15 559 are below oelllng Iimrt x

1 74 When asked as to whether there have been any |ssues related to fmancral non
'vrablllty of existing business of LPG dlstnbutorsh|ps due to the transfer of LPG customer
base from old distrabuters to new dlstrlbutors along W|th the remedlal measures for the -

same the Mtnlstry in its wrltten reply subm|tted as under

_"Customer transfer pollmes are dews'ed 'takmg 1nto eonsrderatlo‘n-the market
ceiling of old distributors and. viability: limits for newly commissioned distributors.
‘The objective of customer transfer is to ensure rationalization of refill saie in line

wrth ceiling limits and to ensure. that the new distributors reach wable limits. As™
on’ 01.01.2021, 'OMC has ' 22,217 nos. ‘of LPG. -distributors . allofted- undet - -

Marketmg Plan out of whlch 7115 nos are operating below V|ab|l|ty lrmlt Whlch is i




1.75 When asked as to whether it is true that there are many LPG distributorships in

4

expected to get rationalized to attain viability once mtra company customer
transfer is put in place :

As the pohoy on intra company customer transfer has been quashed by Hon

Mumbai High Court vide CWP 8753 of 2018, the intra oompany customer transfer

policy is kept on Hold, BPCL & IOCL have filed SLPs in Supreme Court agalnst
the said order”,

- rural areas which are not in a position to redeem 50% of their investments even after

the commrssxonrng of LPG business due io frnanoral non wabrlrty of the same, the

Ministry in its written reply submitted as under:

“As on 01 01.2021, OMCs have 22217 nos. of LPG drstrrbutors allotted under '

Marketlng Plan out of which 7115 nos, are operatmg below Vlabrllty limit”.

176 When asked as to whether Gramin LPG dlstrlbutorshlps have been faotng any

“hardships due to insufficient customer base and Iopsrded plannrng of looatrons for LPG

distributorships along with" the views of the Mlnlstry/OMCs the Mrnrstry |n its wntten

reply submrtted as under

“Locatlons for setting up of LPG drstrlbutorshrps are |dent1fred based on- avarlable
refill sale potential that can sustain -economically viable operation'. of LPG

_distributorship. The frefill sale potential is based on several factors moludmg

poptilation, population growth rate, economic prosperrty of the locatron and the”
distance from the exrstmg nearest dtstnbutor o :

As on 01.01.2021, OMCS have 22217 noSs. of LPG drstrlbutors allotted under
Marketing Plan out of which 7115 nos. ‘are operatlng below viability limit. OMCs
have worked out rationalization meastires through customer transfer policy to

‘enable these distributors to reach viable limits. As the policy on intra_company

customer transfer has been quashed by Hon Mumbai High Court vide CWP 8753

of 2018, the .intra company customer transfer policy is kept on hold. BPCL &

IOCL have frled SLPs in Supreme Court agarnst the said order”,

1.77 On bemg asked about the mechanlsm to redlstrrbute oustomer base to newly set

up LPG: distrlbutorshlps in rural areas to ensure frnancral Vtabrlrty of the same the '

Mrnistry in ltS wntten reply submrtted as under

o “A Customer transfer Polloy is already in place by OIVle to ensure. Customer
. transfer . to. the nearest Distributor. of - the Consumer as and- when " the
~ . distributorship-is commissioned and distributors are below viability limit. The said
... policy guidelines were challenged by few distributors in various courts in the -

-




1.78  When asked as to whether OMCs/LPG distributorships maintain any data related_ :
to supp!y of both commercial and domestrc LPG cylinders to customers the M!nlstry in

lts written repty submrtted as under:

42

country and same has beert set aside by Hon ble High-Court of Mumbar OMCs e e e
are chaltengrng the order in Hon'ble Supreme Court so that the process of- ,
customer transfer can be completed”.

“Details of Domestic LPG sale by OMCs in the country durrng Iast five years are .

Domestic Sale

A 1 79 When asked asto whether LPG drstnbutors have been deirberately supphed with

‘excessive number of cylrnders by OMCs in order to achieve’ therr sale targets “the

: Mrnrstry in its wntten reply submrtted as under

“OMCs supply domestrc LPG cylrnders to Drstrrbutors as per the mdents placed
“by them which in. turn depends ‘upen the - Distributor’s godown stock, distance

- from the supply location, available & expected refill bookings andfor any other
‘local consrderatron so as to marntarn prompt & un:nterrupted supplres to’ valued '

o _customers

180 When asked as to whether there have been any rnstances wherem LPG, .
. ;cylrnders have been supplled to unregrstered customers the Mlmstry |n rts wntten reply :

. 'submrtted as under n

. Year : (in million Metfric Ton)
2019-20 23.1 -
2018-19 21.7
- 2017-18 20.3
- 2016-17 . 18.9 -
2015 16 17 2
' Sales of Non Domestrc LPG cylrnders (rn TMT) by OMCs dunng the Iast 05 years L
is as under. "
IOMC ':_2015 16 ' ,2016‘-17 1201718 2018-19 - [2019-20 "2020-21
IOC - [545 . - 656 -[782- 885 . 1005 . 740
HPC - 468 574 . 658 738 1819 578 -
-iBPC 451 - [p45 649 - - - [740 . 790 - . |566 - - -
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MLPG cyllnders are supplied agamst cash memo to the registered customers by
the OMC distnbutors However there have been instances whereln unaccounted

concerned dlstrlbutorshlp in a[l the established cases of unaccounted sale of
domestac cyhnders :

- With regard to Non Domestic, LPG cylinders-are priced higher than the Domestic -
LPG and no element of subsidy is involved in it. No Such cases have come to the
notice of sale of ND LPG to unreglstered customers ' :

1'81 When asked as to whether there. have been any instances of - illegal supply of

LPG cyllnders from states closer to border areas to ne:ghbounng countries, the Mlnlstry
in its. written reply submltted as under - ' '

. “OMCs have not come across to any mstances of illegal supply of domestic LPG
cyhnders from States closer to border areas to nelghbounng countrres

-~ - With regard to Non Domestic, LPG cylinders are priced hlgher than Domestic

- - - LPG and no element of subsidy is involved in it. No-Such cases have come to the ¢

- . notice of sale- of ND LPG Cyllnders across the borders to netghbourlng '
'-countnes . A _ :

R X, - LITIGATIONS AND GRIEVANCE REDRESSAL MECHANISM

1. 82 When asked as to whether the number of complarnts recezved with regard to
: atlotment of LPG drstnbutorshlps after changlng the gurdehnes to make it more

transparent have come down the Mmistry in its wntten reply submltted as under:

o "ONiCs have reported that they are not ma;ntamlng such records. However due

to transparency, all applicants are able to verify the details of each other and
scrutinize it for the correctness As data lS not avanable no compartson can be.
drawn o =

1. 83 The. Commlttee pomted out that there are 1684 cases flled in courts agalnst

selectlon of retali out!ets dealershrps The representative of the Mlnlstry submltted that
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1.84 On being enquired about the allotment related complaints received during the
last one year and details of mechanisms-in place to resolve these complaints, the
Ministry in its written reply submitted as under:

“With reqard to RO |

A total number of 3953 complamts have been recelved by Public Sector OMCs
from aggrieved applicants in respect of RO dealership selection in respect of
2018 advertlsement for 78390 locations.

The Dealer Selection’ Guidelines 2018 of Public Sector OMCs provides for the
mechamsm for redressal of grievance of applicants as under A

Any complaint against any selected candidate should be accompanied by a fee

of Rs. 5000/-only, in favour of the Oil Company. Any complaint received without

this fee will not be entertained. The complaint received agalnst the selection
tncludlng eligibility will be disposed off as under:- ‘

(i} Complaints received before or after draw of lotslbiddmg process along with

~ requisite fee of Rs.. 5000/, will be kept in record .and investigation carried out -

~ after successful complehon of scrutiny, land evaluation and Field Verlﬁcation of
Credential for the selected candidate only i in followmg cases -

» General complaints with verifiable facts
. Complamts against selected candldate

* Selected candldate means the cand|date who has completed Field Venflcatton :
of Credentials successfully and is ellg|ble for issuance of LOl

(i) Any complaint received after 30 days from-the date of draw of Iots/blddmg '
process will not be entertained. : :

(iii) Representa’uon from applicants against rejection of hisfher candldature will
be verified and disposed of immediately by the Corporation before proceedmg to
next stage For. such cases, fee of Rs. 5000/- will not be appllcable ' '-

(iv) Anonymous complamts without verifiable facts w1|l not be lnvest:gated

.{v) On receipt of a ccmplalnt a letter will be sent by the 0|l company to the

complainant through Registered Post, asking. him'to’submit deta;ls of allegation - -

with a view to prima facie substantiate the allegations. along with supporting - "
documents, if any, within 20 ‘days from date of dispatch of letter. While seeking .

documents and details, the: complamant will -be- advised that if durmg the .

ivestigations, complamt is: found to be false and/or W|thout substance the Oil.
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Company reserves the r|ght to take action against the complarnant as’ provrded
under the law and fee forfeited.

(vi) In case a complaint is received against an applicant, who has not be_en :
selected in draw of lots/bidding process, the same will be kept in abeyance. In. -
case the LOI against selected candidate is cancelled and the applicant against
- whom the complaint was received gets selected in the next draw or on account of,
bidding process, the complaint will only then be investigated.

(vii) If the -complaint is not required to be investigated the fee received will be
refunded to the complainant informing that the complaint has. not béen.
investigated since the candidate against whom the complaint has been made has
not been selected. The fee will be refunded after issuance of LOA to-the selected
candidate. :

~ (viil} In case complaint |s received without the requisite - fee of Rs 5000/- or
received - after 30. days of declaration of results, the complaint would not be
~ entertained and complainant would be advised reas_ons for the same.

- (ix) Corporation will examine response of the compllainan't and if it is found that -
‘the complaint does not have specific and verifiable allegations, the same will be .
filed and complaint fee will be forfeited. Complainant wili be edvis_ed ac;cordin_gly.

(x) If a decision is taken to investigate the .complaint, the. decis_.,-ionf on the
- complaint will be taken by the Corporat|on and intrmated as under -

_a) Complamts not substantiated: '
In case the complaint is not substantiated it wril be flled and comp!arnt fee will be R
forfeited. Comptalnant WIH be advised accordlngiy ' P

b) Establlshed Complalnts :

In case of established complaint, the oomplamant will be advised accordlngly and
suitable .action should be taken. In this case the complaint fee collected of -
‘Rs. 5000/— wﬂt be refunded. ' R :

(xi) In all cases, drsposal of complaint should be in the form of speaking orde_r.”

With regard to LF’G' |

" . OMCs have reported that no complalnt regardrng aliotment procedure has.been .

- . received in the last one year. However, complaints against selected: candidate for

. ‘any location ‘are dealt as per Grievance / Complaint Redressal System under
-Unlﬁed Sejection gurdehnes of LPG dlstrlbutorshlps :

1. 85 The details of court cases agamst the se!ectaon of RO dealershlps durrng the

!ast four Years with the requ;sne data is, tabulated here below
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) " INo6f cases filed in Courts againstiNo™of cases whereNo ~of -~ cases™ ~~ where|
Selection of RO Dealerships fororders  have  beenfAppeal has been filed by
period 2016-17; 2017-18; 2018-pronounced : Aggrieved Party or by _

- 19; 2019-20; 2020-21 (Apr-Dec 20} . |OMC '
{OMCs _ ,
BPCL 414 215 18
HPCL - 485 201 12
loCL 785 . 360 - 21
TOTAL . 1684 776 B 51
~ LPG Reply:

OMCs have 135 court-cases as on 01.03.21 against locations advertlsed under
Unified Gu:del!nes for Selection of LPG D:stnbutorshlps '

1.86 When asked as to whether there is any mechanism for thlrd party medlatlon {

tnbuna! in redressal of grievances related to RO dea]ershlps and LPG

distributorships, the Ministry in its written reply submitted as under:

~ “There is no.third-party medlat[onltnbunal in the Grievance Redressal Mechamsm
provided in the Guidelines for Selection of RO and LPG Distributorships”.

1.87 On being enquired h'o'w many litigations are still pénding in cdurts of law against - ‘

decision of internal complaint mechanism of OMCs, the Ministry in its written reply =
submitted as under: ' ' ' :

“With regard to RO
Public Sector OMC wise details in respect of RO are as below.

Couﬁ _

OMC |No. - offNo. of complaintsiNo. of applicants who have[No.  of
' complaints - |disposed out oflapproached = Courts againsticases pending as

recd. (1Y "~ Mecision, of internal complaintsion date out of (3)

. mechanism '
(1) 2) | Q) | @)

I0C 1409 603 N A 41
BPC’ 1804 1436 - S 148 . 89
HPC | - 740 232 L 28 ' g 4
“Total 3953 . 2271, ' 243 144

- With regard fo LPG & :
~ Public Sector. OMC W|se details in respect of LPG are as be[ow -

of applicants who No of Court cases -

OMC_ No. of “INo. of complaints|Né. o
- lcomplaints - {disposed out of |have approached Courtsjpending as on date out] -
dfecd.. . - [(1) - 7 - |against degcision ofmternalof(3) L
b n T Jcomplaints mechanism
— Ol @ [ e NOW
IOC | .- .- 639. - 592 . oo 76 121
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BPC 153 - 153 D 25 | L 10 .

HPC 210 192 | 42 .23
Total 4002 - 937 | - - 243 154

1.88 When asked about the complaints against LPG dealerships received over the

past three years on the basis of which the dealerships have been cancelled, the Ministry-
in its written reply submitted as under: '

“There have been Twenty nine case of terminations of LPG dastrlbutorshlps on-
basis of complalnts regarding selection”.

1.89 When asked as to whether effrcaoy of the present system of allotment of retail
outlets and. LPG distributorships has been assessed by any mdependentlthird party

separately, the Ministry in its written reply submitted as under:

“OMCs have reported that they have not carried out any independent third party

assessment on the efficacy of the present dealer selection process. New Retail o

Outlets dealer selection guidelines, 2018 and Unified Guidelines for Selection of *
LPG Drstrrbutorshrp, 2016 have been released after reviewing all previous
selection process and market condltlons and viabilities cons:denng the: populatlon
span and density”.

- 1.90 W_hen asked as to whether the Ministry/OMCs have collected feedback on the

allotment system of ROs and LPG distributorships from the appiioants _:who .h'ave:

- participated but not successful in the selection process, the Ministry in its Written reply'

submitted as under:

“OMCs have reported that they have not collected/carried out feedback from the
unsuccessful applicants. However, there is a laid down. grievance redressal
procedure in the dealer selection brochure whereby the applicants- can lodge _
their grievance, if any. This brochure s avaltab[e in respeotrve OMCS websrte
1.91 When enquwed about the pollcy of the MoPNG/OMCs regardrng Vacatlon of iand '
after the exprry of . Iease and whether OMCs return the Iand to land owners on explry of

Iease the Mmrstry in its wrrtten reply submitted as under o

-“OMCs have reported that they follow- the gwdeimes of MOPNG No. R-
30024/56/07-MC policy dated 28. 04 2010 where lease of RO Iand has exprred
as given below: o _ . _ : '

V'Lease of RO land is explred with renewal optron avallab}e OMCS under the

contractual rrght W|Il exerolse the optlon to renew. the tease and defend the court . |
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cases filed by landlords. Further the réhtal can be negotrated if the same rs not"" S

predetermined.

Lease_ of RO land is expired with renewal option not .a\}ai‘lébréiouos will
explore the possibility of negotiated settlement for renewal of lease/purchase. In

the event of negotiations failing OMCs should explore the tegal options avallable,

All proposals for vacation/de- -leasing of site would be approved by Board!Sub-
Committee of the board or such other approved authority™.

MARKETING DISCIPLINE GUIDELINES (MDG) - |

1.92. When asked to prowde a note on MDGs of OMCs the Mrmstry in its ertten reply -

submitted as under:

“With regard to RO

The Marketlng Discipline Guidelines, for petrol- & diesel Retall Outtets / SKO )
dealerships, was formulated in 1982 to facilitate the marketrng of these petroleum

- products by the dealers of the Public Sector Oil Marketing Companres on the_' -

principles of hrghest business ethics and excellent customer service.

These guidelines were formulated to ensure the following: : : L
¢ Dealers dispense and customers recerve product of right quallty and N

quantity. _
“ e Dealers follow the correct and safe praotloes in. handllng and dlspensmgr_f
the petroleum products. o
e Show courteous behaviour to customers wrth provrsmns of all attendant-'
facilities. _
° A uniform code of conduct and drscrphne is- enforced throughout the )

deatershrp network.

Marketing Drscrplrne Guidelines (MDG) are onty admmlstratrve gurdetrnes to be
followed uniformily by the OMCs throughout the country Action against the erring
dealers, as per these guidelines, is taken in acoordanoe W|th the prowsmns of the .

' 7Deatershtp Agreement.

Keeping in view the socio-economic’ scenario and the expectatlons of - the‘ |
.customers regarding quality, quantity -and efficient service, it has been necessary
-to review the provisions of the guidelines and revise them periodically to enforce = -

. most stringent measures to prevent malpraotlce in the sale of Petroleum products ]

and providing serwoe to the oustomers

Government had atso formulated varrous control orders for regulatrng the'"
arketzng of Petroleum products DS PR o :

'-The gurdelrnes generally provide - a wide range of penal provrsmns coverrng'-= ;

suspension .of - sales/supplies, mtposttron_ _of flne and termlnatron for any..

' lrregutarlty in vrotatlon of the gwdehnes
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MDG has beenperiodicatly revised from time to time based on customer
: requrrements wrth the last revrsron being effected in 2018.

Provision was also made for 3 trer samphng system for. collection and testing of
sample i.e. Supply Location, tank lorry and retail outlet to pinpoint the possible
location where the malpractice has taken place. This was to safeguard the,-'
dealers from en route adulteration. : :

The Marketing D|SC|pI|ne Gurdeilnes clearly lay down the following aspects‘ .

Duties of Ol companies. handling of MS, HSD, and SKO at storage pornts '
- Duties of dealers: handling of products at ROs by dealers .
- Maintenance of Company’s equipment at ROs '
Inspection of ROs / SKO dealerships
- Prevention of irregularities at ROs (MS,HSD & Lubes) / SKO dealerships
Guidelines for samples to be drawn at Despatching Locatlons /ROs
Mobrle Laboratory :

¢ © o ©o o B o

The MDG covers the above aspects in the foEIowrng eight chapters as under:

. 1. " Procedure for handllng of products at Retail Outlets by Dealers.
2 Industry Guidelines for Sample collection and Testing. ‘
3. Handling of MS/HSD/SKO at Companys storage pomts and dutres of O|I
© °  Companies.” =~ P

.- Maintenance of Company equlpment at Retail Outlets .

Type of irregularities at Retall Outlets and SKO / LDO dealershlps

“Duties of SKO dealers . .
. Mobile Laboratories - . : ' R |
. Action to be taken by OMCs under the MDG for 1rregu|antres observed at S
-+ the RO : ‘

ToNooh

. .The elghth chapter classmes aI[ the rrregulantres mentroned rn chapter 5 mto 3 |
types, viz. Critical, Major and Minor.. : : S

- The “action - stipulated for rrregulantres c!assrfred as ‘Crltlcal' nder_ MDG is
- Termination at the first instance. : _ ‘

- The action strpulated for irregularities CIaSSIerd as 'Major under MDG varies

from suspension ‘of sales and supplies for 15 - -days/- monetary penalty to

Termination of Dealership in the second or third instance.

o ~The action stipulated for irregularities classified -as ‘Minor under MDG varies |
- from warning cum guidance letter to monetary pena[ty dependlng on the number .
. of instances of these irregularities.

The MDG prescribes that the prmcrples of naturat justice shouid be fotlowed
before taking any penal action on the dealer by prescrlblng action only after.
establishing the irregularity. It also préscribes issuing show cause notice and
seeking an explanation from the dealer before any penal action is taken under.

- MDG. It also specifies giving., an opportunlty of’ heanng in. case of cntlcal

- rrregulanty Ieadmg to termmatlon .
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- The MDG also specifies the level of authority to take action for various categories ™"
of irregularities. . _

The appellate authonty for termination of Dealersh|p is the Drspute ‘Resolution
Panel, which comprises of —
) A retired Judge of the High Court — Member 1 and Chairperson.
iy A retired Government servant who held post not below the rank of Joint
Secretary in Govt. of India or equivalent rank - Member 2. '
iy . A retired official of PSU Oil Marketing Companies who held the post not
below the rank of Director — Member 3.

The MDG also separate!y specmes the irregularities/ malpraotlces and penalties
in respect of SKO dealerships. :

W;th reqard to LPG

LPG distributorships are appointed by Public Sector Oil Marketing Companies
(OMCs) and are governed by the terms & conditions of agreement entered into
between the OMCs & the Distributors. The various clauses of the distributorship
agreement spell out the several responsibilities that have to be performed by the
-distributorships ‘as well as by the OMCs. Besides the responsibilities spelled out
in the distributorship agreement, there are operating policies, procedures and
* practices that are required to be followed by the distributors.to serve the LPG
consumers: Further there are prohibited activities that have to be avoided by the .
“distributors.. In order to ensure that distributors follow operating policies,
'prooedures and- practlces various actrons to be taken against etring distributors -
are made which ‘are called Marketing Discipline Guidelines (MDG). MDG form
part & parcel of the instructions as issued from time to time under relevant clause -
on ‘Faithful Performance of the Distrlbutorshrp/Dealershrp Agreement. These
’gu;delrnes do not preclude any action under the Dtstnbutorshlp Agreement

‘ The MDG for LPG dlstrlbutorshlps has: been in exrstence for over 30 years. The :
“1st MDG for LPG distributorships was introduced in 1982. It was subsequently
~~revised in 1988, 1994, 2001, 2014, 2015, 2017 and thereafter in 2018,

 These gu;detmes are oonstantly updated to meet . the requirement of newAf

schemes, chal!enges of IT, the growing customer. ‘expectations, ensuring quality ,
~of product and services, enforcmg discipline amongst the distributorship network S

‘ ,and prevent malpractlces in the sale of petroleum products

193 On bemg enqulred about the cases of RO / LPG booked under MDG the Mmlstry o
in |ts wrrtten repiy subm:tted as under; L .

: “ “With regard to RO -

. The detalils, of retall outtet dealershrps termlnated on establrshed cases of cntreat
;uregularltres under MDG for the year 20’19 20 tS as under ‘ : ‘

: “With regard. to LPG

- OMCs have’ taken actlon agalnst 3175 establlshed cases’ of malpractlces 7 R
L wregulantaes agamst the, LPG d[stributorshlp under the provrslon of Marketrng‘:-.r_i o
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D|SC|phne Gwdetrnes !/ DIStI’lbUtOI’ShIp Agreement OMC—Wise'nu'mbers are as"_ |

: under R o ‘ , S
Year | . 1©¢c | _BBC | _ HPC TOTAL
2019-20 1910 | 575 | 690 | 3175

1.94 When‘ask‘ed as to whether any thtrd party- "rnstitutional nﬁe.chan":s'm like OISD;’
PNGRB and PESO are rnvelved in the implementatlon of MDGs the Ministry in its

. written reply submrtted as under

'Wlth regard to RO

B Instltut:onal ‘bodies irke OISD, PNGRB and PESO do no not conduct rnspectlons

under MDG.
Wrth recLard to LPG |

There is an mstltutlonallzed system of: takrng actron agamst the Drstnbutors by
OMCs based .on the internal inspections, Statutory and - other Government

Authorities Inspections of the Distrlbutorshlps No thrrd Party Inspectron Agency

o is rnvolved in rmplementatron of MDG"

195 When asked as to whether PNGRB can be vested wrth powers re!ated to o

Customers Grlevances Handtlng Authority w. rt complarnts on RO deatershrps and LPG

dlstnbutorshlps the Mlnlstry in ifs wrilten reply. submltted as under

- “Presently no proposat under consrderatlon of the Government to transfers the

- powers related to customers grievances to PNGRB. Further, OMCs already have

robust system of grievance handling. Based on the established cases’ of

~irregularities by ROs and LPG distributors there is an rnstltutlonalrzed system of

taking action against the Dealers/Distributors by OMCs based on the internal
inspecftions, Statutory and other Government Authorlt;es inspec’nons of the

o Dea[erships/Dlstnbutorshlps

1.96. With regard to certaln malpractrces that have come to the notsce of the

Commrttee the dealers assocration dunng oral evrdence held on 08 03. 2021 mformed

that
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1.97 ,Further etaboratlng before the Commlttee It was informed that: -
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1. 98 ‘On being enquired about the procedure followed for takmg actlon agalnst the RO

- dealers and LPG dlstrrbutors under MDGs and how many ROS dea[ershlpe and LPG .

dlstrrbutorsmp agenCIes have been found to be m violation of MDGS and what has been_

- the actlon taken by OMCS the Mlmstry in |ts wr;tten reply submltted as. under SR
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“Periodic & Surprise Inspections are carried out by the OMC/Inspecting officials
at Retail outlets. If an irreguilarity is detected during the inspection a show cause
- nofice is issued to'the dealer indicating all the irregularities. The dealer would ‘
have to reply to issuance of show cause notice.

- Upon receipt of the reply to the show cause notice, OMC will review the reply

. received from dealer. In case of reply is not found satisfactory, action would be
initiated by OMCs as per MDG provision in all established irregularities/cases.
Action under MDG may vary from Warning letter to suspension of sales to-
Termination depending on the type of irregularity established. Retail outlet is

- terminated in the first instance in all cases of establlshed critical 1rregulant1es as
per MDG & Dealershlp Agreement

Details of RO Dealershlps found in violation of MDG and actlon taken by
,respectlve OMCs for last five years is given below in the tabie

) Types of Malpracttces detected at Retail Outlets in last five years by BPCL :

BPCL - 2016-17 [2017-18 |2018- 19 2019-20 {2020-21 |
Suspected Adulteration 3 - 3 2 2.1 5
Stock variation - 24 13 6 20 - 22
'IOvercharging 1 6 - 25 4 5
{Unautharised Purchase/sale 1 2 -0 1 0
Short Delivery / seal tamperingl 193 | 443 305 164 .85
~ [Unauthorised fittings ‘ o ‘ L
Non Provision of Clean Toilets -~ 144 409 391 I 92 4
Others - : ‘ 1830 2063 2429 | 3043 - 1797
Totai no. of malpractxces 2196 a: 2939 3158 | 3326 1928 .
Actlon taken in Iast flve years by BPCL
~[BPCL 201617 2017-18 |2018-19 |2019-20 [2020-21
1 *_|Termination 14 231 | 4 5 |4
2 _ |Warning Letter issued . 1794 1983 2023 | 3031 | 492
- [Examination - .called/No action| . _ , ‘ a
3 Required/Action pending 4 e 303 7 : ,_1156'
4 Suspension of Saies & supplies 145 | 450 476. 1 146 123
. |Fine |mposed 239 474. 7| 362 | 137 153
B Total 2196 | 2’93’9 | 3158 [ 3326 | 1928
Types of Malpractlces detected at Retall Outlets in !ast ﬁve years by IOCL
IOCL o : 2016 17 . 201_7-18_, 2018_-19 2019 20 2020 21
1Suspected Adulteration - 17 15 S 10 15
“IStock vartation 180 1374 110 554 1221
B 20 - P3 c 74 183

~ “|Overcharging - -
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Unauthrorised Purchasé/sale 4 1 0 -
|Short  Delivery/Seal tampering /267 2032 320 603 520
Unauthorised - fittings -
Non Provision of Clean Toilets 239 1473 430 700 304
Others ) 877 {5555 2311 - 1B467 1920
Total no of malpragctices 1487 9473 3204 7509 3163
| Action taken in last five years by IOGL:
T10CL. - 1201617 12017-18 2018-19 §2018-20 "2020~21_
[Termination 7 - 104 5 b s
Warning Letter Issued 911 4983 1898|5728 790
Explanation Calied / No : _
| Action RequlredlActlon Pending lsg H984 1078 1350 b3os -
- |suspension of Sales & Supplies 196 115 38 . 76 11
Fine Imposed 214 1287|185 | 4o 54.
Total Action taken 1487 (0473 [3204  [7509 3163

Types of Malpractlces detected at Retali Outlets in iast five years by HPCL

_{HPCL 2016-17 [2017- 18 2018-19 2019-20 -2020-21
N |Suspected Adulteration 0 . b9 7 11 7
2 - |Stock variation .- 358 . 11 758 14 263__ |
3 Overcharging . 10 el N 2 e < 60 1 -
4 Unatithorised Purchaselsale b B 1 |1 1
Short Delivery / seal tampenng B/ I EE L S
5 |Unauthorised fittings 523 980 586 - K03 Co1e2
6 - INon Provision of C!ean Toilets - - 941 2197 11667 1571, . 695
‘7 [Others - . 2474 |p750 18637 5687 5965
' Tota! noofmalpracﬂces _ ' 4326' 10601 11700 - 8326 7153
Actlon taken in Iast five years by HPCL
| HPCL f 201617 201718 [2018-19 |2019-20 [2020-21 | -
- B “. . [Términation 8 79 21 - - M1 M
2 - MWarming Letterissued = .. - Boos 5101 020  ls4g4 677
- |[Examination. . called /  No _ RS -
3 - |action Required / Action pending ©1 4557 6692 - 1420  |5826
! . |Suspension of Sales & supplles o 5. a5 - B2 1 '
5 - _[Fineimposed . 312 1809 822 1369 - 835
i [Total ,432’6 -10601 E .11,700- -8326 B 7153

_‘._The MDG. vuolahons on non- payment of OMC nOtIerd wages by dealers are -
" excluded above for OMCs as the matter :s sub-;udlce |n the Hon Delh1 High f o

Coun




e .

Whenever complaint is - received against the distributorship, the same is
investigatedand action as per the MDG / Distributorship Agreement is taken
7~ against “the:.concerned distributorship in all
- malpractices/iregularities.
provide clarification before taking action.

Year/OMC-W|se number of established cases of 1rregular|ttes during the last four,

yearie. 2017- 18 2018 18, 2019-20 and current year 2020-21 (Apnl Dec) are as

under

o Year IOC . BPC ; HPC TOTAL
2017-18 - 1895 1312 521 1728
2018-19. 1122 1300 746 2168
2019-20 .. _ 1910 740 690 3340
2020-21 (Apr—Dec) 952" 513 - 533 . {1998
Totat 879 1865 2490 11728

"1.99 When asked as to whether there have been any Iitigatione between OMCs and

“ —’Retail Outlet dealers |n this regard, -the IVIinistry in its written reply'eubmitted as under:

the established cases ~of
Due opportunities are given to the distributors . to

L “Aggneved by the action taken by OMCs on the violations of MDG, the number of

Court cases filed- agamst MDG actron by some dealers in Iast frve years rs
tabulated here below: . -

No of Court cases filed by dealers agamst MDG actron .
S 201617 2017/18 2018/19 | 2019/20 | 2020/21 “Total
BPCL 11 20 | 4 o 2 37
- HPCL 17 61 | 17 14 7 116
- 10CL 22 98- | 60 42 36 258
TOTAL 50 [ 179 | 81 56 45 411

Xil.  SALE OF COMMERCIAL CYLINDERS

-~ 1.100 When enqu1red about the mechanlsm adopted by OMCS to sell commero;ai‘

cylinders at present and whether there are separate agenmes for deallng thh sale of
‘commercial - oylmders and why separate agenmes are not “being set’ up by the
‘-Min;stry/OMCs for sale of commermal cyhnders

K submltted as under

“ONICs'are m_ar_keting commercial cylinders to various commercial and industrial

“customers - through their LPG Distributors and the .. NDNE - Retailers/ND

the Ministry - in |tsA wrltten reply
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Distributors-appointed exclusively for mark'etrng of Commercial cylin'ders These v oo

distributors uplift Non Domestic LPG cyl;nders from the OMCs and sell to the -
customers registered with them. S

There are many customers also who have invested in LPG Installation and have
constructed LPG cylinder banks These customers generatly prefer direct
supplies from the OMCs. ' S

In addition to the above, 5 Kg FTL cylinders are marketed byyarious point of *
sales (POS) like Retail Outlets, Kirana Stores and street corner shops eic.”
1.101 When asked as to whether GMCs deploy coercive tactics 'upon Gramin LPG
distributorships to achieve unreasonable sale targets in the guise of MDGs without any’

deman_ds/requisition,_the Minist‘ry in its written reply submitted as under.

“All the markets have the potential for sales'_of ct)mmercial LPG along with -
domestic LPG. Hence distributors are advised to ensure availability of ND LPG -
Cylinder with them ND LPG cylmders are issued to the drstrrbutors as per thelr
indent. _ S

Sales .of ND LPG cylinders is an additional source of ‘revenue for such
distributors as they have already invested in the mfrastructure like - showroom,

godown, delivery vehile and personnel and can use the same for marketing of .

ND LPG cylmders”

1.102 When asked about the unheatthy competrtton among OMCs for commeroral -
cylmder sales and resultant ﬂoutrng of rules and regulatrons like explosive regulat:ons
Gas Control Orders Essentta[ Commodltres Act. and safety norms etc., the Manrstry inits

wrstten reply submltted as under S

oo “ND LPG busrness is'a hrgh!y competrtrve busrness wrth the presence of pnvate .
- players.. Various factors such as credit, discount, prompt end-to-end services,
maintenance of their LPG installation, etc. makes this business dynamic and-
“customer-driven: Further, the customer has the option to choose supplier of his . -
- choice. However, the statutory rules likes Gas. Cylinder Rules, Gas Controf order- :
L 'etc are adhered to whtle marketrng Non Domestic LPG cy[mders . :

' ,_1 103 When asked as to whether there have been any issues hke exp!ortatton of labour
: -for detlvery of cylmders to customers undue pressure upon LPG dlstnbutorshlps for -

. '_performance durrng the COV1d 19 pandemrc and mandatory dlgrta[ payments by LPG

customers the Minrstry in |ts wrrtten reply submltted as under ‘
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“During the Iockdown in the aﬁermalh of Cowd 19, most. of the commercial
establishments were shut resulting in sales of ND LPG dropping substantially.
‘ND LPG. Supply "to Industrial ‘customers/large commercial* customers were -
continued with mechanized delivery vehicles. The staff at the distributorships also
were provided with covid protection gear for effecting safe deliveries”. :

XL, INSPECTION OF EXlSTING ROsILPG DISTRIBUTORS : : . _

1.104 - When asked as to whether |nspect|ons are conducted at regular intervals of ROs
and LPG dzstnbutors to. prevent them from wrong domg the Mlnlstry in its wrttten reply
submitted as under | '

- "OMC officials carry out surprise inspections periodically at the retail outlets/LPG-

Distributorships to check adulteration and other irregularities/malpractices and .
-take action as per the Marketing Dlsc:1p|me Guidelines and the Dealersh:p
Agreement. : :

Surprise inspections are caried out by Quality Cell teams of OMCs
(QRC/QCC/QAC), which is reporting to a different function than Marketlng '

'l Surprise inspections are also carried out by Mobile: labs . where:n samples from
petrol pumps are drawn and tested”. _ :

1.105 The Mlmstry in |ts wntten reply submitted detalls of ;nspectlons and cases of

malpractlces along with actlon taken thereon: .

. |.‘

“The details of inspections carried out at RO during 2019- 20 and actlon taken is -

gwen below
YEAR: 2019-20 1OC ..BPC|{ . HPC|] = “OMC:
INSPECTIONS 93080| - 49858 56804 - - 199742
- TYPE OF MALPRACTICES / IRREGULARITIES DETECTED . .
; Suspected Adulteration ' 8 2 S 1 O I 4 B
~IStock variation . 554 C20 © 814 - 1188
Overcharging S 174 |~ 4 | 39 217
|Unauthorized purchase ' T P ST B 3 e
pale : _ ‘ - AR |
.. phort Delivery wnth seals . o :'157 o 897 | A 115. .|
- fintact L : . 1
Sealtampering’ - . |- - . 23 | o4 |0 2| 200
S Unauthon;ed f;ttmgs inthel - 19 - a4 . oo ; 26
DUs - _ Y o S .
- |Non - provision of Clean R Sl S R I U
- [Toilets - - ' oy 92y A

Others | . 5469| . 3043]| 5687 14199
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Total no. of malpractices |~ 7509 3326} 7 83267 1916

~ AGTION TAKEN . |
Termination I 5 11 17
Warning letter issued 1564 3028 5494 | 10086
Explanation called / No| - o o ‘ _'_
action required / Action 5791 10 1420 : 7221
ending : e
f:r;gﬁe;sslon of sales & 34 146 : 32 ' R YD
Fine imposed 119 137 . 1369 1625
Total 7509 3326 8326 19161

The details of inspections carried out at LPG Distributorships and actions taken '
against all established irregularities during 2019-20 by OMCs are as under: '

Year No. of -inspections " No. of Established cases
2019-20 .. b2b07 3175

. 106 On being asked by the Committee abouf the mechanrsm avarlable in Mmistry l |
OMCs to conduct such inspections and whether OISD or any other agencres is mvolved L

_in this process, the Ministry in its written reply submitted as under:

"With regard to RO

The inspection of retail outlets are done by field Oftlcere periodlcatty In addltron 7
to the field officers retail outlets are also inspected by senior officials of OMCs .
Quality cell teams of OMCs (QRC/QCC/QAC) and Mobile Iabs ' '

During inspection in case of suspected 1rregular|tres W|th respect to tampermg of -
W&M seals/Dispensing unit, opinion is also sought from the -Legal Metrology
_ 7Department and/or Orlgrnal Equrpment Manufacturer (OEM) as the case maybe

Wrth reqard to LPG

-lnspectrons are carrred out by Fleld Offtcers as. per norms of OMCs. In addition to
~the inspections carried out by Filed officer, Sr. Level officers_also carry. out'
Jinspections.” Further, to prevent any- kind ‘of malpractrcellrregularity, .
independent anti- adulteratlon department (with’ name as QRC in IOCL, QCC m'. L
- BPCL and QA in HPCL) exist under aegis of Director HR to regularly carry out .
. inspection of: the | dtstr:butorshrp and. submit their feedback/observation/ -
s recommendatrons to function - department for suitable action as per Corporation
gmdehnes/MDG OMCs Vlgriance department also carnes out [nspectlon of _
dlstrlbutorshlps R S L :

> OISD is not |nvo[ved |n drstnbutorshlp |nspect|on




- 4. 109 When asked as to ‘whether regular mspectlons are belng conducted by OMCs to |

: prevent adulteratlon of fuel by dlstnbutors/dealers the Mmlstry |n its wntten reply__'

| . -Action taken on adulteration cases:
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domestic LPG for commercial purposes.. durlng the last one year and acttons taken in

this regard, the Ministry in its written reply submltted as under:

“With reqgard to RO

" The details of suspected adutteratlon cases and actlon taken on the established
~ cases of adulteration is as under:

Year : 2019-20 BPC] ___10C | _HPC| __  OMCs

No. of inspections |. ' . ‘ ' o .
con‘duc’te_d* 49858 o 193080 56804 . 199742
No. of adulteration | 5 | 8 . 11 91

cases detected

Terminations due to 1 0 o g 4

__adulteration - .
Under investigation |- 1 g 8 | 17

_Total- . o 2 -8 ek 21
With regard to LPG~ -~ R |

‘Whenever, OMCs receive - complalnts on. diversion of domestlc LPG for-_'-l o

© 7 commercial purposes the same are lnvesttgated & action is taken agalnst
- established cases of lrregularltles under the provision of Marketing Discipline

" Guidelines. Dunng fast one year, OMCs have taken action against 198 numbers . o
“of established cases of |rregu1ar|t1es -under the provzsnon of Market:ng Dtscrpltne.

"-Gwdehnes

wrth OMCs to prevent dlstnbutorshlps from over—chargmg customers for home. dehve,rtes ‘_

of LPG cyltnders in rurat areas the Ministry in |ts written reply submltted as under

' "Dunng regular inspectlon of dlstnbutorshlps by company ofﬂmats it is checked -
that Distributors are charging correctly to customers for home detlverles as well -
as on' other services provided - by them. Apart from this Vigilance/QRC

“departments of OMCs also conduct mspecttons of the distributorship to check the s

- workmg of the dlstnbutorshlp

' submltted as under

' "Wrth reqard to RO

The inspection of retall outlets are done by fteld oﬁtcers penodlcat!y, who among ;

-other checks also carry out density check to detect adulteration. In addition to

| thts randcm sampling is- also-carried out by field officers. ‘Retail outlets are also. . -

-'1.107 When asked about the specific cases cf'adutteratio'n'by ROs and diversion of |

' _1 108 \Nhen asked as to whether there is any :ntemal V|gltance mechanlsm available---m -
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inspected by- senior - officials” of - ‘OMCs, - Quality cell teams 'ot OMCs -

(QRC/QCC/QAC) and Mobile labs to prevent adulteration. Special inspection

~drives are also conducted by multi-disciplinary team for Qualrty & Quantrty

assurance.

With regard to LPG distributor:

‘OMCs have no established case of distributors rnvolved in- adulteration of .
LPG. However, to prevent pilferage of LPG from- cylinders; various steps have =
* been taken by OMCs including sealing the cylinders ‘with Tamper Evident Seal

(TES) and officials carry out random surprise checks at distributors go-down as . |
well as en-route to ensure that correct welght LPG cylrnders are dellvered by the .
distributors”. :

1.110 .When asked as to whether there is any policy in place to prevent transit leakages

while - transportation of petroleum products like petrol and diesel from OMCs to

distribution agencies, the Ministry in its written repiy submrtted as under

XIV.

"OMC follows Industry Transport D|so|plrne Gurdelrne (lTDG) a pohoy that is
placed to prevent transit leakage while transpomng petroleum product Irke petrol
& Diesel to drstrlbutrng agencres :

Tank lorries loaded ex. “OMC storage Iocatlons for Dealers/Customers are B
provided with a.tamper proof locking system. Besides, all tank lorries are fitted

“with a Vehicle Tracking system- through which the movement of tank lorries is .
monitored. Recently, OMC has introduced e- Looklng system for delrvery of petrol -

and dieseél to the ‘dealers. In this system, an  OTP is generated by the system,
which is. used by the dealer to open the Iocks on recerpt of goods at the retaijl
outlet ' o . o :

The system enables us to check the transrt time taken’ by the tank lorry to reach
the destrnatlon and also that the produot is delivered to the desrgnated'
consrgnee L , | T -

SALE OF DIESEL BY BOWSERS ! MOBILE DISPENSORES

1.111 When asked as’ to whether there have been any mstances of mlsuee of

. permission from PESO to supp!y dresel to DG “sets; rndustnal use earth movrng'

"'equrpment through bowsers and moblle drspensers the Mrnlstry in |ts wrrtten reply _

submltted as under

"As per the Amendment in MS HSD Control Order dated 10 12, 2019 the power j -
“of sampling & seizure of the Mobile Bowsers shall be exercrsed by an authorrzed," o

officer of the Central Government or State Government 7
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No case of misuse by Door To Door delivery bowsers with respect to- the
~ permission issued by PESO to supply diesel to stationary equipment like DG

Sets; earth moving equipment-through bowsers and mobile dispensers-has been = - -

reported to us by Central / State / District Admrnlstratlon except for one in Mar

2021 from District Supply officer Baran, Rajasthan, which is under investigation”.
1.112 When asked as to whether the_re_have been any tnstanc_es_ wherein OM_CS have -
permitted mobile fuel . bowsers to sell petrol and diesel to customers at roadside in
wotatlon of Exploswes Act and the kind of prevenhve measures rnltlated to deter such

malprachces the Mrnrstry in rts wntten reply submltted as under:

FCurrently | OMCs have permitted the sale. of Diesel only to stationary equrpment'
like DG Sets, earth moving equipment through bowsers and mobile dispensers.

Petrol has not been -permitted to "be sold through bowsers and mobile
Drspensers OMCs have not permltted seltrng of Dzeset to customers at roadsrde
in vrolatton of Exploswe Act. : :

Advrsorres to aII Dealers are being issued regarding the scope of Door to' Door
o A.Delrvery of HSD and for strict compllanoe of the same from tlme to time”.

1. 113 When asked as to. whether the Mlnlstry/OMCs have devrsed any mechamsm to,“

detectlprevent matpractlces w.rt. the new system of door to door dehvery of: auto fuels- o

to curb unauthorlsed sale of auto fuels the Mrnrstry m |ts wrrtten repiy subm|tted as-:.

‘ under

“OMCs have been |ssu|ng advrsorles to all Dealers regardlng the scope of Door |
~ to Door. Del:very of HSD and for strrct comphance of the same. a "

e -The DDD operators ar_e solely. respon3|ble for. the qualrty, quantity, safety a_nd
handling of the product from-the point of delivery at supply location. Further as

" per the Amendment in MS HSD Control Order dated 10.12.2019, the power of = .

~ sampling & seizure of the Mobile Bowsers shall-be exercised by an. authonzed
‘ officer of the Centra[ Government or State Government ' :

”Upon any proven matpractrces by the DDD operators punitive 'action will be .
‘ _taken by the OMCs under the provision of the agreements executed” ‘

1. 114 ‘The Committee drew the attentlon to the safety hazard caused by bowsers

carrylng diesel for DG sets and pomted out the mstanoes where these bowsers. are -

mdulgmg into retalt of dlesel by road side also and sought to know the. steps taken to

prevent suoh cases to whlch the representattve of PESO rnformed that
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Elaboratlng further |t was also mformed that;
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PUBL!C LIABILITY INSURANCE POLICY.

1.115 On being eanIred about the total amount of assured sum available . to an

individual -under the  Public ‘L_labilrty lns_urance Policy »adopt_ed, by oil marketing.

companies where LPG cy!inders are the main cause of fire incidents, the Ministry in its |

written reply submitted as under:

“Personal Accident cover to third part[es and customers and property damage at

- authorized customers reglstered premlses is'as below

(a) Personat Accrdent Rs 6 00 000 per person in case of death

- (h) Medlcat expenses Rs 30 OO 000/- per event (Max Rs 2,00, 000 per person A
- _immediate relief up- -to Rs. 25, 000/- per person)

(c) Property damage IVIax Rs 200 000/— per event at authorrzed customers y
registered prem|ses :

{d) Annual Coverage Rs 20 Crore

-1 116 When asked to fumlsh a note about Publlc Lrablhty Insurance Pollcy bemg -

' ,_ undertaken by 0|I marketmg companres for msuring Iosses arlsmg out of acc|dents'i N
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- where. LPG is the cause of f|re and whlch agency pays the premium for the policy and -.

wern gt . P

' whether the bill for LPG cylinders includes the premium to. be .paid, by consumers along’
with the total amount of prem|um pard by OMCs annually, the Mmlstry in its written reply
submrtted as under '

- “Abrief note is'giyen below:

+  Oil Marketing Companies (BPC, I0C and HPC) have a-Public Liability. Insurance
~ Scheme/Policy for their fegistered LPG customers. The policy is renewed every-
-~ year.by the OMCs on rotation basis. For the period 01.04.2020 to 31.03.2021,
- -the policy is with M/s ICICI Lombard General Insurarice Company.
- » The premium is payable in the ratio of 50:25:25 by 10CL; BPCL: HPCL
« An amount of Rs. 0.27 is recoverable from LPG refill sales
+ Forthe year 2020 21, the premium pald was: Rs 41,28,82, OOOI— "

1. 117 \Nhen asked to furnrsh detalls regardrng total number of cases claimed/ settled
under d|fferent Pubhc L|ab|l|ty lnsurance Polrcy and total number of claims settled duung

~the: last four years the Ministry in rts wntten reply submltted as under CoL

Year ' CasesS_ettIed(no's).- Amount Paid"_(crore) .
- 2017187 780 o - - BRB3

[2018-19* - : ¢ . IBs3 - ROO

12019-20* . p43 - - - - [16.2
. |2020- 21" (as of Feb2’l) 1173, L . BB

Note - Clarms are under process

1.118 On berng enqwred about the mechanrsm followed m settlement of such polrcres A
and the event of death of customerlconsumer how the clarmed settlement is made the

Mlnlstry in rts wrrtten reply submrtted as under

e n case of any accldent mvolvmg consumer's LPG rnstallatlon customer has to
- forthwith advise the Corporation’s" distributor from whom he received
- supply. Whenever an accident involving LPG is reported, the local office of the

_ Insurance. Company is notified by the concerned distributor / Area Office.
« - Final settlement of the claims- is done by the concerned insurance company
. based on the survey report by the surveyors appointed by them directly & other
documents / reports submitted by. the customers and Oil Companies, as per
provisions “of the Insurance polrcy in_vogue -and merit-of each case and
. .completion of all formalities. The insurance Company remits settied claim amount
to, the concerned Orl Company, who in turn remrts it to the atfected persons o
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v The insurance company, through their authorized surveyors-access. the esttmate
of the medical bills / property damage etc. and finalise the amount as per the
eligibility under the appropriate head. In case of death of customer / consumer,
based on the death certificate, the amount as per the eligibility is released. The
payment is then transferred to OMC who then release it to the concerned -
customer after creation of vendor code by the concerned ArealReglonfT erritory
Office”. \

1.119 When asked about the measures taken to make public awl'are-ness regarding'
Public Liability Insurance Policy among LPG consumers and whether separate
provisions dre made available by OMCs, the Ministry in its _written reply submitted as -

under: ' o

« “Customer are educated at the time of enrolment regardmg the availability of
JInsurance amount in case of unforiunate incidents.
« The insurance availablhty is printed in the refill cash memo under [nstruotlons to -
~ customer. :
« During -safety clinics, customers are. . educated E regardmg- ~ the
" insurance availability | '

o Customer Awareness Programme are conducted from ttme to ttme

» Policy document uploaded in OMCs webs:te -

1120 When asked as to whether there is any p_rowsron to provide insurance benefits to
LPG consumers with the compliance of safety norms devised by OMCs, the Ministry in-- -
its written repty submitted as under: '

“Public liability insurance policy taken by Oil Marketing Compan:es covers Iosses _
arising out of accidents where LPG is the primary cause of fire and not for cases
where the primary cause of fire is other sources/reason whereln LPG cylinder
gets engutfed and subsequently burst, : : -

In case of any accident involving customer’s installation, the customer has to
forthwith advice the corporation’s distributor from whom the supply was recejved. .
Whenever an accident involving LPG cylmder is. reported the concerned
Regional office informs the local office of the i lnsuranoe company. The concerned.
insurance company takes further decision regardmg settlement of claims as per
the provisions of i insurance potzcres and based on the ment of each case

Information pertaining to the publlo ||ab1l|ty insurance pollcy is availab!e m publrc _ o

' doma[n http llwww mytpg m& on the OMCs Websates

1. 121 The Commzttee pomted out that on many ocoasrons the 1nsurance companles do:f
not pay oompensatton and try to reject the clalms on fllmsy grounds such as |mproper

mstaltatlon of gas stove or Iocatlon of cylmder The Commlttee deswed to know what.‘f'_‘_




| repiy subm;tted as under:

':55 :
steps PESO is takmg to provrde rellef to the common people to whlch the representatlve
. of PESO informed that N ' |
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1. 122 On bemg asked about the acc:dents retated to LPG cylmder blas ts/leakages

.;.have occurred dur;ng the tast one year the Mlnrstry in its wntten reply submitted as .

under

“The total number of accrdents dunng the year 2019 20 where LPG Ieakage 1s' 3
the primary cause of fire is given be!ow nos. - , o

TPERIOD| . 10C[ . BPC[ . - TG [ - OMC:
201920 387 194 | - 248 - 829

1. 123' On being enguired fa'bout the preventive actions taken by OMCs to. educ.ate :

dtstrlbutors and consumers to help prevent such acmdents the Mrnlstry in its wrltten

"OMCs undertake regular Campaigns to improve tbe safety awareness of the

customers. Customer education is imparted right at the time of release of new . -

connection-through displays and demo-installation at distributors’ showroom and
at the time of installation of the connectson at the residence. Safety leafiets and
domestic gas customer card containing mstructlons on safe use of LPG are also ,
‘handed over to the customer for reference. :

.'Safety clinics and. custcmer educatlon are conducted from tlme to tlme to
mcrease customer awareness on safe use of LPG ' SRR

LPG drstrlbutors are under instructlons to carry out mandatory checks of the LPG .
installation-at the customer's premlses once in. 5 years on payment of reqmsrte
servrce charge by the’ customer : _ :

RS S SN
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‘Use of Suraksha LPG-hose with steel wire reinforcement which isrodent-attack =~
proof & flame retardant, is being promoted by OMCs for usage at all customers )
premises for improving safety in the use of LPG in the domestic kitchen”.

1.124 Regarding the awareness campaign and educating the common people about .
the safety and risk associated with LPG, the representative of the MiniStry- of P&NG
during oral evidence held on 30.12.2019 stated that: : |

“In the past also we have done it and now also.we are going to do a massive
awareness campaign. In 2018-19, more than one lakh LPG panchayats were -
organised. These are all steps that have been taken to enhance safety
campaigns basically targeting poor people. Publicity campaigns through mobile

vehicles, NGO, health workers, etc. have been undertaken by OMC. werdiail
TR 3 WY oR agd FecaqY GEUIE G 1 SN A 3rhel 54,000 e
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1.125 The Committee desired" to know the-entire process of ;ssumg Ilcence and the‘ )
- exact role played by third party agencies’ in ensurmg safety comphance the
representative of PESO informed that; ‘ ' -
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1. 126 The Committee further wanted to know about the safety procedures at godowns-

and warehouses to which the representative of PESO informed that:
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1127 The Commlttee wanted to know about the adoptlon of new techno!ogy and '
mnovatlons in the field of safety to which the representatwe of PESO 1nformed that o
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1.128 On being asked about the actions taken by OMCs after such incidents oceur, the

Ministry in its written reply submitted as under:

“Detailed investigation of the incident is carried out.by a team of experts. Based
on the root cause analysis, preventive measures such as strengthening of safety
awareness amongst the consumers is carried out. Prevailing system of
product:on ‘storage, delivery of LPG' cylinders afe periodically reviewed for

improvement to avoid re occurren_ce of such incidences, depending up on the

findings of the investigations.

OMCs have taken Public Liability Insurance Palicy to cover losses arising out of

accidents, where LPG is the primary cause of flre

1.129 On being asked about whether there is any need for review and changes in the

ex:stmg PESO rules currently applicable to RO dealers and LPG d[stnbutors the"'

Mlnlstry in its wntten repty submitted as under:

XVI. .,

obtamed by consumers due to customer centric |mt|atives taken by OMCS during the[ |

"PESO rules current[y applicable for RO dealerships cover desired safety aspeeta .

and based on input of OMCs, required amendment/modlfleatlon aiso ‘being done
by PESO.

As per Unified Guidelines for Selection of LPG Dlstrlbutorshlp, 2016 the selected_' '
‘candidate is required to construct or provide a readily constructed LPG godown -
to store LPG of stipulated capacity and obtain necessary approvals from statutory |
‘bodies including Petroleum & Safety Organization (PESO) within the time period
mentloned in the Letter of Intent (LOI). Presently, the Government has no

proposal under cons:deratlon to change the ex:stlng ru!es

CUSTOMER CENTRIC INITIATIVES

. 1.130 When asked to prowde' details of specilf'ic"' b‘enefite being "exten'ded to. and .

last one year the Mlmstry in |ts wntten reply submltted as under
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“With redard to RO

Public Sector OMCs extended 0.75% Digital incentive to customers to promote
digital transactions and also reduce the need to carry cash while purchasing fuel.
‘Some of the customer centric initiatives implemented are as below:

Launch of unified HP Pay app for purchase of Fuels, LPG, and Lubes etc which
enables customer to complete aII transactrons drg:ta[ly without any requrrement of
cash. '
Fuelling option thru Fastag so that Fuel and To[i payments can be made thru'
Fastag by OMCs.
- Campaigns are carried out at retail outlets for encouraging customers to check
quality and quantity of products by way of density check, filter paper test and
checking of defivery by standard 5 litre W&M calibrated measure.
A major initiative of automation of retail outlets have been undertaken by OMCs -
_ where in all active retail outlets have been automated to enhance transparency to
the benefit of customer.

" Implementation of Integrated Payment Solutron (IPS) whrch ensures what is -

filled is billed”..

~In order to promote digital transact;ons OMCs have set up dlgrtal payment ‘
g lnfrastructure at the retarl outtet o , S |

Wrth reqard to LPG

1. Refill bookmq and Status mqunrv over WhatsApp -Customers can now. -

‘book theilr LPG refills-and check- the- status updates -of the booked refills by ..
sending messages over WhatsApp. This system is c8mpletely automated and o
“',faCIiIty is avallable 2417 for LPG customers without any ¢ cost. '

2 quraded websﬂe and moblle apps :- Customer portat & moblle app for S

- ~LPG have been upgraded for seamless customer experience and new faciliies .
. .vizmultiple - digital payment . - options,  Quick . pay - link, feedback
- system status tracking -etc are provrded for better convenrence to: customers

3, LPG services in_e-commerce platform:- LPG sefvices viz reflll bookrng,

status enqurry etc is . now offered on e-commerce platforms. OMCs have . o
entered in to tie-ups with e-commerce platforms viz. Amazon and Paytm to make =~

 the LPG services simpler. & delightful. for LPG customers. 10C & HPC ‘
‘ have done tie ups with Paytm and BPC has done tie up with Amazon '

4. Mixed cyllnder with customers -14.2 kg cy!rnder customer can opt for 5 kg.

~ cylinder as a DBC. This will help.customers from -Rural/BPL. families- who may _ L
have financial constraints in optlng for 14 2 kg cy!mder as. DBC (Double bottle S
- connectlon) Facmty ava:lable in IOC : -

5. LPG Panchayats/ Safety Cllnrcs wrth spec;al focus on lowl nrl refrl[ PMUY o
i customers ‘ ‘

6. Custorner educatron and awareness through c_ookin_g compet_itio'ns'l L

. nukkadnatak qurz etc. -
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7. Deferment of Loan Recovery from the TPG subsidy of subsequent refilis— 79% -
-of PMUY customers have availed loan on refill and/or LPG stove. Deferment of
Joan recovery was done for during 2018-19 and in current year from Aug'19 upto
July 20 to i improve affordabllrty

8. Provision to avail a 5 kg Double Bottled Connection (DBC), instead of 14.2 kg
cylinder was made for PMUY consumers. The purpose was to improve the
continuous availability and also address affordability related issues of LPG.

9, Customersvyho'_ha,\re,a\railed a:PMUY c.onnection yvit_h a 14.2 kg cylinder can
swap their equipment to avail a-5kg connections. On a later date, they can swap
back to 14.2 kg cylinder at their convenience.

10. Some State Governments like Jharkhand have sponsored additional refills
{one -14. 2kg or two 5kg refills) for PMUY benefrc:anes between Aug 2019 to
March 2020.

11. New LPG distributorships were commissioned in various parts of the country
_to support the growing LPG requirements of the consumers.

12. ‘Under Pradhan MantnGa_rrbKaIyan Package, the Government is providing
free of cost LPG cylinders to PMUY beneficiaries for 3 months with effect from
01.04.2020. The PMUY-consumers can avail a maximum of 3 nos. of 14.2 kg
cylinder or 8 nos. of 5kg cylinder under this Scheme. An advance equal fo the

RSP of the cylinder has been sent directly into the customers’ bank account for o

. making upfront for the refill: In the month of April 2020, Rs. 5859 Cr-has been "
transferred by OMCS to 7.47 Crore PMUY benefrcranes” o

1.131 When asked as to whether OMCs “feel the consumers have really been

empowered by their lnltlattves, the Mlnlstry in its written reply submitted as under:

“Publ'ic Sector OMCs have stated that the automation facilities have enabled
~— customers to vertfy the transaction at a subsequent date.

To promote D]grtal transactions -at retail outlets some of OMCs have gwen :
additional cashback schemes durlng campargns benefltang customers o

thh reqard fo LPG

Yes, now the. Consumers are empowered, as they can track thelr reflil booklngs --
deliveries and also make dsgttal payments

.They can also log service. comp{alnts through the ONIC mobile applicatrons and .

web appllcatlon Prospectwe consumers can also make an onllne apptlcatlon for
LPG connectlon o : :

PMUY. consumers have been benefrtted from the mrtratrves taken by the OMCs lt‘ )
is evrdent from the fact that over the iast one year the percentage of PMUY__'.A:; :
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consumers on installation refills has decreased from 14% as on Aprrl 2019 tol
11% as on April 2020. : :

| -Also the average LPG reﬂ!l per PMUY consumer has increased from 3 22 in FY" T

2019 20 from 2.85 in FY.2018-19"

1.132 When enquired about the percentage of home delivery of',cylinders. has

been achieved by LPG distributors fill date and the practical constraints " before

OMCs/LLPG distributors to ensure 100% home delivery of cylrnders in hilly and remote

areas of the country, the Ministry in its wrrtten repiy submrtted as under

“All the OMC distributors, in Shehri, Rurban and; Gramin m_arkets,'_are under
instructions to Home Delivery LPG Cylinders at the registered address of the.

customers residing in their area of operation. Only under.exceptional conditions,

_ filled cylinders are provided on cash-and- carry baS|s (non home de[ivery) 7
'whereln the delivery charges will not be charged . '

In case of Durgam Kshetriya Vitraks (DKV) they are authorlzed to supply refills |

~ on cash and carry basis. In case the cylinders are not home delivered applicable _' .
delivery charges will not be charged from the customer. lerrcult terrains and.
* logistics are the challenging constrains before OMCs in. ensurmg 100 % home i

delivery i in hrlly and remote areas. of the country

1.133 on berng asked about the: stéps taken by OMCs to, provrde better customer

services of RO dealershlps and LPG dlstrlbutorshlps the Mlmstry |n its wrrtten repiy;-.

submitted as’ under

N A"Wath reqard to RO -

" Training is imparted to drrveway sates persons /dealers regulariy for provrdrng .
better customer service, The retail outlets are kept adequately illuminated and
clean as per housekeeping standards of OMCs. A first aid box is available at the
retail outlets with the required medicines. Free air filling facnrty is made-available
during -working hours of the retail outlet. Drinking water is made available at all -

~ retail outlets. Out of total network of 61810 OMC ROs, toilet facmty is avarlable at -
61449 ROs barrlng 361 ROs whlch have srte constralnts . :

A major mrtiatrve of automatlon of reta|[ outlets have been undertaken by OMCs
where in "all active retail outlets have been automated to enhance transparencyﬂ .
to the beneflt of customer : : e '

Con order to promote drgltal transactions OMCs have set’ up dlgltal payment,
~infrastructure at the retail outlet. OMCs ‘extended 0.75% Digital incentive to
““customers to promote drgltal transactrons and also reduce the need to carry cash :
: whlle purchasrng fuei : I : S .
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- Withregard to LPG~ -+ -+

In order to have a convenient, easy and effective way to enable the citizen to -
provide their feedback, a unique toll free telephone number 18002333555 is in -
operation through call centre on lndustry basis. Other benefits given are - o

Online booklng of cylinders.
1906 leakage helpline.
CCS.complaints. -
VRS, SMS, Mobile App 24x7 booking cyllnders at convenience,
Dlg:tal payments :
Online new LPG connection
Preferred time. delivery

- Portability of connections”.

- - - [ ] - - L ] [ ]

1.134 When asked as to whether any awareness campaigns are being conducted by--
OMCs to _e"ducate consumers about safety measures to be observed while using LPG -

cylinders, the Minis.try in' its writfen reply smettted as under:

.:To improve safety awareness among PMUY consumers OMCs are takin‘g--g'
- following: steps S :

Ca Conductlng LPG Panchayats and safety ctlnrcs where varlous safety aSpects ol

using LPG are discussed.
b. Mass awareness programs including Banners, posted Pamphtets addressmg
safety tips for handling LPG were carried out. '
c. Mobile vehicle, NGOs, health workers etc were also engaged to promote safety '
awareness among PMUY consumers :

1. 135 When asked as to whether there is any mechanrsm to address comptarnts of :

LPG cylmder consumers, the Mmrstry in its written repty submrtted as under:.

“Qil Marketing Companies have a standard customer grievance redressal system
currently functronlng for which the mode and methodology are as gtven below

Toll Free Number

In order to have a more convenlent easy and effectlve way to enable the
. customer to air their complaints and follow up-on such complaints, OMCs. .
‘have started the sennce of using: unique toll free numbers for the complaint -

registration through cat! centers. Across the country, OMCs have a. unique '

~ number 18002333555, easy for the customers to remember. For PMUY customer
. only, toII free number 1318002666696 R P

. The call centers are operated reglon wise to facﬁrtate the customers to lodge -
,complamts in Iocal tanguage Customers are g|ven a reglstratron number and
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e
those wish to know about the status of the complaints can  call up the call centers

in the same toll free numbers

The toll free number is publlmzed in most of the advertrsements berng released
by the OMCs & is also displayed on the web portal of the Ol\/le :

Web based: -

Currently: the complaints can be lodged by the customers in the followrng
websites of the OMCs:

www . iocl.com, www.indane.co.in.

www. bharatpetroleum in, www.ebharatgas.com
WWW, hrndustanpetroleum com; www.hpgas.com B

* Further mobile applications have been devel0ped for LPG customers in whrch

complaint regrstratron utility also has been given.

Customers can postlregrster their complaints and grievances at the websne
which has facility to accept complaints and feedb_ack which based 6n the Iocatlon

il automatrcally be directed to the field.

Customer- Servrce Cells (CSC) are operatrng at all the ArealT errltory/Regron
Offices ‘spréad over the country. These CSCs operate during office hours on all

_-_workrng days. Customers can contact these CSCs in person, over- telephone or
- through- “post either to. register their - complarnts or offer their - suggeshons
Necessary action is taken on the complarnts SO recerved S0 that the grlevance |s
Tedressed. . e - I S

. The address and telephone numbers of - these CSCs are drsplayed at, the
*. showroom ‘of all the distributors. In- addition to- this, majority of distributors print -
"the telephone number of the CSC: on the refill vouchers (cash-memo) sent to the
. customers along with the filled cylinders. Contact number of Field Officers are
" also dlsplayed at the Showroom of the Drstrrbutors for the benefit of customers -

" LPG Field Officers posted at various Eocatrons are avarlable for contact by publrc
. in general and customers in particular, at pre- -determined place and time. The

name, address and telephone numbers are d|sp|ayed consprcuously in the '

B showrooms ofthe d|str|butors

Round-the- clock: LPG Emergency Helpilne for all LPG leakage complarnts The

.. call“center-.is having’ a web-based application for logging and viewing the

L complarnts This web _application is having the data of telephone numbers of aIl

7 LPG distributors, Emergency. service -mechanics, and field staff of OMCs.
o ArealT errrtory/Regron Managers are given access to this portal for monrtorrng the

' '-'_'call logs & updatlon of the contact details of the mechanrc & f|e|d ochers '

Over and above customers may write o varlous offrces of the Corporatron for
s redressal of thelr grlevances Addresses -of the -officers . are given. in the
. website. Letters received at varrous offrces are sent to the concerned offrces for
tak:ng necessary action, . - :
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“TFirther in order to reduce grievances: o_n‘refili'bookirrgl"deﬁvery',-'IVRS-/SMS
system for refill booking is introduced. The customers get SMS alerts on. refill,
booking, generation of cash memos and on delivery of refills”. :

1.136- On being asked about the measoreSjtaken fo ore_vent oyer—charging of
consumers for home delivery of LPG cylinders, the Ministry in its 'wr_it_ten reply submitted
~ as under: ' o

“IVRS/SMS refill booking system has been introduced across the country which
has obviated manual intervention.thereby minimizing difficulties faced in refill
booking. Further, consumers receive SMSs during - the various stages of refill
booking and delivery process. The applicable Retail Selling Price payable for the
refill delivery is communicated to the consumer in advance through SMSs. This .
empowers customers and enables him/her to report any wrong / non-delivery.

OMCs have also enabled online booking / payment through various digital modes '
of Web and Mobile applications, and other digital payment platforms of Amazon
Pay, PayTM and . Phone pay, eliminating cash transactions & possrbrlrtres of -
overcharglng _

A!so Customers are educated though various customer engagement programs
like LPC-Z: panchayats and safety clinics to make digitai payments/ insist for cash
“memo ‘and make payments as. per cash memo. These are also propagated
-fthrough social medla platforms of OMC., _

Random customer contact is made to check overchargrng durmg routlne"'
mspectlons
1.137 On being asked about the actions taken so that such domestic cohnecticns 'are' ?
not dlverted for commercial purposes the Ministry in its written repty submitted as‘ '

under:

“Steps taken by Government/ OMCs for identification and-'elriminati.on. of these |
multiple connections by which it can be ensured that subsidy is given to genuine
Vbeneflmary only and curb the drversmn to commercial segment are as under

1. . KYC lnltlatrve with Proof of identity (POI) and proof of address (POA) was"

started to ascertain the identity of customers. KYCs are collected at the time of -

- new enrolments, transferred cases reactrvatrons after a perrod of mactrvrty and_ '
unblocklng - L ‘ ST

2. lntroductron of Drrect Beneflt Transfer of LPG (DBTL) where sub5|dy
element is passed on.to the customers fo their Imked bank accounts there by[ '
'nu!llfylng the rncentrve for drverS|on ST
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3. Multiple -connections are identified on inter / intra.company de-duplication .

in various phases based on Aadhaar, Bank accounts,. Name & address and are
blocked after servrng due notice to the customers for surrender of connectron ore
submrssron KYC.

4. Exrstrng of multiple connections is getting checked at the time of entry only
by real time de duplication on the basis of name & address.

5. As per the latest directives, w.e.f 01.07.16, subsidy i is only being tnggered
to the customers having Aadhaar seeding i in LPG thereby ensurmg

a; Existence of the person to whom subsidy is transferred whrch eliminates _

the pOSS|b|hty of fake- and ghost connections

b.  De- dup!rcatron based on, aadhaar number which ehmmates the possrbllrty
of multiple connections in the name of the person. ' o :

. Actrons taken by OMCs in case of multrple | ghost/ fake connectrons

a. Customers detected as suspects are blocked erther centraily orf |

distributors by informing them:via SMS/ Letters either for submission of KYC
forms to prove their- genurneness or surrender thelr LPG connectrons 3

—'b.r In all established cases of wregularrtres by dlstrrbutors/ therr staff, actlon is

initiated against 'the concerned distributors - as per provrsrons of Marketrng
Drscrplrne Gmdehnes / Drstrrbutorshrp Agreement : :

| kkdkkE

L
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PART - lI

Recommendations / Observations

Recommendation No. 1

Guidelines for Allotment of Retail Outlets and L PG Distributorships )

1. The Committee observe that prior to May 2002, selection of dealers for
Retail Outlets was done by the Dealer Selection Board.: However, in 2003 the
appointment of Retail Outlet dealers was carried out through a 3-tier marks based
selection process involving (a) Evaluation of land offered (b)
Document/information based evaluation and {c) Interview. In 2014, the Dealer
Selection Guidelines for Retail Outlets were amended and the selection of Retail
outlet Dealers was conducted by Draw of Lots/Bidding in front of public
authorities. Again in 2018, OMCs began implementing new dealership selection
guidelines introducing on-line applications for allotment of retail outlet '
dealerships at various locations in the country. The Committee ohserve that
improvements have been made in the system from time to time to ensure

transparency and ciarity in the allotment of ROs and LPG Distributorships.

2, The Committee, however, note that there have been many legal cases in’
courts that have challenged the allotment process. They also note that at present
there is neither any mechanism to collect feedback from participants/appliicants
who participated in the selection process of allotments nor any independent
study has been conducted regarding the efficacy of the process. Therefore, the
Committee desire that the Ministry should develop a feedback system and also
conduct a study to simplify and streamline the system and incorporate a simple
and transparent procedure to eliminate or reduce the number of legal cases

arising out of aliotment of RO dealerships and LPG distributorships.

3. The Committee also note that there have been developments in LNG,
Hydrogen and Electric Vehicles as alternative sources of energy for automobiles
in future, Further, while taking into account the fact that retail outlets should cater

to these diverse options in future, the Committee recommend that Ministry/OMCs
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should review the guidelines for inciusion in allotment of retail outlets and also
have provisions for inclusion of such new technologies being made available in

these retail outlets after taking into account all related safety requirements.

Recommendation No. 2

Single Window System for Approvals

4, The Committee observe that the process of commissioning of retail
outlefs is a long drawn process involving multifarious activities such as bid
opening/draw of lots process, scrutiny of documents, field verifibation of
credentials, issuance of LOI, obtaining of 10 fo 12 NOCs from various
Departments/agencies of State Governments, submission of fixed fee/bid amount,
construction of retail outlets and issuance of Letter of Appointment and
commissioning of retail outlets. The complexity of each location and delay in
approvals from authorities makes the arllotment process more cumbersome and
tedious for OMCs. Further, it is also observed that the process of commissioning
of retail outlets gets delayed due to receipt of complaints from various quarters

and redressal of the same by OMCs as per the extant policy.

5. in this regard, the Committee observe that 29,501 LOIs were issued as on
01.06.2021 against the advertisement of 2018. However, only one-third of the total
LOls i.e. 10307 Retail Outlets have been commissioned and the remaining 19,194
outlets are yet to be commissioned even after the completion of three years. The
Committee have been informed that the MoPNG has been in touch with State
Governments with regard to obtaining clearances/approvals in a time bound
manner. Further, the Ministry has also been requested by State Governments to .
propose draft guidelines to streamline the allotment process. Therefore, the
Committee recommend the Ministry to propose draft guidelines for State
Governments and also set up a single window clearance system so that
rﬁandatory approvals/clearances and statutory requirements are ohtained
expeditiously at the State level/Local Government level for early commissioning
of Retail Outlet dealerships and LPG distributorships.
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Recommendation No. 3

Field Verification Credentials

6. TheACommittee note that the OMCs conduct draw of lots or bidding among
the applicants for a location for setting up of retail outlets. The selection is done
from eligible candidates have been categorized info Group 1, Group 2 and Group ’
3 based on land offered or not by the applicants. After the selection is done, the
applicant is issued a letter informing that verification of all attested photo copies
to be done with the original documents during the field verificatioﬁ of credentials
{(FVC).

7. The;-Committee observe that prior to November 2018 scrutiny of documénts
and field visit for inspection of land offered by all appﬁcants was done by the oil
marketing. companies who have informed that it was a very time consuming
process. Hence, the selection process was modified so that scrutiny and land -
inspections are done only for the applicants selected through draw of lots or bid
opening process since November 2018. Also, the candidates are liable to be
rejected if they are not able to present the original documents at the time of FVC

on the designated date and time or dufing the FVC.

8. The Committee note that the allotment of retail outlets has been made more |
transparent by introducing selection by draw of lots among the eligible
candidates. The Committee has noted that in some cases after the selected
applicaht has been selected by draw of lots and after the field verification of
credentials, the selected candidates were found to be ineligible who are informed
about the cancellation of selection and many such candidates approach court for

remedy.

9. The Committee are of the view that this process needs to be streamlined
and made more transparent and objective in a manner that provide least chances
of rejection due to non-production of any documents. There can be clarification
videos or FAQ’s or meeting with the applied candidate before the last date where
in the doubts of applicants can be clarified. The Committee feel that all the

applicants' be informed of ail the documents and formalities that are required to




79

be completed upon'allotment so that the successful candidates have all tHe
documents in time and are not rejected for want of certain documentafy
formalities. They also note that since the average number of applications per
locations is only 5.1 during the last advertisement, there exists scope for
reducing cancellation after field verification of credentials. The Committee
recommend that the field verification of credentials should be done in a time
bound manner and also whenever any applicant ié found lacking in certain
documents, he should be given some time to arrange for the same so that the
process is more transparent and applicant friendly. The Corﬁmittee also
recommend that the policy of field verification should be reviewed so that it

minimizes cancellation of any allotment after draw of lots is completed.

Recommendation No. 4

Identification of Locations for Retail Qutlets

10. The Committee have been informed that locations for setting up Retail
Outlets are identified by the respective oil compahies based on market potentiai,
commercial / minimum volume considerations and parameters like distance
between two outlets, The locations for setting up of LPG Distributorships
{Sheheri Vitrak, Rurban Vitrak, Gramin Vitrak and Durgam Kshetriya Vitrak) are
identified based on available refill sale potential that can sustain ecohom_ically
viable operation of LPG distributorship. The Committee note that the selection for
LPG distributors was decided by ONICs depending on’ population, economic
prosperity of location and distance from existing nearby distributor etc. The
country is now witnessing major expansion of highways where thousands of
kilometers are being added to the road network every year. The vehicle -
population has also increased as more than 10 crore automobiles have been sold
in the Iasf five years and mobility has also increased in view of domestic tourists
within the country. The Committee have been informed fhat due to factors like
inter-state borders with price advantage, truck lay bye, halting points, business

hubs, certain areas lead to clustering of ROs,
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11.  The Committee are of the view that highways should have fuel stations for
its users so that travellers can optimally make use of them and crowd/cluster
ROs. The Committee are surprised to note that Ministry of Petroleum and Natural
Gas has so far not given any thought to such a vital issue and have also not held
any meeting with MoRTH/NHAI for allotment of land along new highways for
setting up of retail outlets and are dismayed that neither the Ministry nor the’
OMCs have looked into the matter seriously. However, the Committee have been -
informed that NHAI has identi'fied some spots for amenities which include fuel
stations for which bids have been invited and Oil PSUs have also éubmitted their
bids.

12. The Committee, observe that the new locations should be based on data
mining of vehicular density and pbpulatidn, potential of emerging smart cities,
new highways being built by Union government and State governments in the
planning and growth of Retail Outlets and LPG distributorships and MoPNG must .
discuss with MoRTH/NHAI for allotment of land alongside the highways to set up
their fuel dispensing stations. The Committee, therefore, recommend that a much
more nuanced, proactive and scientific approach needs to be adoptéd in
identifying locations for setting up of both Retail Outlets and LPG
Distributorships. so that the ROs and LPG distributorship agencies are more:
evenly distributed throughout the country to cater to the needs of users besides

being commercially viable.

Recommendation No. 5

Expansion of Retail OQutlets in Hilly and Far-flung Areas

13. The Committee observe that expansion of retail outlet network is a
continuous process undertaken by public sector oil marketing companies in
tandem with the growth in demand for auto fuels in the country. As such,
locations for retail outlets identified by state run OMCs are included in State retail
marketing plans and accordingly, are advertised for setting up of retail outlet
dealerships. It has been informed that as per the notification of the Mihistry of

P&NG dated 08.11.2019, all oil companies are required to set up 5% of their retail
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outlets in remote areas in proportion to the new retail outlets from the date of
notification. The Committee have been informed that OMCs encounter certain
bottlenecks while setting up of retail outlets in remote and far-flung areas such as
difficult terrain with logistical issues, high infrastructure and maintenance costs,
low returns on investments (ROI) and low availability of sites with specific
reference to hilly and mountamous terrain and remote areas. The three state run
OMCs set up 266 ROs in remote areas during the year 2019-2020.

14. The Committee, while taking note of low returns on investments and
commercial non-viability of setting up of retail outlets in hilly and remote areas,
exhort the Ministry/OMCs to take up the issues of practical constraints /
bottlenecks with Governments of hilly States for acquisition of land/sites at
concessional rates. Further, the Ministry/OMCs may also explore the proposition
of business partnerships with State Governments/ Municipal Bodies/Local Bodies
for a win-win situation. The Committee, therefore, recommend the Ministry/OMCs
to set uh a separate coordinating mechanism to address the issues of logistics
and site availability in remote and hilly terrains so that the mandatory
requirement of setting up of 5% retail outlets in remote and far flung areas will be
fulfilled. The Committee also desire that the Ministry/OMCs to review the
possibility to enhance commissions/margins for retail outlet dealers and LPG
distributors in difficult locations in order to incentivize them for financially

viability,

Recommendation No. 6

Inclusion of EWS category in Ailotment Policy of Retail Outlets

15.  The Committee note that the guidelines for allotment provides reservation
system for various categories in the allotment of retail outlet dealerships and LPG
distributorships with 22.5 per cent reservation for SC & ST category and 27 per
cent reservation for OBC category. Locations are placed under the 200 point
roster to ensure adherence to percentage of reservation of each category. In each
of these main categories of reservation, there are sub-categories like women,

outstanding sports persons, freedom fighters and defence personnel etc. The
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Committee also note that these reservations are applicable to all the states in the
country except states like Arunachal Pradesh, Meghalaya, Nagaland and Mizoram

which have higher percentage of reservation under ST category.

18.  The Committee, further, note that the Union Government has brought about
a new category of reservation i.e. Economically Weaker Section (EWS) which has ‘
not been included so far in selection guidelines for the allotment of retail outlet
dealerships and LPG distributorships. The Committee, therefore; recommend that
the MoPNG and OMCs may take necessary action to include EWS category also-
in the reservation for allotment of retail outlet dealerships and LPG

distributorships without disturhing the existing reservation policy.

Recommendation No. 7

Corpus Fund Scheme of OMCs

17. The Committee have learnt that OMCs provide financial assistance to
candidates belonging to SC and ST categories in respect of locations reserved

for them consequent upon award of dealerships. In this regard, OMCs ensure

availability of ready fetail outlets with required facilities at its cost on land offered

by candidates and procured hy Companies on mdtually agreed terms and!
conditions. Further, it has been informed that OMCs provide adequate workingf
capital assistance/loan for a full operation cycle equivalent to 7 days sales

volume of operation of dealerships. The working capital as well as SBI loan +1%

interest per annum or 11% per annum whichever is lower thereon will he

recovered in 100 monthly installments commencing from the 13" month of

cdmmissioning of dealerships. The Committee also observe that OMCs also

provide an additional working capital under the scheme within two years after the

commencement of dealerships and it must be preceded by increased sales at

retail outlets. |

18. The Committee, while taking note of the interest component charged by
OMCs on working capital assistance provided to ‘RO dealers and LPG
distributors, would like to point out that ONMCs do not prbvide any interest on the
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security amount deposited by successful candidates at'the time of awarding of

dealerships and distributorships. The Committee, therefore, recommend the
| Ministry/OMCs to provide for interest on security deposits made by RO and LPG
distributors. The Committee also feel that OMCs must provide for some kind of
interest subvention to candidates belonging to SC and ST categories and EWS
category so that the financial assistance provided under ‘the Corpus Fund
Scheme will achieve its true efficacy and further, OMCs should not collect
charges after the repayment of joans. The Committee further desire that the
OMCs should stop recovery of loan from LPG distributors given for construction

of LPG godowns after the cost of construction has been recovered fully.

Recommendation No. 8

Commissions/Margins of Retail Outlet Dealers

19. The Committee while taking cognizance of commissions and margins of
retail outlet dealers, observe that despite rising inflation and operational costs in
running retail outlets, state-run OMCs have nof enhanced margins of RO dealers
since 2017. In this regard, the Committee ohserve that the amendment provisions
of Marketing Disciplinary Guidelines (MDGs) of 2012 issued by OMCs in October,
2017 with regard to short delivery of fuels, maintenance of toilets and payment of
wages to staff employed by RO dealers have become a bone of contention
between OMCs and RO dealers. The Committee have learnt that revision in MDGs
is carried out by OMCs from time to time in order to instill a sense of discipline
amongst dealers along with transparency and efficiency in retail outlet operations

in the country. The Committee, however, note that the assertion of OMCs to

interlinking the enhancement of dealers margins to that of hiking the wages of =

employees of RO dealers has strained the relationship with RO dealers,
Accordingly, some of dealer/dealer association have filed writ petition
challenging the amen-dment to MDG 2012, implementation including the wages
payment. Accordingly, Delhi High Court have heard these petition and disposed
vide order dated 18.03.2020 and thereafter, OMCs have also filed counter affidavit
against the verdict of the single judge bench pronounced in March, 2020 and the

issue has been sub-judice since then.
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20. In view of the above, the Committee feel that retail outlets are an interface
between OMCs and customers and play an important role in building the image of
OMCs. The Committee feel that the prevailing relationship between RO dealers
and OMCs does not augur well for the overall functioning of the retail industry
and therefore, recommend the Ministry/OMCs to make sincere efforts for an
amicable solution at the earliest. The Committee desire the Ministry/OMCs to
review the guidelines for RO dealers to implement a: staggered system of
dealership margins giveh differences in cost of living, basic pay structures and
economic developnient of various States in the country. They can also co-relate
the commission/margins of dealers with retail price index. The Committee feel
that every organisation has a constitutional right to redress its grievances
through Iégal remedies and therefore, expect the Ministry/OMCs not to act with
vindictive?,attitude-towards retail outlet dealers for resorting to a legal recourse

against amended MDGs.

Recommendation No. 9

Customer Transfer Policy and Non-Viability of LPG Distributorships

21, The Committee note that customer transfer policy has bheen devised by
OMCs keeping in consideration of the market ceiling of old distributors and;
viability limits for newly commissioned distributors. Further, the objective of this
policy has been to ensure rationalization of refill sale in line with ceiling limits
and also to ensure that new distributors reach viable limits. The Committee have .
also been informed that locations for setting up of LPG distributorships are
identified on the basis of available refill sale potential to sustain economically
viable operations of LPG distributorships. The refill sale potential is based on
several factors such as population, population growth rate, economic prosperity

. of the location and also distance from existing nearest distributor.

22.  The Committee note that as on 01.01.2021, out of 22,217 numbers of LPG
distributorships allotted under Marketing Plan by OMCs and out of which 7115
numbers are operating below viability limits which in turn requires rationalization

to attain viability. The Committee, while taking note of various variables in
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determining the criteria for financial viability and refill sale potential for
identification of new LPG distributorships, exhort the Ministry/OMCs not to
overlook the existing business viability of old LPG distributorships by
- transferring major chunk of their customer base to newly set up distributorships.
Further, the Committee expect that these customer transfer p_olicies should not
be used as an expedienf tool by OMCs to settle scores with recalcitrant old

distributors in the guise of rationalisation of LPG distributorships.

23.  With LPG expansion policy having reached near saturation level-due to the
stupéndous. growth achieved under PMUY scheme, the addition of new
customers to LPG distributors would 'be mérginal in future. The Committee While
noting the provision of an additional one crore LPG connections to PMUY
beneficiaries during the current year, recommend the Ministry to review the
Customer Transfer Policy of OMCs under the marketing plans and take necessary
steps to ensure financial viébiiity of both old énd new LLPG distributorships in the

country as well as ease and convenience to the users,

Recommendation No. 10

Litigations by RO Dealers/L PG Distributors

24. The Committee note that several litigations have been filed in various
courts of law with regard to the allotment of retail outlet dealefships and LPG
distributorships along with the cases filed by landlords to get their lands vacated
by OMCs on expiry of lease agreements of their land for éetting up of ROs.
Implementations of Marketing Discipline Guidelines 'have become fulcrum of
contention between OMCs and RO dealers/ LPG distributors. The Committee also
note that w.r.t. customer transfer policy for LPG distributorships, there are |
litigations pending in Supreme Court after the same was set aside by the Delhi
High Court. |

25. The Committee ohserve that considerable amounts of time and expense
are being spent by OMCs to fight legal cases in various courts of the couniry. The
Committee, thefefore, exhort the Ministry/OMCs to institutionalize alternate

dispute resolution mechanism to resolve cases/disputes outside the court rooms
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hefore resorting to legal recourse in courts of law. The Ministry may also
consider for an appellate mechanism by vesting powers with PNGRB or create an
ombudsman like system for resolution of disputes between OMCs and RO
dealers/LPG distributors so as to fast track the decision between the OMCs and
the landlords who want their lands to be vacated after expiry of lease. The
- Committee, therefore, recommend the Ministry to review the status of pending’
litigations of OMCs and accordingly, create an internal institutional mechanism to

settle disputes so that valuable time and resources of OMCs can be saved.

Recommendation No. 11

Vacation of Lands by OMCs after Expiry of Leases

26, Ths Committee note that OMCs enter into lease agreements with landlords
for settiné up of retail outlets in the country and these leases are rene_wable after
' the expir;- of lease period. They however, note that in certain cases there are no
renewable clauses at the time of entering into lease agreements. As per the |
information furnished to the Committee, the OMCs under contractual rights will
exercise option to renew leases and in case landiords do not renew leases of
retail outlet lands, will defend the court cases filed by landlords and where
options for renewal are not available, OMCs will explore possibilities for;
hegotiations/settlements for renewal of leases or purchase and in the event of
failure of negotiations, OMCs would ekplore available legal actions. The
Committee observe that this is as per guidelines of MoPNG No. R-30024/56/0-7-
MC policy dated 28-4-2010 which are followed by OMCs.

27. The Committee further, observe that options exercised by OMCs to explore
Iégal actions in both cases where renewal options are available for lease of RO
lands and where renewal options are not available appear to be unreasonable and
inconsistent. The landlords who have entered into lease agreements with OMCs
in good faith will have no option but to file legal cases for vacating the OMCs
from their legally and lawfully owned lands. These exercises become
burdensome to landiords by incurring considerable financial expenses to fight

legal battles in various courts of law for several years. The Committee, therefore,
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desire that landlords should be made aware that the OMCs will resort to legal
actions in case land leases are not renewed after expiry of leases. The Committee
feel that OMCs being public sector companies must respect contractual
agreements and have provision for either party have the right to renew or

terminate the agreements.

28. The Committee recommend the Ministry to revisit the guidelines and review
the number of litigations on this issue and make necessary changes in its 2010
guidelines so that landlords in smaller cities and towns may get their lands back

without much difficulty if they are not interested to renew the land leases.

Recommendation No, 12

Marketinq Discipline Guidelines {MDGs)

29. The Committee observe that public sector OMCs have been implémenting
MDGs since 1982 to enforce greater degree of business ethics and satisfactory
customer service in the field of marketing and diétribution of petrol and diesel by
retail outlet dealers and LPG cylinders by LPG distributors. As administrative
guidelines, these MDGs are enforced to dispense the right quality and quantity of
petroleum products along with safe h'andling procedures by retailers and
distributors to end consumers. Further, ensuring courteous behaviour with
consumers along with common uniform code among employees of dealers and
distributors have also Been part of these guidelines across the dealership
network in the country. These guidelines also stipuléte a wide range of penal
provisions covering suspension of sales/supplies, ii‘nposition of fines and
terminations for any kind of malpractices and irregulafities in dispensing

petroleum products.

30. The Committee, however, have learnt about some instances of coercive
tactics of OMCs in enforcing MDGs in the country such as imposition of
exorbitant penalties upon LPG distributors for not confofming to the mandatory
uniform code among employees working in godowns and showrpoms. LPG
associations have submitted that OMCs have been dispatching excessive

supplies of LPG cylinders to distributors beyond the requisitioned indent just to
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meet their unreasonable monthly targets. The Committee have also heen
informed that Non-Domestic and Non-Exempted (NDNE) LPG retailers along with
OMCs have been selling commercial LPG cylinders to poor customers at hefty
prices and same cylinders to some high end hotels at very reasonable prices by
directly lifting stocks from LPG bottling plants.

31. The Committee while taking cognizance of monetary penalties upon ROs
and LPG distributors by OMCs for violations of MDGs, recommend that the
Ministry/OMCs to review such instances and ensure that all the OMCs levy the
penalties in consistent with the MDG violations throughout the country in a
uniform manner so that it is not one sided and there is no arbitrariness in such
decisions. Fui‘ther, the Committee while being concerned about the coercive
tactics of OMCs upon LPG distributors, exhort the Ministry/ONMCs to enforce the
sale of commercial cylinders in the open market to customers at reasonably
determined prices and such sales should be kept transparent may be, through

use of technology such as allowing sale online.

Recommendation‘ No. 13

Sale of Petrol and Diesel through Mobile Bowsers and Dispensers

32. The Comm'ittee observe that as per the directions of MoPNG, door to door
delivery of diesel to DG sets, industrial establishments, earth moving equipment
through bowsers and mobile dispensers have been permitted by PESO. It has
also been informed that as per the amendment in MS HSD Control Order,
10.12.20198, OMCs issue advisories to RO dealers for strict compliance and upon
any proven malpractices by door to door/roadside delivery, punitive action will be
initiated by OMCs under the provisions of agreements signed between OMCs and
RO dealers. Further, the power of sampling and seizure of mobile bowsers shall
be exercised by authorised officers of Central and State Governments. The
Committee have been informed by the retail outlet association about the
unauthorised sale of fuel to roadside customers by these bowsers and mobile
dispensers in gross violation of guidelines. However, they note that no misuse of

permissidn from PESO to supply diesel to customers at roadside has been
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reported by Government agencies except one instance reported in March, 2021 in
the Baran district of Rajasthan.

33. The Committee express serious concern about the sale of auto fuels to
roadside customers other than through legally permitted mechanism which is
illegal. The unauthorised retail sale of auto fuels to individual customers at
roadside is fraught with dangers given the highly inflammable nature of auto
fuels and the inherent public safety hazards and it would also make bowsers to
operate as mini retail outlets at the fraction of investment. The Committee,
therefore, expect the Ministry/OMCs to strictly monitor movement of mobile
bowsers and dispensers through use of latest technology and accordingly,
recommend that OMCs and PESO should devise a mechanism for better
monitoring of provisions of MS and HSD Control Orders along with other extant

statutory provisions for exemplary punitive actions for violation of such orders.

- Recommendation No. 14

Enhancing Customer Services

34. The Committee recommend that OMCs have taken a number of customer
centric initiatives which include incentive to customer to promote digital
transactions, campaign to encourage customers to check quality and quantity of
products, autorotation of retail outlets to enhance transparency in retail outlets.
Similarly, LPG refill booking and check status updates over whatsapp, digital
payment options, provision to avail 5 kg DBC instead of 14.2 kg cylinder, LPG
panchayat and safety clinics with special focus on PMUY consumer, home
delivery, LPG cylinder to customers, portability of connection, etc. The
Committee note that OMCs have done a good job in providing hasic amenities
and customer experience at retail outlets by introducing provisions like clean
toilets, free air, provision of PUC, IVRS, online booking and. water cooler. The
outlets on highways should also provide such services to consumers for
ehhancing their sale.
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35. The Committee would like to the extension of these facilities to be
replicated at all the retail outlets and LPG distributorships. The consumers
should be informed of their rights by having them enumerated at notice board.
The staff of both retail outlets and LPG distributors should be sensitized about
the courteous behavior and good conduct with consumers. OMCs should strive

for a better consumer experience through their marketing network.

36. The Committee desire that enhancing consumer experience should be seen
as a continuous and evolving process whereby the best in service standards
should be provided in the remotest corner of the country. The Committee
‘recommend that there should be a mechanism in place for a third party audit for
customer service and the OMCs should ensure that experience of consumers and
retail outlets should be a pleasant one.

Recommendation No. 15

Public Liability Insurance Policy

37. The Committee note that Public liability Insurance policy taken by Qil
marketing companies covers losses arising out of accidents where LPG is the
primary cause of fire. in case of any accident involving customer's installation,
the customer has to forthwith advice the corporation's distributor from whom the
supply was received after which the concerned regional office informs the local
office of the insurance company which takes further decision on settlement of

claims as per provisions of the policy.

38. The personal accident cover is Rs 6 lacs per person in case of death and
medical expenses of Rs 30,000/- per event and property damage of max Rs. 2 lacs
per event is covered. The policy is renewed every year and the premium is
payable in 50:25:25 ratio by IOCL:BPCLEHPCL. An amount of Rs. 0.27 is
recoverable from refill sales. The Committee note that the number of cases
settled is 730 cases and an amount of Rs 25.3 crore was paid in the year 2017-18.
Similarly during 2018-19, amount of Rs. 20 crore was paid with 653 cases settled
and in the year 2019-20, the number of cases settled was 543 and amount paid
was Rs 16.2 crore,
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39. The Committee note that now that the customer base has increased due to
PMUY scheme, the awareness among LPG consumers need to be increased
about the details of this policy along with the safe cooking practices including
design of kitchen, location of cylinder and stoves, ventilation etc.. The steps
taken by the company needs to be expanded and awareness campaigns using
mass media should he carried out on mission mode so as to avert any such
accidents. Also, awareness should be created fhat in case of any untoward
incident which causes injury/property damage or death of life where LPG is the
primary cause of fire, they may file a claim from the insurance company.
Therefore the Committee desire that Ministry may review the process of claim
settlement and make it simple and also recommend that OMCs should conduct
awareness campaigns on the public liability insurance policy taken by them.

New Delhi; RAMESH BIDHURI,

5 August, 2021 Chairperson,
14 Shravana, 1943 (Saka) Standing Committee on

Petroleum & Natural Gas.
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2. At the outset, the Hon'ble Chairperson of the Committee welcomed Members of

the Committee and representatives of the Ministry of Petroleum and Natural Gas/PSUs
to the sitting of the Committee to have a briefing on the subject "Allotment of Retalil
Outlets and LPG Distributorships". Subsequently, the Additional Secretary, Ministry of
P&NG introduced his colleagues to the Committee and with the permission of the
Chairperson, a representative of the Ministry made a power point presentation on the
subject. After the power point presentation, the Additional Secretary, MoP&NG gave a
brief overview of the subject. '

3. Thereafter, Members of the Committee deliberated on a wide range of issues
related to the subject such as the criteria for conducting field inspections of sites
proposed for setting up of retail outlets (ROs), grievances redressal mechanism for RO
applicants, absence of interest paid on the security deposit submitted b'y RO applicants
and review of allotment process.

4 Further, the reservation policy being implemented by oil marketing companies
(OMCs) in the allotment of ROs and LPG distributorships was discussed at length. Also,
data related {o financial assistance from corpus fund provided to SC, ST and OBC
candidates by OMCs, the number of discontinued ROs run by SC, ST and OBC
candidates and the percentage of LPG distributorships owned by SC, ST and OBC
candidates among total number of distributorships that sold guantities below the ceiling
limit also came up for discussion. . '

5 In addition, other issues like last mile connectivity w.rt. -delivery of LPG

cylinders, customer service, wider coverage of retail outlets and LPG distributorships by
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OMCs in urban and semi-urban areas and absence, of the same in remote and hilly
areas, necessity of clean toilets and facilities at petrol pumps, discrepancies in names of
villages advertised and with that of village records, queries related to issues like
termination of dealership contracts, prevention of transit leakages, delays in refilling of
LPG cylinders in rural areas and difficulties involved in transport of fuel in hilly areas

were also raised. _ '

6. The Chairperson then thanked the representatives of the Ministry/PSUs for
expressing their views and answering the queries raised by the Members. Further, to
the queries where replies were not readily available, the Ministry was instructed to

furnish the same to the Secretariat within fifteen days.

7. A verbatim record of the proceedings of the sitting has been kept.

‘(

The Committee then adjourned.

-----
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Shri Gurmeet Singh - Director (Marketing), IOCL
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2. At the outset, the Hon'ble Chairperson of the Committee extended heartiest

wishes for the coming new year before welcoming Members of the Committee and
representatives of the Ministry of Petroleum and Natural Gas/PSUs to the sitting
convened to take oral evidence of representatives of the Ministry/PSUs on the subject
"Allotment of Retail Outlets and LPG Distributorships." Thereafter, the Secretary,
Ministry of P&NG introduced his colleagues to the Committee and gave a brief overview
of issues pertaining to the subject.

3. Thereafter, the Committee deliberated on issues such as criteria for allotment of
ROs, the number of LPG distributorships. allotted during the year 2018, total LPG
distributorship coverage, reasons behind delay in commissioning of new retail outlets
(ROs), steps initiated by OMCs to achieve deiivery targets, rationale behind -the
dissolution of the Dealer Selection Board and entrusting oil companies with the
responsibility of selection of dealerships in the year 2014, measures taken to streamline
and bring about transparency in the selection process of ROs and LPG dealerships,
mechanism to redress grievances of individual applicants of retail outlets, prevention of
- diversion of subsidized LPG cylinders to commercial units which were intended for
domestic household consumption, expansion of PM Ujjwala Yojana (PMUY), expected
number of LPG distributorships to' be commissioned in the year 2020, carrying out
regular inspections to prevent adulteration of fuel, public awareness campaigns to
ensure safe handling of LPG cylinders and strict enforcement of exiéting rules and

regulations in the allotment of ROs and LPG distributorships.
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4, Further, Members also raised practical constraints and challenges such as
overcharging for home delivery of LPG cylinders in certain rural areas of the country,
irregularities in implementation of PMUY as pointed out by the report of the Comptroller
and Auditor General (CAG), requirement of upholding safety norms by LPG customers
to avail insurance benefits, conducting inspections in a time-bound manner, minimum
population density required for setting up of distributorship. in an urban area, ensuring
hassle-free delivery of LPG cylinders to customers, likely implications on oil industry
with the advent of electric vehicles in the market, implementation of lottery system to

determine allotments of ROs and absence of existing villages in revenue records.

5. In addition, other issues like impact of privatization on provision of LPG subsidy,
ratio between LPG and PNG connections in India, transition from LPG to PNG
connections, inclusion of EWS category under reservation policy implemented by OMCs
in the allotment of ROs and LPG distributorships, ensuring quality customer services at
petrol pumps, initiating tree plantation drives near ROs, number of beneficiaries under
PMUY who opted for refilled cylinders, reasons for clustering of ROs in certain areas,
supply of small sized LPG cylinders to customers, safety awareness campaigns in LPG
panchayats, preventing harassment of LPG dealers by inspection authorities, provision
of safety certificates to households in compliance with safety norms, speedy clearances
for ROs and LPG diétributorship applicants and quantum of punishment to be given in
proven cases of misconduct by RO owners and L.LPG distributors also came up for

discussion.

6. The Chairperson then thanked the witnesses for expressing their views and
answering the queries raised by the Members. Further, to the queries where replies
were not readily available, the Ministry was instructed to furnish the same to the’

Secretariat within fifteen days.
7. A verbatim record of the proceedings of the sitting has been kept.

The Committee then adjourned.
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12. Shri Kanakamedala Ravindra Kumar
13. Dr. Bhagwat Karad '
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Smt. Abha Singh Yaduvanshi
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Representatives of All India Petroleum Dealers Association (AIPDA)

1. Shri Ajay Bansal - President, AIPDA
2. Shri Ram Niwas Mittal . - Secretary, AIPDA
3. Shri Nitin Prakash Goyal - Treasurer, AIPDA
Representatives of All India LPG Distributor Federation (AILDF)
1. Mr. Chandra Prakash - Prresident,l AILDF
2. Mr. P.N. Seth - Executive President, AILDF
3. Mr. Manoj Nangia - Secretary, AILDF
2. At the outset, the Hon’ble Chairperson welcomed Members of the Committee

and representatives of the All India Petroleum Dealers Association (AIPDA) and Ali
India LPG .Distributor Federation (AILDF) and informed that the sitting was convened to
hear the views of RO and LPG Associations on the subject ‘Allotment of Retail
Outléts ‘and LPG Distributorships’. Thereafter, representatives of the two

associations got introduced themselves to the Committee.

3. Subsequently, Members of the Committee deliberated on various issues related
to the subject such as LPG distributorships in urban, rural and remote areas, -
appointment of new LPG distributorships, issues related to transfer of LPG customer
base from old distributors to new distributors, financial non-viability of existing business
of LPG distributorships due fo augmentation of PNG network in the country, hardships
faced by Gramin LPG distributors .due to insufficient customer base and lopsided
planning of locations for LPG distributorships, review of marketing policies of OMCs,
coercive tactics dep!oyed by oil companies upon Gramin LPG distributorships to
achieve unreasonable targets in the guise bf MDGs, unhealthy competition among
OMCs for LPG sale and resultant flouting of rules and regulations like Explosive .
Regulations, Gas Control Orders, Essential Commodities Act and safety norms etc.
Further, issues like exploitation of labour for delivery of cylinders to customers,
performance of distributorships during the Covid-19 pandemic and digifal payments by

LPG customers were also discussed during the sitting.

4. The Committee aléo deliberated on issues related to functioning of retail outlets

like transparency in expansion of new retail outlet networks, e]igibility of A and B site
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dealerships, criteria for definition of family in dealerships, maintenance of adequate
distance between retails outlets for business viability, necéssity of a Regulatory Board
for setting up of ROs, streamlining of various licence :and clearance procedures‘by
online single window system for ROs, review of PESO guidelines to optimize space

constraints at ROs in the light of new age fue.ls, arbitrary imposition of guidelines by

OMCs on dealerships in contravention of directives from the Ministry of P&NG,
protracted legal battles between OMCs and RO Dealers over MDGs, muiltiple dealership
norms like occupation of ‘A’ site land of dealers and reluctancé in vacating ‘B’ site land
of dealers by OMCs, unreasonable fines/penalties imposed by OMCS on LPG
Distributorships under MDGs, safeguarding interests of dealers belonging to SC, ST/
freedom fighters and defense categories in general and dealers for low sale of fuel in
particular, misuse of permission from PESO to supply diesel to DG sets, industrial use,
earth moving equipment through bowsers and mobile dispensers, the new system of
door to door delivery of auto.fuels by OMCs and monitoring of the same to curb
smuggling and unauthorized sale of fuels and inadequate margins of commissions
received by RO dealers also came up for discussion.

5. Thereafter, the Chairperson thanked the representatives of the RO and LPG
Associations for expressing their views and answering queries raised by the Members
of the Committee. Further, to the queries where replies were not readily available, RO "I
and LPG Associations were instructed to furnish the same to the Secretariat within
seven days.

6. A copy of the verbatim proceedings is kept in the Branch for record.

The Committee then adjourned.
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MINUTES

STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
(2020-21)

{
SEVENTEENTH SITTING
(13.07.2021)

The Committee sat on Monday, the 13" July, 2021 from 1100 hrs. to 1450
hrs. in Main Committee Room, PHA, New Delhi. ' '
| PRESENT

Shri Ramesh Bidhuri - Chairperson
" MEMBERS

‘ LOK SABHA
2 Smt. Chinta Anuradha
3 Shri Girish Chandra
4 Shri Topon Kumar Gogoi
5. Shri Rodmal Nagar
6. Shri Unmesh Bhaiyyasaheb Patil
7 Dr. Kalanidhi Veeraswamy
8 Shri Dilip Saikia
9. Shri Janardan Singh Sigriwal
10. Shri Vinod Kumar Sonkar
11. Shri Ajay Tamta
12. Shri Rajan Baburao Vichare

RAJYA SABHA
13. Shri Ripun Bora
14, Shri Kanakamedala Ravindra Kumar
15. ° Shri Om Prakash Mathur
16. Dr. V. Sivadasan
17. Shri A. Vijaykumar
18. Ch. Sukhram Singh Yadav

SECRETARIAT

1. Smt. Abha Singh Yaduvanshi -  Additional Secretary
2. Shri H. Ram Prakash - Director
3. ShriVinay Pradeep Barwa - Deputy Secretary
4. Shri Mohan Arumala .- Under Secretary
Representatives of PESO / DPIIT (Ministry of Commerce and Industry)
1. Shri Shailendra Singh - Additional Secretary, DPIIT
2. Shri Sushil Kamiakar Satpute - Director, DPHT '
3. Shri M. K. Jhala - Jt. Chief Controller of Explosives & HOD,

PESO, Nagpur
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4. Shri R. N. Meena - Jt. Chief Controller of Explosives, PESO,
: Faridabad
5. Dr. Sanjay Kumar Singh - Controller of Explosives, PESO

1. The Hon'ble Chairperson welcomed representatives of the PESO/DPIIT (Ministry
of Commerce and Industry) and informed that the sitting was convened {o have a
briefing on the subject "Allotment of Retail Outlets and LPG Distributorships".

~ Thereatfter, the representative of PESO made a presentation on the subject.

2. Thereafter, Members raised issues like safety of oil installations like retail outlets
and LPG go-downs, activities related to storage, transportation and usé of petroleum
products, compressed gases, pressure vessels, gas cylinders, cross country pipelines,
PESQO functioning and SOPs issued hy PESO, inspections carried out in Retail
Outlets/LPG godowns and validity of licenses/approvals etc. Also; the nature of
penalties/ fines that are levied, various challenges and bottlenecks encountered by

PESO in its regulatory regime, delay in issue of licenses by PESO.

3. Further, Members raised several points w.r.t. the inspection of door to door
delivery of diesel by bowsers, proposed Tules easing licenses process, remedial
measures after accidents, third party inspection and safety audit, adoptionrof artificial |
intelligence and mechanization in safety protocols etc. Members also raised ‘
requirement of upholding safety norms by LPG customers to avail insurance benefits, ;"

conducting inspections in a time-bound manner.

4, Thereafter, the Chairperson thanked the representatives of the PESO/DPIIT
(Ministry of Commerce and Industry) for expressing their views and answering queries
raised by the Members of the Committee. Further, to the queries where replies were
not readily available, the PESO/DPHT (Ministry of Commerce and Industry) was

instructed {o furnish the same to the Secretariat within seven days.

5. The witnesses then withdrew. Subsequently, representatives from the Ministry of
P&NG/OMCs/SFPL were called in:
Representatives of the Ministry of P&NG

1. Shri Tarun Kapoor - Secretary
2. Dr. Navneet Mohan Kothari ~ - Joint Secretary
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Representatives of OMCs/Society For Petroleurn Laboratory

10CL
1. Shri S.M. Vaidya - Chairman, 10CL
2. Shri S.S. Lamba - Executive Director (LPG), IOCL
3. Shri Sandeep Makker - Executive Director (RT), IOCL
BPCL
1. Shri Padmakar K. . - C&MD
2. Shri Arun Kumar Singh - Director (Marketing)
3. Shri Santosh Kumar - - ED(LPG) '
4.  ShriRavi P.S. -~ ED (Retail)
HECL
1. Shri M.K. Surana : - CMD
2. Shri Rakesh Misri - Director (Marketing)
3.  Shri S.K. Suri - ED- Retail
4. Shri Anuj Kumar Jain - ED-LPG
SFPL
1. Shri Ajay Kumar Sehgal - Executive Director
6. At the outset, the Hon'ble Chairperson welcomed Members of the Committee

and representatives of the Ministry of P&RNG/OMCs/SFPL and informed that the sitting
was convened to take oral evidence on the subject "Allotment of Retai'l Outlets and
LPG Distributorships". Thereafter, the representative of OMCs made a presentation
~on the subject.

7. Thereafter, the Committee deliberated on issues such as criteria for allotment of
ROs, the number of LPG distributorships allotted during the year 2018, total LPG _
distributorship coverage, reasons behind delay in commissioning of new retail outlets
(ROs), measures taken to streamline and bring about transparency in the selection
process of ROs and LPG dealerships, mechanism to redress grievances of individual
applicants of retail outlets, carrying out regular inspections to prevent adulteration of
fuel, publié awareness campaigns to ensure safe handling of LPG cylinders and strict

enforcement of existing rules and reguiations in the allotment of ROs and LPG
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distributorships, Dealer Commission issue and litigation between OMC’s and AIPDA
etc.

8. In addition, other issues like inclusion of EWS category under reservat'i_on policy
implemented by OMCs in the allotment of ROs and LPG distributorships, ensuring
quality customer services at petrol pumps, safety awareness, provision of safety
certificates to households in compliance with safety norms, field inspéctions of sites
proposed for setting up of retail outlets (ROs), absence of interest paid on the security
deposit submitted by RO applicants and review of allotment process, issues related to
financial assistance from corpus fund scheme provided to SC, ST and OBC candidates
by OMCs, the number of discontinued ROs run by SC, ST and OBC candidates and the

number of distributorships helow the ceiling limit also came up for discussion.

9. Thereafter, the Chairperson thanked the representatives of the Ministry of
P&NG/OMCs/SFPL for expressing their views and answering queries raised by the
Members Qf the Committee. Further, to the queries where replies were not readily
available, the Ministry of P&NG and OMCs were instructed to furnish the same to the

Secretariat within seven days.

10. A copy of the verbatim proceedings is kept in the Branch for record.

The Committee then adjourned.

nnnnn
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STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
(2020-21)

NINETEENTH SITTING
(04.08.2021)

- The Committee sat on Wednesday, the 4 August, 2021 from 1500 hrs. to
1550 hrs. in Committee Room ‘B’, PHA, New Delhi. '

PRESENT
Shri Ramesh Bidhuti - Chairperson

MEMBERS
LOK SABHA

10. Smt. Chinta Anuradha
11. Dr. Ramesh Chand Bind
12. Shri Naranbhai Kachhadiya
13. Shri Santosh Kumar
14. Shri Unmesh Bhaiyyasaheb Patil
16. Dr. Kalanidhi Veeraswamy
16. Shri M.K. Raghavan
17. Dr. Bharatiben Dhirubhai Shyal
18. Shri Janardan Singh Sigriwal
19. Shri Lallu Singh
20. Shri Vinod Sonkar
21. Shri Ajay Tamta
22. Shri Rajan Baburao Vichare
RAJYA SABHA
15. Shri Narain Dass Gupta
16. Smt. Kanta Kardam
17. Shri Kanakamedala Ravindra Kumar
18. Dr. V. Sivadasan '
19. Ch. Sukhram Singh Yadav
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SECRETARIAT
1. Shri H. Ram Prakash - Director
2. Shri Vinay Pradeep Barwa - Deputy Secretary
3. Shri Mohan Arumala - Under Secretary

2. XXX XXX XXX XXX XXX XXX XXX XXX XXX XXX XXX

3, Thereafter, the Committee took up for consideration draft Report on the subject
‘Allotment of Retail Outlets and LPG Distributorships’ and adopted the same with minor
modifications. |

4. The Committee then authorised the Chairperson to finalize the Reports and
present/lay them in both the Houses of Parliament.

The Committee then adjourned.

XXX: Matter not related to the subject.
4
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APPENDIX - |

List of licenses granted under Form XIV of the Petroleum Rules, 2002

Jan 2021 till
NAME OF STATE 2017 2018 2019 2020 ' 09.07.2021

Andaman and Nicobar 2 2 3 1 3
Andhra Pradesh 181 165 307 351 143
Arunachal Pradesh 4 13 18 31 18
Assam 40 40 78 108 83
Bihar 69 208 122 157 120
Chandigarh 0 1 0 3 2
Chhattisgarh 84 67 141 321 151
Dadara & Nagar Haveli 0 0 0 0 0
Daman & Diu 1 0 1 0 0
Delhi 1 3 1 4 0
Goa 2 5 1 4 1
Gujarat 312 243 440 606 285
Haryana 178 123 111 308 167
Himachal Pradesh 23 15 48 62 41
Jammu and Kashmir 15 22 22 34 11
Jharkhand 42 31 113 196 100
Karnataka 238 225 411 669 297
Kerala 50 70 95 162 68
Lakshadweep 0 0 0 0 0
Madhya Pradesh 240 231 345 668 435
Maharashtra 328 331 341 556 329
Manipur 3 17 27 29 8
Meghalaya 3 9 14 14 5
Mizoram 2 3 4 11 5
Nagaland 1 5 16 24 13
Odisha 68 65 151 246 108
Pondicheri 4 1 0 9 1
Punjab 78 58 87 203 108
Rajasthan 387 314 314 609 292
Sikkim 1 3 1 8. 1
Tamil Nadu 406 338 253 538 272
Telangana 264 221 271 449 241
Tripura 5 2 7 15 3
Uttar Pradesh 426 467 450 971 490
Uttarakhand . 25 25 35 61 40
West Bengal 51 52 130 253 88

Total 3534 3371 4358 7681 3929

Source : PESO, Nagpur
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APPENDIX - Il

List of LPG godown licenses granted under Form F of the Gas Cylinders Rules, 2016

Licenses granted '

1146

NAME OF STATE 2017 2018 2019 2020 01/01/2021 to Till Date
Andaman and Nicobar 0 5 0 0 0
Andhra Pradesh 60 84 81 43 22
P&runachal Pradesh 7 11 5 1 0 g
Assam 31 32 101 25 12
Bihar 25 522 323 87 29 |
Chandigarh 0 "1 2 0- 0 B
Chhattisgarh 67 100 38 11 4
Dadara & Nagar Haveli 1 2 0 0 0
Daman & Diu 0 0 0 0 0
Delhi 2 5 18 5 2
Goa 2 4 3 1 2
Gujarat 80 151 191 81 50
Haryana __ 55 120 40 27 13
Himachal Pradesh 3 4Q 20 8 3
Jammu and Kashmir 15 35 18 7 1
Jharkhand 10 40 118 18 2
Karnataka 72 51 166 110 44
Kerala 13 37 59 - 30 27 ]
| Lakshadweep 2 1 0 4 0
Madhya Pradesh 30 212 116 65 25
Maharashtra 50 447 199 93 76
Manipur 2 14 3 1 0
Meghalaya 2 10 3 3 2
Mizoram 1 4 0 0 0
Nagaland 0 12 10 2 0
Qdisha 43 264 87 32 20
Pondicheri 5 1 2 1 1
Punjab 66 64 28 21 12
Rajasthan 20 240 109 36 14
éikkim 0 6 2 2 1
Tamil Nadu 152 223 157 75 . 42
Telangana 27 63 57 30 13
Tripura 3 10 0 6 - 1
Uttar Pradesh 214 941 179 76 41
Uttarakhand 11 49 21 18 3
West Bengal 75 71 361 116 26
Total 3872 2517 1035 488

Source: PESO Nagpur
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Market restructurmg Traﬁsfer of cue‘tomers' '

In view of various representaﬂons recelved regardlng restructurmg of marketsl
subsequent to ‘commissioning of new distributorships, the procedure for customer -

transfer has been revisited on lndustry basis for uniform implementation. The procedure

. 1o be followed for- market restructuring / customer ‘transfer at field level is given as _'

©umder: -

A. Process of Customer Transfer for distributorships awarded under selection

- - guidelines prior to Unified Selection Guidelines (USG) 2016,

1. The market oei'ling-iimit.s to be reckoned as under:

Sr. TOWHSIPODMEUOR (based on | Refill | Refill sale Viabiiity
{No.| . census) : | Celling per | level for transfer
L ' month - {50% of cer!mg)

(N .Cmes / Towns with popuiatlon of 40 16500 : 82o0

"~ | | lakhs and above ' S :

- 12, | Towns with 20 lakhs to 40 lakhs 13200 - 6600
| | population e L
13 | Towns with 10. Iakhs to 20 lakhs . 11000. 5500

: | poputation : R o
14. Towns upto 10 lakhs population' | 8800' - | - 4400

2. Domestnc cy!mder saies of old distnbutors for preoedmg 3 months shal! be.

£ g v
fibyin g A -
F 'iff'-,;'é{j ‘f?_(:' M

considered to arrive at average monthly refill sales. Refill sales >75% of above -

‘market tefil céiling shall be the basis of the number of customers available for. )
transfer to the distributorship sellmg <50% of (pre USG2016} refllt cellmg of that

| market (whether old or new)

3. :The customer transfer should. be made tll] the Vlablllty !lmlts are reached' '

.however in'no case the transferor distributor shall be brought. <75% of the market .

refilt ceillng

4.’ Scenarios in customer transfer:

'a ‘Wherever the coStomer transfer is.iri the same town / city, 1deeliy, contiguous
~areas should be carved out for transfer to avoid overlap and economize cost.

of dehvery also. keepmg in view the distance from go- down / show room.

: '.PagelofS_: .
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b. In cases where the area of the above threshold transferor distributor is not
. contiguous to that of the recipient “distibutor, “customer transfer to be
~undertaken in a cascading manner e.g. area of Distributor ‘B’ lies between
‘area of Distributor ‘A’ (transferor) .and Distributor “C’ {<50% -of refill ceiling)
~then contigugus areas/ customers may be transferred from distributor ‘A’ to
distributor ‘B" and in turn contiguous. areas/customers from B' to ‘Cl. -
~ Consumer per capita consumption of individual distributor shall be the basis -
for number of customers to be transferred from ‘A’ to ‘B’ as well as from ‘B’ to
'C'. However, for any reason the ‘cascading transfer ‘is not practicable,
customer transfer may be done from distribator ‘A’ to distributor C’ (provided
drstrlbutor Cis wrllrng) even across area. of dlstrrbutor B .

c. Incases where a drstrrbutor has been set up in /at-a location (town/village)
which was catered to by an existing distributor from another locality/location,
then the customers of such fownivillage and its peripheral areas will be -
transferred to the new distributor for havrng a compaot area of operation as
far as possible. . .

d. Incases where the area of existing,dist.ributo'rwa's extended in the past with a
view to make it viable, then customer transfer from such distributor shall be
Iimited to numbers that constitute excess refill sales >75% of market (':eiling. '

. The. pnncsple in foregomg para shall also ‘be applicable in cases where

-old/existing distributor’s original area was town/city municipal fimit but it was.

allowed to enroll consumers in nearby areas and subsequently distributor(s)

- have been commissioned-in the same market under 'Urban/Rural’ or ‘Rurbar’

* - category. However, in such cases, customers of the areas lying outside the

existing/old drstrrbutor s normal trading area will be transferred to the extent of
makrng the newly. COmmlssroned distributor viable.

_e. Where. distributor is commrssroned in-adjoining town/villages which were
- hitherto serviced by the existing distributor by extending area of operation,
then consumers of such town/village(s) shall be transferred to the low selling /
newly commissioned- drstnbutor lrreSpectrve of refill sales of exastrng
distributor. ‘

5. Area Maneger shall ‘work out the number of customers to be transferred (only
active customers). inline with "the above: and considering the per caplta
. consumptron of the donor drstrrbutor . .

- 8. Subject to avarlabrhty of excess fabove norms numbers as w0rked out in5
- above Area Manager shall ‘ : .

( )Transfer consumers in numbers equrvalent to maximum 1500 refrlls p.m.
within 7 days of Commrssromng .- ‘
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(b} Wrthm further 10 days transfer customers in numbers addmg up to refrli sales
correspondrng to 30% of market refrll ceiling.

{c) At the enri of 3 n"onths of customer transfer examine tt"e a*rfrastrueture' 2
" provided by the: recipient distributor and refill sales. In case the infrastructire
s adequate and services satisfactory (TDT rating of minimum three stars™),
- will transfer, within 15 days thereof, the balance costumers in numbers:
’ correspondrng o rhe recrprenr urstrrbutor reaching vtabrtrty level, ‘

. Incases where rnfrastructure provrded by the dlstrrbutor is found madequate and

_ TDT rating below three Stars, the Area Manager will counsel the distributor to

improve,- giving specific/reasonable time and confirm the same in writing.

Performance of such distiibutors will be examined on quarterly basis and.

) remaining customers transferred within 15 days of end of the guarter in which the
_ distributor provides adequate infrastructure'and attains three star in TDT rating.

(TDT rating @ 1 star or 2 star due to reasons beyond drstnbutor s control wm not .
dlsquahfy for customer transfer) : ..

| ?_.." Similar process as gwen in 6 above shall be adopted in respect of oommlssroned o
drstnbutors operetlng below vrabrhty leveis and’ elrglbte tor customer transfer

. 8. The en-block intra company cuetnmer transfer procees shalf be underteken as;‘
: per provrslons avariable in ‘Clndsott’ ' . _ , :

9. Wherever distributor of one. OMC has been commissioned in a: market/areaf_
where - other OMCs have enrolled customers, in such case the market will be |

added to the portability cluster to facilitate ease of inter-company transfer. OMCs

~will "work- out detailed modalities: for " inter-company transfer - with least”
~ . inconvenience to the customers: Other OMC drstr;butor will also stop furtherr T

L 'enreilment of customers in such area

_ 10 AM shal! ensure trrggerrng SMS {e- mal[ as per facitrty avauable in the software/ E

" system, to the consumers intimating of the transfer and new distributor details, - i

Additionally, public. notice may also- be published in local newspaper. If a
- consumer makes a representatton for contrnumg at oEd d:stnbutor same may be =
} consrdered : _

After undertakmg the - above turther restructurmg wﬂ! be carrred out as per Unrtred '
Selectlon Guldehnes 2016 _ :

. PégeSofS"
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B.. Pmcess of Customer Transfer fq? d:s&rlbuiorshlps awarded under Umf'ed

Se!ecilon Gwdelmes (USGJ 2018.

1. Market Celllng Limit and the Feasubmty Norm for different: types of Dlstnbutorshlp
* ‘area under USG 2016 is as below: : :

Refill sale per

0

Type of Populaﬂon as per Refil
Distributorship census 2011 ceiling | month for feasibility
area = limitper |°  level (50% of
month - ceiling) -
Cities with populatlon >40| 20,000 10,000
‘ lakh '
Sheherti Vitrak _ -
Cities with 20 to 40 lakh 15,000 7,500
populatidn ‘
| Cities with 10 to 20 lakh 12,000 6,000
popuiation S
Rurban Vitrak Towns ‘with < 10 Iakh 10,000 5,000
1 population _ - o
f_ramin Vitrak | Village / Cluster of villages 5,000 2,500 -
Durgam Village/ Cluster of villages | 1,500 # 500
Kshetriya Vitrak SR ' - :

# Refill sale limit for up gradation to Gramin Vitrak. :
#4 Wherever customer transfer is made to a DKV, it should be made ‘t;ll the
v1ab|hty limit of 600 refill sales per month is. reached '

2 Customer transfer from DKV on account of restructunng will not be apphcable If
the refill sale of the DKV exceeds 1 500 refills per month then such DKV will be
upgraded to Gramin Vitrak.

. 3. In view of the above, sales of existing distributors up-to respective market refill
ceiling will be protected. Only active consumers in such numbers that wouid
constitute refill sales -in. excess of market ceiling {pbasis per capita LPG
consumption of active - customers) will be considered for transfer fo new
distributors commissioned: as "per USG 2016. The average per capita

consumption of the donor dsstr;butor for the last three months will be considered - :

‘to caleulate t_he number of active cus‘tome.rs to _b_e transferred.

Page 4 of 5
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However for Rural Drstrrbutorshrps exrstmg prior to USG2018, refill ceiling firit of
8800 per month wrll be protected as mentioned in 1he sard gurdehnes :

4. Rest of the. procedure for customer transfer shall be-same’ as ‘detailed in
. distributorships ‘awarded under- sélection gurdelrnes prior to Unified 89180“0“
o Guadelmes 2016 at ‘A’ above . . | |
L Corue Al
. - ' bl 0\\'\@1%

(Sathrsh Kumar Thatrpellr) .
CGM (LPG-Sales) o '

: Copy State Heads
- Copy: CGW, Dir (M), Sectt,, HO
C@py CVO CO .
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Inter ¢ Gompany T@enewief @§ @emeoﬁ e

These guidelines will supersede all the earlier guidelines Issued on the subjected purpose.
Definition & Abbreviation: -

¢ Donor Distributor ~ the LPG Distributor of OMC from whom the customers are
being transferred to another LPG Distributor of OMC _emd also identified as "K".

s Recipient Distributor — the LPG Distributor of OMC to whom the customers- are
being trahsferred and also adentlfled as "Y” ’

. s CoreArea— the area of the advemsed Iocat|on as followmg

‘Dated 30/11/2013"

o DKV — the boundary llmlts of the \nl]age or cluster of wllages as per

‘advertised location. :
o ".Gramin - the boundary limits of the advertlsed Vlllage _
Rurban - the boundary limits of the location advertisemenrit..

Shehri - the boundary limits of the advertised Iocatton or Ioca%lty lf any, asr

per the mdwldual case,

Tradlng Area— the area beyond the core area, perm1tted by the Parent Company, to -

seqvice the unrepresented area this-should be defined as maximum 15 Kms from

boundary hmlts for Gramin & Rurban Vitrak.
" s Viability and'CeiIing Iimits- As defined in Unified Guidelines.

»  PBTL- Provisional Bulk Transfer List

0SV- OMC Subscription voucher-

- OMIN- OMC material issue note

<

OM_RN - OMC material receipt note .
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Dated 39/11] 2018

Intercompany Tmnsfer of connection { Bulk Out)

i} . Criteria for dentification of customers for transfer.

* Fleld officers of all 3 companies will define the CUStOI‘ﬂEFS / area whmh are under
intercompany restructurmg

o Decision of transfer will he hased on the following parameters..

X2

" is the Donor Distributor having Core Area denoted by hexagon & the Tradlng Area
enclosed by the circle “X1".

“Y is the Re;ipient'Diérrib&tor_ having Core Area denoted by square and the Trading Area
enclosed by circle "Y1", | ' '

Action to be taken in follbwing order :

Step 1. : Customer type “a”: - Falling within the Core Area of Y, action for transfer to
be initiated compulsorily. :

Step2r ~  Customer. type "b": - Falling 'outside the Core Area of X & Y and Trading
T Area of X howwer is within Tradmg Area of ¥ actlon for transfer to be

’ ‘ll’lltlated
Stép3: . '.Customer type e Fal]ing outside the core aréa & trading area of both,

action for transfer to. be initiated only if “X” is not able to make home
dellvery Pre- condmon for step 3 s

> ”Y” is still not Viable after compfetlon of intra company restructuring & -
completron step -~ 1st & 2nd above. & o '
ﬁ Ensurrng “X" not goang below 75 % of the Celimg




e)

f)

jl

 pated 30/11/2018

Intercompany Trans_ﬁer of connection { Bulk Out}

On preparatmn of PBTL (Prowsmnal Bulk Transfer List) by donor distributors, said customers
will 'be’ blocked for further suppites by danor distributor. T

This document will be electronically available through the system to recip'rent distributor

“with atl details. 1t will be the responsibility of the Recipient OMC distributor 'Y’ to contact
these bulk out customers & prepare a subscription voucher This subscription voucher is

named as “OSV" (OMC Subscription voucher) to be prepared customer wise by selection
from the list.

*The Recipient Distributor "Y', on receipt of the list, will inform the consumers by way of

letters, SMS, press advertisement etc, with regardé to the change of Distributorship, the
process followed thereafter and requirements if anyr. Broadly, the consumer has to contact
the Recipient Distributor ‘¥, when the consumer’s refills get over and thereafter the
Recipient Distributor will handle the complete process, A standard letter be developed by
OMC’s to be issued to the consumer in Enghsh and local language. : '

There will not be any financial transaction for the security deposit fmm the custormners.
Customer will be transferred at same security deposit, - '

While removing PR from the installation, if the Suraksha hose get damaged it w1ll be the ’
resp0n51b|lity of recipient distributors to replace it free of cost to the customer

: Recipient distributor 'Y’ {6 arrange transportation of the received ot'her OMC cylinders & PR

to other OMC distributor premlses and to bear other allied charges assomated with
transportatmn ’

If recipient distributor is not able to trace the customers received through P_BT'L {Provisional
Bulk Transfer List), then after a period of one year from the date of preparation of PBTL, -
such customers will be tagged into indctive status in donor company. Then such customners,
who got |nactavated needs to contact Donor Company for reactl\rat|on of thEIr connection as -

* per the existing procedure.

o}

Mi5 to be made available as numbers restructures’ and numbers WhICh are actually
transferred by both companies. '

No Charges to be recovered from the customers far the documentation by elther of the
distributors. ' i

Same DGCCBook(Avatiable with the customer) to be used to append the deta:ls ofthe new V_
dlstrtbutorshrp detads ‘ S . -

Failed subs:dy transactions in the transferred cases wdl he tngged by donor OMCs after the

- customer is transferred from that OMGs. Th]s optlon for all transferred cases Wl” be

explored with discussion’ from PPAC

G
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Dated 30/11/2018

‘Intercompany Tmnsfenof connection { Bulk Out)

CStep 4 Customer type “d”": - Falling outside the Core Area of X & Y but in " the
Trading Area of both distributors:- No action for inter»company transfer,

i J'J

Step §: Customer type “e”: - Who is falling within the Core Area of X:- No action for

inter-company transfer,

Before intercompany Custamer transfer of OMC distributor foliov‘ving tobe ensured:

b)

d)

i} The customer transfer is to be dane only up the numbers to make Recrplent Dastrlbutor
© Y reach viahility limit. : .

i) omcC Field officers shall jointly record the customer strength refill sale & status of
physical transfer of connections of the donor & recipient distributors under joint
signature of field officers and distributors. ' o

iii} List to be reviewed from the point of view as to whether anyr dead customers appear in
the eld list and the equal number of five customers t& be added in the list by the donor
company drstnbutor

Z} Muaodalities of transfer of connections.

OMC Fleld of‘f:cers shall }omt]y record the customer strength reﬂll sale & status of physwal
transfer of connections of the donor & recrplent d;strlbutors under Jomt 51gnature of Feld
officers and dlstnbutors of respectlve OMCs..

List to be'reviewed from the point of view as to whether any dead customers appear in the. °
old list and the equal number of Iwe customers to be added in the list by the donor company
distributor.

-Based on the agreed list, Donor Distributor shall prepare the Pro-visionalrbulk customer
transfer list-(PBTL) hawng the details of all the customers in one document ThiS list W|II be
approved by the field Dfﬂcer of donor. drstnbutor in system :

Following rnformatton shall be ava:!abie in the PBTL ( Prowsronal Bulk Transferred Ilst
[ details of consumers . .
ii.  Customer master (name address , mob no, scheme type famlly detalls for. uJ;waIa
, village mapplng etc) .
di.  Cashtransfer information {Aadhaar Bank afc)
iv. . Equipment type (14.2 & 5 kg) and exchanged status .
v. - Quota eligible & consumed ‘
vi.  Security deposit of all kind
vii. - Loan ledger and recovery pendmg
vii:  PA status -
ix.  GiveitUp/ HIG Status & date .
x.  Deferred subsidy count in PMUY. .




Dated 30/11/2018

in terconmny_Trdnsfer of connection { Bulk Qut)

p} Customers can only be transferred unless his / her all open transactlons (reFH bookmg /

subsidy etc ) are completed/ closed,

q) State specific scheme customers can only be transferred w'ithin_sarne state by this process, -

3) Accounting & further checks: -

a) StockAccountmg -

i)

i

i)

OMC system to have the provision of SLock accounting of other OMCS stock at -

. distributors & customer end.
' Recipient, distributor will contact the customer and prepare OS5V in WhICh eqmpment

of donor company which is available with customer. W|II_ be exchanged with
recipient OMC equipment, both PR & cylinder in one go. In'cases of DBC customer
exchange'is possible with both cylinders.

On receipt of the other OMCs equipment’s, recipient dlstnbutor in a consolidated .

fashion will prepare a stock transfer document named as “OMIN". (,OMC material
issue note } which will be linked document having the list of consumers also for

which the equipment’s are received. This document can be prepared in any number

of parts/trmes

Donor distributor will receive the stock transfer document in the system named as -

as “OMRN” { OMC material receipt note )Jand the Ilnked consumer. This material
quantity received via this will get auto knocked off from the stock I|abII|t|es/‘

" recoverable mamtarned in the system

~b) _Financial accounting: -

While creating this QSV OMC, request of creation to be validated / routed from the’

parent company as well so as to fetch updated data of Ioan liabifity of the consumer'

from the parent company. ‘ :

Based on this O5V document, the donor company to tag it as transferred

On creation of OS5V & OMRN , financial entry will be created in the system (for the

correspondmg consumers) of donor company as fallows, . : '

> Security deposrt for all customers {credit to recrp:ent OMCS) same ‘tregtment to
- zero deposrt connection also wz for Ujjwala connections Rs 1400 will be the SD

" amount:- This is on creation of. OMRN ie recerpt of cy.’mders by recr,orent.

company. : : : ‘

> loan component for Ujjwafd' customers (debft to recrpfent OMC) Thfs‘ _is on

- creation of O5V. ; ) A

*» Permanent advance (debit lo recrprent OMC]J - This is on creatron of oSV,
These financial liabilities shall be settled by OMCs on monthly or quarterly basis' o

= This process of customner transfer wnF also be lnformed to PPAC. MIS will be shared if”

. -requrred by PPAC. ' o
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Dated 30/11/2018

. Intercompany Transfer of connection { Bulk Qut) o

4} Event Wise details

: Created by - For . | Subsequent events
PBTL Distributor ~ of | Sharing the list | Special blocking of customer in denor,
(Provisional Donor approved | with recipient o e
Bulk- Transfer | by field officer | OMC
List) . , . . .
0OSV [ OMC | Distributor  of { Exchange 1a) Customer created in recipient OMC,
Subscription | recipient OMC | document for | b) - Exchange of 5V S
voucher) ' equipment  with | ¢} Subsequent Issuance of refill to
' customer { for customer '
Cylinder & PR) d) Acknowledgement to donor OMC.
. ) e) Customer status change from’ blocked
to transferred in donor.
f) Financial accounting of PA & loan in
respective OMCs. ‘ .
-g) Equipment. recoverable from other
: . . OmC
OMIN { OMC | Distributor  of | Transfer .of | Stock accounting in recipient
material issue.| recipient OMC equipment  from '
note ) : i recipient to donor : N
"OMRN { OMC | Distributor = of f Receipt - of | 8} Acknowledgement to recipient OMC
material Doner OMC- - | equipment by { b} Financial accounting of SD of cylinder &
receipt note ) ) donor. from - PR, for non PMUY customers.” :
recipient ) '




